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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO, 497 OF 2024

IN THE MATTER OF:
News item titled “Impact of Pharmaceutical toxicity on the

environmentand its regulatory aspects” appearing in Current Science
dated25.02.2024.

REPLY ON BEHALF OF ONDENT NO.38, i.e R

SECRETARY, RAJASTHAN STATE POLLUTION CONTROL

BOARD.

MOST RESPECTFULLY SHOWETH:

1. The present original application has been registered on the basis of an
article titled “Impact of Pharmaceutical toxicity on the environment
and its regulatory sspects” published in ‘Current Science’ dated
25022024 (“news item™),

2. As recorded in the order dated 06.05.2024 of this Hon'ble Tribunal,
the news item discloses the issue of pharmacewtical-induced
environmental contamination, which has been observed to be putting
aroundd3% of global rivers at risk from Active Pharmaceutical
Ingredients (“APIs™.

3. Vide the same order, making reference to the news item, specific
observations with reference to India were recorded which is
reproduced as under:

“India is recognized ay the third largest pharmaceutical producer
on a global scale, with o substantial presence comprising about
3000 pharmacewtical plants and an extensive range of avound
10,500 products. The pharmaceutical manyfacturing sector in
India is ackmowledged for its significant envirommental impact,
standing out as ome of the most infTuential indusiries In the

?ﬁfﬂ o country. Hyderabad, commonly known as the ‘APl capital of
e India’, is the hub of the country’s major pharmaceutical indusiry.

Studies have shown that local residents consider the groundwater
in indusirial areas to be highly polluted with multidrug resistans
bacteria. It iy estimated that abowt 60,000 infants die every year in
India due to high doses of antibloties, Antimicrobial resistance is
caused by contamination of waler contatning antibiotics, "

4. In view of the above, this Hon'ble Tribunal was pleased to observe
that said news item raises substantial issues relating to compliance of

the environmental norms by pharmaceutical companies, and as such,
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issucd notice 1o the answering Respondents to furnish information on
the following points to facilitate these proceedings:
a. Compliance of the norms by pharmaceutical company{s),
b, Regulatory guidelines in force,
¢. Number of pharmaceutical companies in each of the State and
number of such companies complying with norms,
d. Number of companies against whom action is taken for
violation of the nonms, and
¢. Proposed action for prevention of environment from

pharmaceutical toxicity,

5. The information sought on the abovementioned peints from the
Answering Respondent, with respect to State of Rajasthan, is

submitted as follows:

6. It is most respectfully submitted that, as on date, there are 43
industries estahlished in the State of Rajasthan, out of which 8 Plants/
Units are non-operational as of now andl is closed-down. Out of the
34 operational industries, 32 are Compliant and 2 are non-compliant,
against which show-cause notice has been issued by the Answering
Respondent. Detailed chart of compliant and non-compliant industries
and their status of operation is annexed herewith and marked as
Annexore-1.

7. It is pertinent to note that the Answering Respondent observes
compliance of the industries under section 21 of the Air {Prevention
and Control of Pollution) Act, 1981 (*Air Aet™) and under sections
25/26 of the Water (Prevention and Control of Pollution) Act, 1974
{“Water Act™) which pertains to grant of consent 1o operate (“"CTO™)
and consent to establish (*CTE™) for any induwstrial plant.

. Section 21 of the Air Act confers power upon the State Pollution
Control Board to consider applications made by industries, in the
prescribed form and accompanied by the requisite fee, after which the
application is considered and CTO and CTE granted, subject to
certain conditions, which have been iterated below:

\J&i{‘.—e a. Emission Standards: Specific linits on the quantity and
gt FHE guality of pollutants that ¢an be emitted from the plant.

= T b Pollution Control Equipment: Requirements for the
installation, operation, and maintenance of pollution control
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devices nnd systems, such as scrubbers’, filters’, and
clectroatatic Lmipilumrf-

Monitoring smd Reporting:  Regular  monitoring of
emissions and submission of reports to the SPCH, including
data on pollutant levels, compliance with standards, and
performance ol controd equipment.

Wasic Management: Proper disposal or treatment of solid,
liguid, mnd gaseous wastes generated by the plant to prevent
air poliution.

Plant Operations: Operational puidelines to minimize
emissions, including process modifications, raw material
usage, and maintenance schedules.

Emergency Measures: Provisions for handling accidental
releases  or  emergency  situations,  including  the
development of emergency response plans and notification
procedures.

Periodic Inspections: Allowing the SPCB to conduct
periodic inspections of the plant to ensure compliance with
consent conditions and to take comective actions if
necessary.

Record Keeping: Maintenance of records related to
emissions, waste management, cquipment maintenance, and
other relevant activities, which must be available for
inspection by the SPCB.

¢ These conditions aim to ensure that industrial activities do not

adversely impact air quality and public health, and they provide a
framework for ongoing monitoring and regulation of industrial

EMISSI0NS.

10, Notably, if an Industry/ Plant! Factory is found to be non-compliant

with the aforcsaid requirements, the Answering Respondent can
refuse the pending application for consent and revoke the already

granted consent if it emerges that the emissions from the industrial

plant would cause air pollution or water pollution.

Flrat Py yrE
i ﬁ; "M seronber s pobflution control devier which uise liguid fo wash unveanted poliaiens from 2

=

siream and neetralize karmiul companents i Indessrinl oiror waslo fis SICEME.
Fers can be msed fo increase ee depres of sepamtion of partickes thid nesd in be fhered,

which can bave a diameter hetween 0.3 el 0.4 jm,
' type of filer that uses static electricity to remove fine particles Ife dust, smoke, soof, and
ash friom eadiduml fumes ko control air pallution,
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|1 The provisions laid down under scelions 25726 of (he Waler
(Prevention and Contrel of Pollution) Act, 1974 (“Water Act”)
confer upen the Answering Respondent the power o grant CTE &
CTO any industry, operalion, or process, or any lreaiment and
disposal system which is likely to discharge sewage or trade elTluenl

o o sdrewn, well, sewer, or on land.

1210 this respect, the industries must make an application 1o the
Answering  Respondent in ihe  preseribed  form  and  manner,
accompanicd by the requisite fee, before the csiablishment or
operstion of my new/existing outlet or discharge. The Answering
Respondent considers the Application subject to conditions regarding
the nature and composition of the discharge, the rate of discharge, the
place of discharge, and the manner of treatment and disposal.

13. Accordingly, if any Industry/ Plant’s application is found deficient, in
as much as, its discharge would likely result in pollution or if the
proposed measures for treatment and disposal are inadequate, then the
Answering Respondent refuses to grant CTE and CTO to the Indusiry.

14. The Water Act prohibits the discharge of sewage or trade effluent into
a stream, well, sewer, or on land without obtaining the consent of the
State Pollution Control Board. It may be noted that once consent has
been pranted, the industries have o ensure regular compliance with
the provisions of the Ajr and Water Act, and failure to obtain consent
or to comply with the conditions can result in revocation of consent,

after following due-process.

15, Further, the Environment Protection Rules, 1986 (as amended vide
Ministry of Environment, Forest & Climate Change MNotification No.
G.5.R. S41(E) dated 6th August, 2021) (“1986 Rules™) prescribe the
emission and effluent standards to be followed by Industries,

including pharmaceutical companies,

slod

ﬁﬁﬁ#-ﬂy respect to the Rules, the primary responsibilities of the
ﬁmﬁ“‘“ﬂm Answering Respondent include monitoring, regulating, and ensuring
compliance with environmental standards to protect and improve the

environmaent,
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17.The Answering Respondent can grant CTE, CTO and authorization
for mndustries under various acts sech as the Air Act, Water Act, and
Hazardous Waste Management Rules, as part of ensuring compliance

with the Environment (Protection) Rules.

18. As part of monitoring emissions and effluents, samples of air, water,
and effiuents arc collected by the Answering Respondent and tests are
run Lo prepare & Report of the compliance. Copy of CTO of the
Compliant indusiries is being annexed herewith and marked as
Annexure-2 (Colly).Copy of some of the Inspection Reporis of the
Compliant industries is being annexed herewith and marked as

Annexure-3 (Colly).

19. AL present there are only 2 non-compliant industries within State of
Rajasthan, hoth of which have been issued SCN and Reply to the SCN
has been received. The next steps, ie., consideration of the Replies
and if found non-satisfactory, revocation of CTO and Authaorization of
the said Industries will be undertaken. Copy of CTO of the Non-
compliant industries is being annexed herewith and marked as
Annexure-4 (Colly).Copy of SCN issued to the non-complaint
industries being annexed herewith and marked as Annexure-5
{Colly).

20.In light of the facts brought on record, and submissions made
hereinabove, it is most humbly prayed that the present Reply be taken
on record, The Answering Respondent reserves their right to file an
additional report! reply as and when directed by this Hon'ble

Tribunal.
Sod RESPONDENT 0.3
e (OIC,
e e #%®  RAJASTHAN STATE POLLUTION CONTROL BOARD)
T

Filed Through its Counsels M

NISHANT AWANA (ADVOCATE)
Place: New Delhi ForlWMA Law Clhambers
Date:14.08.202- A-3240, 15t Floor,

Defence Colony, New Delhi-110024
Pih- 01 1-35330634, +21-783876076(

mgﬁ@nma!mvrﬁﬂﬂﬁeru'ﬂ. sishanawanaldoullook com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO, 497 OF 2024
IN THE MATTER OF;
News item titled “Impact of Pharmaceutical toxicity on the environment
and its regulatory aspects” appearing in Current Science dated
25.02.2024,
AFFIDAVIT
I. Pratibha Singh, D/o Shri Hari Singh, aged about 35 years, being the
Officer-incharge of the Respondent No. 38- Rajasthan Pollution Control
Board through its Member Secretary, do hereby solemnly affirm and
declare as under:
l. That I, the Deponent herein, am the Officer-in-charge of the
Respondent No. 38and am fully competent to sign and verify the
present Affidavit, being fully conversant with the facts and

circumstances of the case.

2. That the contents of the accompanying Reply have been drafted by
my counsel under my instructions. Facts stated therein are true to
my knowledge and the legal submissions made therein are based
on the advice received and believed to be correct. Nothing material

has been concealed therefrom. \9’_@:?_1_1..
DEPONENT

Verification:
Verified at Taipus.  on this 1= Qay of August, 2024, that the

contents of the above Affidavit are true and comect to my knowledge and
belief and as per the official records available. 1 say that no part of it is
false and nothing material has been concealed therefrom,
har
g il

DEPONENT
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Annexure-1

List of total pharmaceutical industriesin the State
S.No. |[Name & Address of Phamaceutical industry [Whether Whether any action |Proposed action,
Complying |hasbeen taken if any
with norms |against theindustry
for violation of
norms. If yes,
details
1 |Otsuka Chemica IndiaPrivate Limited SP-3- Complying Not required Not applicable
10& 11, RIICO Ind. Area, Keshwana Rajput,
Kotpuitli, Distt. Kotputli-Behror
2 |Dhanuka Laboratories Ltd. SP-44, RII1CO,Ind. Complying Not required Not applicable
Area, Keshwana, Tehsil-Kotputli, Distt.
Kotputli-Behror
3 |Ecosol Industries Private Limited SP 3-2, Complying Not required Not applicable
Matsya Ind. Area Extension, RIICO Industrial;
Area, Tehsil-Alwar, Distt.-Alwar.
4 |Actavia Pharmaceuticals Private Limited Plot Complying Not required Not applicable
No. 118-119, MIA,Tehsil Alwar, Distt.-Alwar
5 |Shree Jee Laboratry Private Limited C-25, Complying Not required Not applicable
RIICO Industrial Area, Sotanala, Tehsil
Behror, Distt. Kotputli-Behror
6 |Shree Nath Life Science Pvt. Ltd. SP-15, RIA, | Complying Not required Not applicable
Keshwanagujar, Tehsil. Kotputli, Distt.-Kotputli
Behror
7 |Ddas Biotech Limited ( Unit-1) E-292, Phase-l, | Complying Not required Not applicable
RIICO Industrial Area, Bhiwadi, Tehsil Tijara,
Distt. Khairtha-Tijara
8 |Asiatic Drugs and Pharmaceuticals Pvt. Ltd. C- | Complying Not required Not applicable
286, RIICO Industrial Area, Distt. Alwar
9 |Shanti Drugs Pvt. Ltd.A-902, Phase-111, RIICO | Complying Not required Not applicable
Industrial Area, Bhiwadi, Tehsil Tijara,
Distt.Khairthal-Tijara
10 |AlkaLaboratories Private Limited B-1124, Complying Not required Not applicable
RIICO Industrial Area, Phase-111, P.O.Bhiwadi,
Distt. Khairtha-Tijara
11 |SharikaLife Science Private Limited, SPL-6(B) [ Complying Not required Not applicable
R.I.A. Sotanala, Tehsil Behror, Distt. Alwar
12 |PI health Sciences Ltd. (Old name: Therachem Complying Not required Not applicable
Research Medilab India (P) Ltd.) Plot No. E-
969 & E-969(A), Biotech park, RIICO
Industrial Area, Sitapura, Tehsil Sanganer,
Jaipur
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13

Amzole India Private Limited 41, Udhyog
Vihar City Sukher, Tehsil Girwa,
District Udaipur

Complying

Not required

Not applicable

14

Western Drugs Ltd. F-271, MIA, Madri,
Udaipur

Complying

Not required

Not applicable

15

Golden Drugs Pvt. Ltd. C-155, Mewar
Industrial Area, Madri, Tehsil Girwa, Distt.
Udaipur

Complying

Not required

Not applicable

16

US Amino Pvt. Ltd. Khasrano. 588, village
Ladana, Patwar Mandal, Vasni Kaa, Tehsil
Mavli, Distt. Udaipur

Complying

Not required

Not applicable

17

Macsen Drugs F-261-263, RI1CO Industrial
Area, Gudli, Tehsil Mavli, Distt. Udaipur

Complying

Not required

Not applicable

18

Mankind PharmaLtd. Plot No. SP1-3, RIICO
Industrial Area, village Kaladwas, tehsil Girwa,
Distt. Udaipur

Complying

Not required

Not applicable

19

Mithila Drugs Pvt.Ltd. F-70, Mewar Industrial
Area, Road No.2, Madri, Tehsil Girwa, Distt.
Udaipur

Complying

Not required

Not applicable

20

K.Pharmaceuticals B-257, Road No.-12, MIA,
Girwa, Udaipur

Complying

Not required

Not applicable

21

Swiss Medicare Pvt. Ltd. F-351 & 350 (A),
Udyog Vihar, Sriganganagar

Complying

Not required

Not applicable

22

Ananta Drugs & Pharmaceutical Pvt. Ltd. G-
271, Phase |1, Udyog Vihar Sriganganagar

Complying

Not required

Not applicable

23

AnantaMedicare Ltd. Chak-17, M L Agro Park,
Udyog Vihar Sriganganagar

Complying

Not required

Not applicable

24

G.D. Laboratories (India) Pvt. Ltd. PWD Rest
House Road, Nohar, Hanmangarh

Complying

Not required

Not applicable

25

Balgji Pharma Industries, Khasra No. 149,
Singhani, Nagaur, Dist- Nagaur

Complying

Not required

Not applicable

26

GBN Pharmaceuticals, F-49A, RIICO Industrial
Area, Ajeetgarh Distt. Sikar

Complying

Not required

Not applicable

27

Vivek Pharmaceutical (India) Ltd. Kukas Amer
Jaipur

Complying

Not required

Not applicable

28

Purnima Pharmaceutical Pvt. Ltd. Plot No. E-
859, Road No. 14/N, VKIA Jaipur

Complying

Not required

Not applicable

29

KAY SONS PHARMA, 1, Vigyan Nagar,
Sarnadungar, Tehsil:Jaipur(VKIA)
District:JAIPUR

Complying

Not required

Not applicable

30

Gal Care Pharmaceutical Private Limited(Old
Name M/s. Galcare Pharma), PN0217,218
Manglam Industria Park,Village Manoharpura
and Kayanpura, Shahpura, Tehsil:Shahpura
District:JAIPUR

Complying

Not required

Not applicable

31

SA. PHARMACHEM PRIVATE LIMITED, E
12,E-12 A RIICO

INDUSTRIAL AREA KALADERA JAIPUR
Tehsil:Chomu District:JAIPUR

Complying

Not required

Not applicable

1249
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32 |Radhey Bio.Tech Pvt.Ltd. Aargji No. Complying Not required Not applicable
613/613/617-623, village - Mandap, Patwar
Circle-Palanakhurd, Tehsil Mavli, Udaipur
33 |Lokhith Healthcare Pvt. Ltd.(Old Name: Zyden Non- Show cause notice Reply of the
Gentech Ltd.) Plot No.13, Bhimpura Industrial complying for intended industry received
Area, Jhalawar Road, Tehsil Ladpura, Distt. revocation of CTO | videletter dated
Kota was issued vide letter| 03/07/2024 which
dated 21/06/2024 is under
examination/
verification.
34 |Parth Formulation Pvt. Ltd. G1-31 (I & H), Non- Show cause notice Reply of the
RIICO Industrial Area, Gegal Ajmer Dist complying for intended industry received
Ajmer revocation of CTO | videletter dated
was issued vide letter| 04/07/2024 which
dated 07/06/2024 is under
examination/
verification.
35 |Enomark PharmaPvt Ltd Not yet Not applicable Not applicable
Khasara No. 40/6 to 40/9 Near Medical Device operated
Park, Boranada-Nandwan, Road, Jodhpur,
Rajasthan 342013 , Nandwan Tehsil:Luni
District:Jodhpur
36 |Safecon Pharmachemie Plot No.H-234 to H-239]  Not yet Not applicable Not applicable
& H-239 to H-243, RIICO Industrial Area, operated
Dholpur
37 |S.N. Chemicals KhasraNo. 2819/2455, 22 Not yet Not applicable Not applicable
KM, Ajmer Road, village Beran, Tehsil Banera,| operated
Distt.-Bhilwara
38 |Kanchan IndustriesF-411, Industrial Area, Not yet Not applicable Not applicable
Chopanki, Bhiwadi, Distt. Khairthal-Tijara operated
39 |Shree Kuber Pharmaceuticals Plot N0.SP-278, Not yet Not applicable Not applicable
RIICO Industrial Area, Newai-1l, Distt.Tonk operated
40 |PDVP Pharmachem private Limited Khasra No. Not yet Not applicable Not applicable
317/1162, village Khamal, Tehsil Sojat, Pali operated
41 |AARK Specidity Industries Private Limited Plant is non- Not applicable Not applicable
Aargji No. 1948/1104-1949/1120, village - operational
Rathana, Nurda, Tehsil Mavli, Udaipur
42 |RenukaMin Chem. Pvt.Ltd. Argji No. Plant is non- Not applicable Not applicable
908/32,907/31,29,29/1,29/2,29/3,29/4,30,30/1,3| operationa
0/2,30/3, village Sukhwada, Gram Panchayat,
SakariyaKhedi, Tehsil Mavli, Distt. Udaipur.
43 |Daas Biotech Limited ( Unit-11) SPA-503, Unit | Unit closed Not applicable Not applicable

-1l RIICO Ind. Area, Bhiwadi, Khairthal-Tijara




Annexure-2 (Colly)  headostice (cp)

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=T Phone: 141-2716906
|

Revised Consent

FileNo : F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7321-7323
OrderNo: 2023-2024/CD/6982 Date:  Feb 29 2024 5:40PM

Unit Id : 680
M/s Otsuka Chemicals (India) Ltd.

SP-3-10 & 11, RIICO Industrial Area,Keshwana Rajput, ,
Tehsil:Kotputli
District:Jaipur
Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 17/08/2023 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your API and Bulk Drugs plant situated at SP-3, 10and 11, RIICO Industrial
Area, Keshwana Rajput Kotputli Tehsil:Kotputli District:KOTPUTLI-BEHROR , Rajasthan,

subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/02/2024 to 31/01/2029.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit
BMH & ADA-2 Product 240.00 MTPA
CDTR-PI Product 30.00 MTA
GCLE Product 1,500.00 MTPA
Iohexol Product 250.00 MTA

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 11

Signature Not Verified

Digitally sign‘ yb Prakash
Gupta
Date: 2024.02.2 :41:05 IST
Reason: SeIfAtt. stgd

Location:
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Head Office (CD)
Rajasthan State Pollution Control Board

11

—W 3 3 3 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
O Phone: 141-2716906
N
Revised Consent
File No F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7321-7323
OrderNo: 2023-2024/CD/6982 Date:  Feb 292024 5:40PM
Unit Id : 680
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 17.000 17.000 NIL
Treated in sewage treatment plant
and used in plantation and
horticulture
Trade Effluent 315.000 315.000 NIL
Zero Discharge

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
Five D.G. Sets( 1500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Cco 150 mg/NM3
NOx 710 ppm
NMHC 100 mg/Nm3
PM (at 15% 75 mg/Nm3
02)
One coal fired Boiler( 10TPH) ADEQUATE STACK
HEIGHT , Bag House
S02 600 mg/Nm3 at
6 percent dry 02
Particulate 100 mg/Nm3
Matter
NOx 300 mg/Nm3 at

6 percent dry 02

Page 2 of 11

Signature Not Verified

Digitally sign‘
Gupta

Date: 2024.02.2¢

yb Prakash

:41:05 IST

Reason: SeIfAttd

Location:




_ Head Office (CD) 1 Zﬂ.ﬂ.

Rajasthan State Pollution Control Board

bt 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS Phone: 141-2716906
|
Revised Consent
FileNo : F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7321-7323
OrderNo: 2023-2024/CD/6982 Date:  Feb 292024 5:40PM

Unit Id : 680

One coal fired Boiler( 12TPH) ADEQUATE STACK
HEIGHT , Bag House
SO2 600 mg/NM3 at
6 percent dry 02
Particulate 100 mg/Nm3
Matter
NOx 300 mg/NM3 at
6 percent dry 02
One coal fired Boiler( 18TPH) ADEQUATE STACK
HEIGHT,
ELECTROSTATIC
PRECIPITATOR
SO2 600 mg/Nmm3
at 6 percent dry
02
Particulate 100 mg/Nm3
Matter
NOx 300 mg/Nmm3
at 6 percent dry
02
One HSD fired Incinerator( ADEQUATE STACK
800LITRES/HR.) HEIGHT , WET
SCRUBBER
HCL 50 mg/Nm3
SO2 200 mg/Nm3
Cco 100 mg/Nm3
Total Organic 20 mg/Nm3
Carbon
Total dioxins 0.1 ng TEQ/Nm3
and furans
Particulate 50 mg/Nm3
Matter
Hg and its 0.05 mg/Nm3
compounds
Page 3 of 11

Signature Not Verified

Digitally sign‘ yb Prakash
Gupta ‘
Date: 2024.02.2 :41:05 IST
Reason: SeIfAtt.st bd

Location:




Head Office (CD)
Rajasthan State Pollution Control Board

13

—W 1 1 1 1
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s W e,
O Phone: 141-2716906
N
Revised Consent
File No F(SCMG)/KOTPUTLI-BEHROR (Kotputli)/58(1)/2023-2024/7321-7323
OrderNo: 2023-2024/CD/6982 Date:  Feb 29 2024 5:40PM
Unit Id : 680
Sb +As+Pb + 1.5 mg/Nm3
Co+ Cr+Cu +
Mn+Ni+V+
their
compounds
Reactor Vessels ADEQUATE STACK
HEIGHT , ALKALINE
SCRUBBER
Sulphuric acid 50 mg/Nm3
mist

6 That the API and Bulk Drugs plant will
MoEF notification No.

comply with the standards as prescribed vide

GSR 826(E) dated 16th November, 2009 with respect to National

Ambient Air Quality Standards.

7 That the Trade Effluent shall be treated before disposal so as to conform to the standards

prescribed under the Environvent (Protection) Act-1986for disposal Into Inland Surface
Water. The main parameters for regular monitoring shall be as under:
Parameters Standards

pH Value

Between 6.5 to 9.0

Biochemical Oxygen Demand (3 days at 27C)

Not to exceed 10 mg/l

Chemical Oxygen Demand

Not to exceed 50 mg/l

Total Suspended Solids

Not to exceed 10 mg/l

NH4 (N)

5 mg/l

N total

10 mg/l

Fecal Coliform (MPN per 100 ml )

Not to exceed 100

8 That this consent to operate
GCLE-1500.00 MTPA,

is valid for the manufacturing of CDTR-PI
Iohexol @ 250.00 MTA and

@ 30MTA,
BMH & ADA-240.00 MTPA as

mentioned at condition no.-2 of this consent in the existing plant premises.
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9 That after issuance of this Consent to Operate, the Consent to Operate issued vide
order no. 2021-2022/CD/6636 dated 24.03.2022and Consent to Operate issued vide
order no. 2023-2024/CD /6967 dated 23.01.2024 shall be null & void.

10 That the industry shall comply with all the conditions of Environmental Clearance
issued by the Ministry of Environment & Forests, Govt. of India, vide letter no.
J/11011/241/2012/1A-1I(1), dated 17.02.2022.

11 That the total capital investment of plant as per the C.A certificate submitted as on
31.12.2023 is Rs.521.04 cr. which includes the cost of land, building, plant &
machinery and miscellaneous assets only. In case of any increase in total capital
investment a additional fee as per the fee notification dated 26/05/2016 shall be
required to be deposited.

12 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

13 That standards prescribed vide Notification G.S.R. 373(E) dated 16.05.2023 of
MOEF&CC (as mentioned at condition no. 5of this consent letter regarding emission
of Particulate Matter in Boilers) shall be complied by 15.05.2025. The emission
standard of Particulate Matter of 150 mg/Nm3 shall be complied by the industry till
15.05.2025.

14 That the total water consumption of the industry for manufacturing CDTR-PI,
Iohexol, GCLE and BMH & ADA shall not exceed 1172 KLD which shall be met from
Ground water (800.00 KLD)and recycled water(372.00 KLD).

15 That total water requirement of the industry after expansion will be 1172 KLD, The
industry shall manage production of all products as mentioned at condition no. 2
in such a way that total water requirement of the industry shall not exceed 1172
KLD.

16 That the industry shall submit copy of renewed NOC from CGWA for the abstraction
of ground water upto 800.00 KLD as soon it is received from CGWA.

17 That the consumption of total fresh water (800 KLD) will be as under - Domestic
purpose: 20KLD, DMP & Boiler: 116 KLD, Process & Scrubber: 58 KLD and Cooling
Tower: 606 KLD.

18 That the domestic waste water shall be treated in sewage treatment plant(STP) of
30.00KLD capacity upto the norms mentioned of conditions no. 7and treated
domestic waste water(17.00 KLD) shall be wused for plantation and ash quenching
within the premises.
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19 That the consumption of total treated water (372 KLD) will be as under - Process &

20

21

22

23

24

25

26

27

28

Scrubber: 54 KLD, Gardening & Ash cooling & misc: 39KLD and Cooling Tower: 279
KLD.

That the high TDS trade effluent(62.2 KLD) shall be treated in stripper of adequate
capacity and part of it i.e. 46.00 KLD shall be treated in Multi Effect evaporator-I of
60.00 KLD capacity and distillate(43 KLD) alongwith steam condensate(11 KLD)
shall be reused in process and scrubber section and concentrate of MEE-I(14.0
KLD) shall be treated through ATFD-I. The part of stripper i.e. 16.2KLD shall be
send to solvent recovery plant for solvent recovery.

That the low TDS trade effluent(102.5KLD) alongwith distillate(10.4.0 KLD) from
solvent recovery shall be treated through Effluent treatment plant followed by
MVRE. The concentrate(21.6 KLD) of MVRE alongwith concentrate of MEE-I(14.0
KLD) shall be treated through ATFD-I. The distillate of MVRE(78.9KLD) &
MEE-II(48.9 KLD) alongwith steam condensate(33.00 KLD) shall be reused in
cooling tower. The concentrate of MEE-II (33.7KLD)shall be treated through
ATFD-II and distillate(32.1 KLD) shall be used in cooling tower.

That cooling tower blow down (160.7KLD)shall be treated through MEE-II of
capacity 164 KLD. The concentrate of MEE-II (33.7KLD)shall be treated through
ATFD-II and distillate(32.1 KLD) shall be reused as treated water.

The waste water residue from the SR process along with lighters from the solvent
recovery shall be disposed off through incinerator.

That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.

That the industry shall maintain zero liquid discharge status outside the premises
all the time.

That the industry shall provide and maintain metering arrangement for raw water
intake, water used in different purposes and measuring of effluent generated,
treated, used & disposed, ETP inlet & outlet, MEE, MVRE permeate and reject, and
STP inlet and outlet. The daily log book shall be maintained.

That the sludge generated from the Effluent Treatment Plant, MEE, MVRE and ATFD
shall be disposed off scientifically through waste disposing facility in accordance
with the provisions of the Hazardous & Other Waste Rules, 2016.

That a log book for operation of Effluent Treatment Plant, Sewage Treatment Plant,
MEE, MVRE, ATFD shall be provided to record daily consumption of chemicals and
running hours of ETP,STP, MEE, MVRE, ATFD shall be maintained. Also record of
periodic cleaning/change of filter media of pressure sand filter should be
mentioned in log book.
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29 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

30 That the industry shall shift to PNG/ cleaner fuel as mentioned in Environmental
Clearance.

31 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

32 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

33 That proper & scientific arrangement shall be made for utilization of treated
domestic waste water for plantation so as to ensure that cess pool formation is not
created in the premises or in the plantation area.

34 That the industry shall maintain stack of adequate height (not less than 30 meters
from ground level) and requisite acoustic enclosures with the D.G. Sets of 1500 KVA
capacity, as per norms prescribed under the Environment (Protection) Act,1986
and the Air Act,1981.

35 That industry shall maintain adequate air pollution control measures at D.G sets of
1500 KVA capacity to achieve the norms as mentioned at condition no. 5.

36 That the industry shall maintain stack of required adequate height(not less than
30.00 mtrs from G.L) and adequate air pollution control measures at one coal fired
boiler of 18.00 TPH capacity, one coal fired boiler of 10.00 TPH capacity and one
coal fired boiler of 12.00 TPH capacity to achieve the norms as mentioned at
condition no. 5.

37 That industry shall maintain stack of required adequate height and adequate
pollution control measures at incinerator to achieve the prescribed norms as
mentioned at condition no.5.

38 That safe and adequate infrastructure facilities for stack emission monitoring shall
be maintained as per CPCB guidelines at the stack of three coal fired boilers of
10.00TPH, 12.00TPH & 18.00TPH, five DG Sets of 1500KVA capacity and
incinerator.

39 That the industry shall comply with the Effluent & Emission standards for Bulk
Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New
Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

40 That industry shall maintain the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.
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41 That industry shall provide and maintain the continuous online(24x 7)
emission/effluent monitoring system along with flow meter & PTZ cameras in
accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board and ensure its connectivity with CPCB &
RSPCB server for transmission of data.

42 That effective control measures shall be provided & maintained to control fugitive
emissions during processing, transportation, packing etc.

43 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

44 That industry shall provide & maintain wall to wall carpeting in vehicle movement
areas within premises to avoid re-entrainment of road dust.

45 That industry shall maintain good house-keeping all the time.

46 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

47 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

48 That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.

49 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

50 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

51 Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on
ground surface for controlling the Noise and vibration, where D.G set or heavy
machinery is set up.

52 Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on
ground surface where stone breaking/cutting, steel cutting or such type of Noise
generating machinery are available to control Noise and vibration.

53 Suitable Noise Barrier/acoustical treatment as an enclosure of the Noise generating
machine must be provided to further reduce Noise and Air Born vibration at the
source.

54 For industry worker where Noise is dominant, use of Ear plug/Headphone is must
to avoid exposure to high noise levels.
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55 If the Noise level resulting from industry is more than 70dB(A) hourly in any 24
hours near boundary wall of the industrial wunit, the industry must provide the
Noise barrier on the wall to protect the neighbour/neighboring industrial unit.

56 That the industry shall carryout noise monitoring near the noise generating unit to
evaluate the noise exposure to the workers and at the boundry from State Board
laboratory.

57 That industry is being directed to provide Poly urethane (PU- closed cell) of at least
20 mm  thickness on ground surface below all heavy/noise generating
machinery/D.G set with in a period of one year. In case the PP is unable to do so, a
detailed justification should be submitted along with an undertaking to the effect
that Poly wurethane (PU- closed «cell) shall be provided at the time of
relocating/replacing the machinery/ D.G set.

58 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

59 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

60 That industry shall submit quarterly compliance report of consent conditions to
this office as well as Regional Office, Alwar.

61 That this revised consent letter shall supercede the earlier consent letter no
F(SCMG)/KOTPUTLI-BEHROR(Kotputli) /58(1)/2023-2024/7012-7014 dated Feb 9

62 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

63 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

64 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or

the Rules made thereunder.
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65 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

66 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

67 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

68 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

69 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

=70 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]
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(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the
compliance of consent condition.
2 Master File.

Group Incharge[ CD ]
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Order No:

Unit Id : 74479
M/s M/s Dhanuka Laboratories Ltd
SP 4, RIICO Industrial Area, Keshwana Rajpoot, Tehsil
Kotputli, District Jaipur, Rajasthan,
RIICOIndustrialAreaKeshwanaRajpoot Tehsil:Kotputli
District:Jaipur

Sub:

Ref:

Sir,

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 08/06/2022 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Dhanuka Laboratories Limited plant situated at SP-4, RIICO Industrial
Area Keshwana Rajpoot Tehsil:Kotputli District:JAIPUR , Rajasthan, subject to the

following conditions:-

1 That this Consent to Operate is valid for a period from 01/07 /2022 to 30/06/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

Manufacturing of APIs mentioned at Product 60.00 MT / MONTH
condition no. 07 of this consent

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Trade Effluent 154.000 108.000 NIL

Effulent Treatment Plant followed
by Evaporation of Residual to
achieve Zero Discharge Status

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One Indonesian Coal/Husk ADEQUATE AIR
fired Boiler( 5TPH) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT , ADEQUATE
STACK HEIGHT OF 30
MTR., Bag Filter, Bag
House, Cyclone, ID
FAN, Multi Cyclone
S02 600 mg/Nm3 at
6 percent dry 02
Particulate 800 mg/Nm3
Matter
NOx 300 mg/Nm3 at
6 percent dry 02
Two DG sets( 1500KVA EACH) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT OF 30 MTR.,
EXHAUST BLOWER
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NOx (as NO2) 710
(at 15% 02)
day basis in
ppmv
NMHC (as C) 100 mg/Nm3
(at 15% 02)
PM (at 15% 75 mg/Nm3
02)
CO (at15% 150 mg/Nm3
02)
6 That the Dhanuka Laboratories Limited plant will comply with the standards as

prescribed vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with

respect to National Ambient Air Quality Standards.

7 That this consent is issued for manufacturing following products: Telmesartan
@8.0 MTPM, Azilsartan @2.0MTPM, Olmesartan 3.0 MTPM, Valsartan @3.0 MTPM,
Irbesartan @ 1.0 MTPM, Losartan @ 3.0 MTPM, Levetriracetam @ 8.0 MTPM,
Ipidacrine @1.0 MTPM, Zonisamide@ 1.0 MTPM, Preganlin @3.0 MTPM,
Allopurinol @4.0 MTPM, Levosulpride @2.0 MTPM, Lopinavir @ 2.0 MTPM,
Ritonavir @2.0 MTPM, Remdesivir @2.0 MTPM, Dolutagravir @1.0 MTPM, Ingavirin
@1.0 MTPM, Azathioprine @2.0 MTPM, Apixaban @2.0 MTPM, Monteleukast @5.0
MTPM, Dabigatran @2.0 MTPM, Favipiravir @2.0 MTPM, Tapentadol @1.0 MTPM,
Aprimilast @2.0MTPM, R& D ©products @10.0 MTPM, Refreximine @2.0 MTPM,
Doxylamine @1.0 MTPM, Ondansetronn @2.0 MTPM, Pirfenedone @2.0 MTPM,
Amisulpride @1.0 MTPM, Vildagliptin @3.0 MTPM, Teneligliptin @2.0 MTPM,
Sitagliptin @1.0 MTPM, Clopidogrel @5.0 MTPM, Gliclazide @3.0 MTPM,
Benfotiamine @2.0 MTPM, Atorvastatin @2.0 MTPM, Rosuvastatin @2.0 MTPM,
Ticagrelore @ @1.0 MTPM, Phenylepherine @4.0 MTPM, Sertraline HCL @2.0 MTPM,
Gabapentin @4.0 MTPM, Citiclone @5.0 MTPM.

8 That the industry shall comply with the conditions mentioned in Environmental
Clearance(E.C) No.1A-J-11011/8/2013-1A II(I) dated 17.02.2022.

9 That the industry shall not manufacture following products: 7-ACCA, Cefaclor,
Cefprozil, Cefcapene, Ceftibuten, Cefuroxime, Cefitoren Pivoxil, Cefpodixime Proxtil,
Cefixime, Cefdinir,Gabapentin, Pregabaline, Clopidogrel.

10 That this consent to operate is valid for total capital investment of Rs.6995.25 Lacs
which includes the cost of land, building, plant & machinery and miscellaneous
assets. In case of any increase in total capital investment additional fee as per the
fee notification dated 26/05/2016 shall be required to be deposited.
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11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

12 That total water requirement for the entire plant shall not exceed 258 KLD which
shall be met from fresh water- 150.00 KLD and Recycled water- 108.00 KLD.

13 That the fresh water requirement shall be met from ground water.

14 That the industry shall comply with all the conditions of CGWA NOC NO.
CGWA/NOC/IND/REN/1/2021/6306 valid upto 03.07.2022.

15 That the industry shall submit the copy of renewed CGWA NOC within 45 days from
issuance of this consent.

16 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

17 That the total effluent(154.00 KLD) generated from the domestic, process, Boiler
blow down and cooling tower blow down etc. shall be treated through Effluent
Treatment Plant(ETP) of adequate capacity up to the norms mentioned at
condition 8followed by R.0. plant and Multi Effect Evaporator(MEE) of adequate
capacity.

18 That treated trade effluent shall be reused in process, boiler and cooling tower
within the premises.

19 That treated effluent shall not be used for plantation/horticulture in any case.

20 That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status within and
outside the premises all the time.

21 That the industry shall provide metering arrangement for raw water intake, water
used for different purposes and measuring of effluent generated, treated & reused,
ETP inlet & outlet, R.O. inlet & outlet and MEE inlet, MEE outlet and log book on
daily basis shall be maintained.

22 That the sludge generated from the Effluent Treatment Plant and the rejects of
Multi Effect Evaporator/ATFD shall be disposed off scientifically through waste
disposing facility in accordance with the provisions of the Hazardous & Other
Wastes Rules, 2016.
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23 That a log book for operation of Effluent Treatment Plant, Reverse Osmosis Plant
and MEE shall be maintained and record of daily consumption of chemicals and
running hours shall be maintained. Also record of periodic cleaning/change of
filter media of pressure sand filter shall be mentioned in log book

24 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

25 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

26 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

27 That the industry shall maintain stack of adequate height and acoustic enclosures
at two nos of D.G sets of capacity 1500 KVA each.

28 That the industry shall provide and maintain stack of required adequate height
(not less than 30.00 mtrs from G.L) and adequate air pollution control measures at
all the sources of emissions to achieve the prescribed norms as mentioned at
condition no.5

29 That industry shall be coal having ash content less than 15% is to be used as fuel
only during the rainy season when the Biomass Briquettes may not be available and
during all other seasons only biomass briquettes shall be used.

30 That safe and adequate infrastructure facility for stack emission monitoring shall
be provided with stack of DG sets, PNG fired Boilers, VAM and co-generation plant.

31 That industry shall provide the centralized air cleaning system i.e. fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

32 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

33 That industry shall provide and maintain the continuous online (24x 7)
emission/effluent monitoring system along with flow meter & PTZ cameras in
accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board and get it connected with CPCB & RSPCB
server for transmission of data.

34 That the unit shall provide green belt in 40% of the plot area using concept of the
social forestry and will develop green belt outside project premises in adjacent
areas whenever adequate land is not available within the industrial premises.
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35 That the wunit shall provide and maintain wall to wall -carpeting in vehicle
movement areas within premises to avoid re-entrainment of road dust.

36 That the wunit shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

37 That the burning of non-hazardous waste shall not be practiced inside or outside
the industry premises.

38 That the burning of non-hazardous waste shall not be practiced inside or outside
the industry premises.

39 That the wunit shall only use treated effluent for preparation of lime and other
slurry in ETP. No fresh water shall be utilized in ETP for this purpose.

40 That industry shall not install any other sources of Air pollution/ Water pollution
without obtaining prior Consent to Operate from the State Board.

41 That the industry shall provide and maintain separate energy meters at pollution
control measures, effluent treatment plant, sewage treatment plant, R.O0 and
MEE.The daily record of the energy consumption (units) shall be maintained in
separate log-book and monthly summary shall be submitted to Regional Office,
Bhiwadi.

42 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

43 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act, 1991, as applicable.

44 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organization (PESO) or any such competent
authority, if applicable.

45 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

46 Poly urethane (PU- closed cell) of at least 20 mm thickness must be used on ground
surface for controlling the Noise and vibration, where D.G set or heavy machinery is
set up.

47 Poly urethane (PU- closed cell) of at least 20 mm thickness must be used on ground
surface where stone breaking/cutting, steel cutting or such type of Noise generating
machinery are available to control Noise and vibration.

48 Suitable Noise Barrier/acoustical treatment as an enclosure of the Noise generating
machine must be provided to further reduce Noise and Air Born vibration at the
source.
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For industry worker where Noise is dominant, use of Ear plug/Headphone is must
to avoid exposure to high noise levels.

If the Noise level resulting from industry is more than 70dB(A) hourly in any 24
hours near boundary wall of the industrial unit, the industry must provide the
Noise barrier on the wall to protect the neighbour/neighboring industrial unit.

That the industry shall carryout noise monitoring near the noise generating unit to
evaluate the noise exposure to the workers and at the boundry from State Board
laboratory.

That industry is being directed to provide Poly urethane (PU- closed cell) of at least
20 mm  thickness on ground surface below all heavy/noise generating
machinery/D.G set with in a period of one year. In case the PP is unable to do so, a
detailed justification should be submitted along with an undertaking to the effect
that Poly wurethane (PU- closed «cell) shall be provided at the time of
relocating/replacing the machinery/ D.G set.

That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

That industry shall submit quarterly compliance report of consent conditions to
this office as well as Regional Office, Bhiwadi.

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or

the Rules made thereunder.
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59 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

60 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

61 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

62 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

63 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

64 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]
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(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur(North) to ensure the
compliance.

2 Master File.

Group Incharge[ CD ]
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OrderNo: 2021-2022/CD/6520
Date:  03/09/2021

Unit Id : 70663
M/s ECOSOL INDUSTRIES PVT LTD

M4 (FIRST FLOOR), SOUTH EXTENSION PART 2, ,
NEWDELHI

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 15/08/2019 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your bulk drug manufacturing plant situated at S P 3-2, MIA EXTENSION RIICO
INDUSTRIAL AREA , ALWAR Tehsil:Alwar District:Alwar , Rajasthan, subject to the

following conditions:-
1 That this Consent to Operate is valid for a period from 03/09/2021 to 31/08/2026 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
CLOXACILLIN SODIUM Product 2.50 TPM
DICLOXACILLIN SODIUM Product 0.50 TPM
FLUCLOXACILLIN SODIUM Product 1.50 TPM
OXACILLIN SODIUM Product 0.50 TPM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.300 NIL 0.300
Septic Tank and Soakpit
Boiler blow down 0.125 0.125 NIL
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
DG Set( 200KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
One wood/ Husk fired ADEQUATE STACK
BOILER( 2TPH) HEIGHT, Cyclone
SO2 600 mg/Nm3 at
3 percent dry 02
Particulate 1200 mg/Nm3
Matter
NOx 300 mg/Nm3 at
3 percent dry 02
6 That the bulk drug manufacturing plant will comply with the standards as prescribed
vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards.
7 That this consent to operate is valid for production of validation batches for

generating stability studies of products mentioned at condition no.2
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8 That this consent is issued on capital investment of Rs 1253.87lacs which includes
cost of land, building, plant & machinery and other miscellaneous fixed assets.

9 That in case of any increase in capacity or addition/ modification/ alteration/ or
change in product mix or process or raw material or fuel, the project proponent is
required to obtain fresh consent to operate from the Board.

10 That all the conditions imposed by SEIAA, Rajasthan vide letter dated 10/04/2014,
while issuing EC to your project shall be complied with.

11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

12 That total fresh water requirement for phase I shall not exceed 1.00 KLD(Domestic
use- 0.5 KLD and Boiler- 0.5 KLD) which shall be met from RIICO supply.

13 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

14 That the domestic effluent generated (0.3KLD) shall be disposed through
scientifically design septic tank & soak pit.

15 That the Boiler Blow Down (0.125KLD) shall be treated through physio-chemical
treatment & recycled/ reuse in process. In no case the blow down shall be disposed
off in septic tank.

16 That the industry shall not discharge treated/ untreated
effluent(industrial/domestic) inside and/or outside the premises in any case.

17 That the industry shall maintain zero liquid discharge status within and outside
the premises all the time.

18 That the industry shall maintain metering arrangement for water consumed from
RIICO, water used for different purposes and for measuring of effluent generated,
treated & reused. The daily log book shall be maintained.

19 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

20 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

21 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.
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That the industry shall maintain stack of adequate height and requisite acoustic
enclosures with the D.G. Set of 200KVA capacity as per standards prescribed under
the Environment (Protection) Act,1986 and the Air Act,1981.
That the industry shall maintain stack of required adequate height(not less than
30.00 mtrs from G.L) and adequate air pollution control measures to achieve the
prescribed norms as mentioned at condition no.5at one Wood/Husk fired boiler of
2.0 TPH capacity.
That safe and adequate infrastructure facility for stack emission monitoring shall
be provided and maintained with stack of one Wood/Husk fired boiler.
That industry shall provide and maintain wall to wall carpeting in vehicle
movement areas within premises to avoid re-entrainment of road dust.
That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.
That the industry shall maintain good housekeeping all the time.

That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

That the industry shall maintain separate energy meters at pollution control
measures. The daily record of the energy meter readings shall be maintained in
separate log-book .

That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

That the industry shall submit quarterly analysis/monitoring report of source
emission/ambient air/waste water/noise from the State Board laboratory or any
laboratory approved / recognized by Ministry of Environment, Forest & Climate
Change, Government of India.

That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

That the Industry shall develop and maintain plantation in 33% of plant area to
maintain air quality around the Industry.

That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

That the industry shall switch over to cleaner fuels viz. PNG, CNG etc. as soon it is
available in MIA, Alwar.

Signature-Not

Verijfiel
Dlgmt\
RAJESHK
Page 4 of 6 THAKURIA
16:43:0! :

33

|ghe by
[ R



Head Office (CD) 1 254

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-5159600 Fax: 0141-5159697
N
Registered
FileNo : F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

OrderNo: 2021-2022/CD/6520
Date:  03/09/2021

Unit Id : 70663

37 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

38 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

39 That this consent is valid subject to fulfilment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

40 That industry shall submit quarterly compliance report of consent conditions to
this office as well as Regional Office, Alwar.

41 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act.

42 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

43 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).
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This bears the approval of the competent authority.
Yours Sincerely
Group Incharge[ CD ]
(A): Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the
compliance of consent conditions.
2 Master File.
Group Incharge[ CD ]
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Unit Id : 123386
M/s ACTAVIA PHARMACEUTICALS PRIVATE LIMITED

Plot No. 118-119, Alwar Tehsil:Ramgarh
District:Alwar

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 14/02/2024 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your ACTAVIA PHARMACEUTICALS PRIVATE LIMITED plant situated at Plot
No 118-119 MATASYA INDUSTRIAL AREA , Alwar Tehsil:Ramgarh District:Alwar

Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 12/07 /2024 to 30/06/2029 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Particular Type Quantity with Unit

Biapenem Product 0.15 MT/MONTH
Cilastatin Sodium Product 0.33 MT/MONTH
Doripenem Monohydrate Product 0.38 MT/MONTH
Doripenem Monohydrate Sterile Product 0.30 MT/MONTH
ERTAPENEM Product 0.50 MT/MONTH
Faropenem Sodium Product 0.33 MT/MONTH
IMIPENEM Product 0.75 MT/MONTH
Imipenem and Cilastatin for Injection Product 1.25 MT/MONTH
MAP (beta-Methyl vinyl phosphate) Product 12.50 MT/MONTH
MEROPENEM Product 4,00 MT/MONTH
Meropenem for Injection Product 3.75 MT/MONTH
Panipenem Product 0.15 MT/MONTH
Tebipenem Product 0.25 MT/MONTH

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 12.000 NIL 8.500
To be treated in STP and to be
utilized in plantation and
horticulture within the factory
premises
Trade Effluent 55.000 40.000 10.000
Multieffect Evaporation

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
DG Set( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
One Biomass Fired Boiler( ADEQUATE STACK
4TPH) HEIGHT, AIR PRE
HEATER DUST
COLLECTOR, Bag Filter
, Cyclone
Particulate 80 mg/Nm3
Matter
NOx 300 mg/Nm3 at
3 percent dry 02
SOx 600 mg/Nm3 at
3 percent dry 02
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6 That the ACTAVIA PHARMACEUTICALS PRIVATE LIMITED plant will comply with the

standards as prescribed vide MoEF notification No. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality Standards.

7 That the Trade Effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environvent (Protection) Act-1986for disposal Into Inland Surface
Water. The main parameters for regular monitoring shall be as under:

Parameters Standards

pH Value Between 6.5 to 9.0
Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/1
Chemical Oxygen Demand Not to exceed 50 mg/1
NH4 (N) 5 mg/l

N total 10 mg/1

Total Suspended Solids Not to exceed 20 mg/1
Fecal Coliform (MPN per 100 ml ) Not to exceed 100

8 That this Consent to Operate is being issued for the manufacturing of Bulk drugs &
Drug intermediates as mentioned at condition no.2 at Plot No. 118-119, MIA,
Alwar.

9 That this consent to operate is being issued on total capital investment of Rs.2679
lacs which includes the investment made on building, plant & machinery and
miscellaneous assets only. In case of any increase in total capital investment
additional fee as per the fee notification dated 26/05/2016 shall be required to be
deposited.

10 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

11 That the industry shall comply with all the conditions of Environmental Clearance
issued by MOEF&CC, GOI vide letter no. J-11011/402/2021-IA-1I(I) dated 25.10.2021
and 24.01.2022.
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12 That total water requirement of the industry shall not exceed 149 KLD which shall
be met from fresh water (100 KLD) and recycled water (49 KLD).

13 That total fresh water requirement of the industry shall not exceed to 100 KLD
which shall be met from Ground water.

14 That the industry shall ensure that groundwater is not abstracted in contravention
to the provisions/guidelines of Central Ground Water Authority and that
groundwater abstraction is not carried out without permission/NOC from the
competent authority.

15 That the industry shall submit NOC from CGWA within 30days of issuance of this
consent.

16 That trade effluent (55KLD) generated from process and boiler/cooling tower blow
down shall be treated through ETP followed by RO plant - II and UF followed by RO
plant-I. The rejects of RO plant shall be further treated in MEE of adequate capacity
(10 KLD).

17 That permeate of RO plant (40KLD) and condensate of MEE (9 KLD) shall be
reused in Boiler/cooling tower and the salt generated from MEE shall be sent to
TSDF for final disposal as per the Hazardous & Other Wastes (Management &
Trans-boundary Movement) Rules, 2016.

18 That the industry shall install sewage treatment plant of adequate capacity within
45 days after issuance of this consent to operate and the domestic effluent (12 KLD)
generated from the industry shall be treated through scientifically designed sewage
treatment plant (STP) of adequate capacity up to the norms prescribed at
condition no. 7and treated domestic effluent shall be used for plantation/
horticulture within the premises failing to which Bank Guarantee of Rs. 60,000/-
shall be forfeited.

19 That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.

20 That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.

21 That the industry shall provide metering arrangement for raw water consumption,
water used in different purposes and measuring of effluent generated, treated,
reused & disposed, ETP inlet and outlet, MEE inlet & outlet, RO inlet & outlet, STP
inlet and outlet and log book on daily basis shall be maintained.

22 That a log book for operation of Effluent Treatment Plant, Sewage treatment plant,
MEE & RO shall be provided and record of daily consumption of chemicals and
running hours of Effluent Treatment Plants shall be maintained. Also record of
periodic cleaning/change of filter media of pressure sand filter shall be mentioned
in log book.
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23 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

24 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

25 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

26 That the industry shall comply with the Effluent & Emission standards for Bulk
Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New
Delhi vide notification no- G.S.R 54(E) dated 06/08/2021.

27 That the industry shall provide stack of required adequate height and adequate air
pollution control measures to achieve the prescribed norms as mentioned at
condition no. 6 at biomass fired boiler 4 TPH capacity.

28 That the industry shall provide stack of adequate height and requisite acoustic
enclosure with D.G. Set of 500KVA capacity, as per standards prescribed under the
Environment (Protection) Act,1986 and the Air Act,1981.

29 That the industry shall use D.G. sets for emergency purposes only and in
accordance with the directions of Commission for Air Quality Management in NCR
& Adjoining Areas.

30 That safe and adequate infrastructure facility for stack emission monitoring shall
be provided with stack of Boiler Of 4 TPH capacity.

31 That industry shall provide the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

32 That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

33 That industry shall provide the continuous online(24x 7) emission/effluent
monitoring system along with flow meter & PTZ cameras in accordance with
guidelines issued by Rajasthan State Pollution Control Board/Central Pollution
Control Board and get it connected with CPCB & RSPCB server for transmission of
data.

34 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

35 That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily record of the energy meter
readings shall be maintained in separate log-book .
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36 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

37 That the industry shall submit quarterly analysis/monitoring report of source
emission/ambient air/waste water/noise from the State Board laboratory or any
laboratory approved / recognized by Ministry of Environment, Forest & Climate
Change, Government of India.

38 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016and Public Liability
Insurance Act,1991, whichever is applicable.

39 That the industry shall install PTZ camera and get it connected with the servers of
RSPCB & CPCB within 30days after issuance of this condition failing to which Bank
Guarantee of Rs. 60,000/- shall be forfeited.

40 That industry shall provide wall to wall carpeting in vehicle movement areas
within the premises to avoids re-entrainment of road dust.

41 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emission.

42 That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

43 That the Industry shall develop plantation in 40% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.

44 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

45 That the industry shall comply with the directions issued by CAQM time to time in
NCR.

46 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

47 That the industry shall comply with all the conditions of this consent and shall
submit quarterly compliance of all the conditions imposed in this consent to this
office as well R.O Alwar.

48 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.
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49 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

50 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

51 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

52 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

53 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

54 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

g That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

5e That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the

general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to
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revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar with request to
ensure the compliance of consent conditions.
2 Master File.

Group Incharge[ CD ]

Page 9 of 9

Signature Not Verified

atibha Singh
:54:09 IST
ted

Digitally sigried by
Date: 2024.07.12
Reason: SelfA
Location:




1 277 Head Office (CD)

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Revised Consent
FileNo : F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585
OrderNo: 2022-2023/CD/6659 Date:  Aug222022 3:22PM

Unit Id : 34244
M/s Shree Jee Laboratory Pvt. Ltd.

C-25, RIICO Industrial Area, Sotanala, Tehsil:Behror
District:Alwar

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 10/03/2021 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Bulk Drug(API) plant situated at C - 24and 25,RIICO Industrial Area

Sotanala, Sotanala Tehsil:Behror District:Alwar , Rajasthan, subject to the following

conditions:-
1 That this Consent to Operate is valid for a period from 01/07 /2021 to 30/06/2026 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit
Bulk Drugs API(Products as per E.C Product 142.00 TPA
dated 05.06.2020)
STEROID (Products as per EC dated Product 8.00 TPA
04/04/2018)

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 7.000 7.000 NIL
Trade Effluent 71.000 67.000 4.000

Forced Evaporation through MEE
and sludge drying beds

127§

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions

Pollution Control

Prescribed

Measures Parameter

Standard

Briquette/ Husk fired Boiler 1
TPH( 1TPH)

ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT, Cyclone, JET
PULSE FILTER

S02

Particulate
Matter
NOx

600 mg/NM3

80 mg/NM3

300 mg/NM3

briquette/Husk fired Boiler (2
TPH)( 2TPH)
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Particulate 80 mg/NM3
Matter
NOx 300 mg/NM3
DG( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
DG( 750KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
6 That the Bulk Drug(API) plant will comply with the standards as prescribed vide MoEF

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.

That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under
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Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
0il and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Arsenic (as As) Not to exceed 0.2 mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (as Pb) Not to exceed 0.1 mg/1
Hexavalent Chromium ( as Cr+6) Not to exceed 0.1 mg/1
Total Chromium ( as Cr) Not to exceed 2.0 mg/1
Copper (as Cu) Not to exceed 3.0 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
Sulphide (asS) Not to exceed 2.0 mg/1
Phenolic Compounds (as C6H50H) Not to exceed 1.0 mg/1
Ammonical Nitrogen Not to exceed 75 mg/1
Cyanide (as CN) Not to exceed 0.1 mg/1
Bio-assay Test Minimum 90% survival after
96 hours with fish at 100%
effluent

Chromium (total) Not to exceed 2.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1
pH Value Between 6.0 to 8.5
Phosphate (as P) Not to exceed 5.0 mg/1

8 That this consent to operate is valid for the production of 62 APl products and 7
steroid products as per Annexure-A annexed with this CTO within the existing plant
premises.
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9 That this consent to operate is being issued on total capital investment of Rs.135.58

10

11

12

13

14

15

16

17

18

19

crores. In case of any increase in total capital investment additional fee as per the
fee notification dated 26/05/2016 shall be required to be deposited.

That the industry shall comply with the conditions of Environment Clearance
issued by MOEF&CC, New Delhi vide letter dated 04/04/2018 and issued by State
Level Environment Impact Assessment Authority, Rajasthan vide letter dated
05/06/2020.

That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

That total water requirement for the entire plant shall not exceed 124
KLD(Domestic use -9.0KLD, Gardening- 6.0KLD, Process- 35.00KLD, Flushing- 3.0
KLD, Boiler/Cooling use- 71.00KLD) which shall be met from fresh water- 50 KLD
and Recycled water- 74.00 KLD.

That fresh water (50KLD) requirement shall be met from RIICO supply(17.680
KLD) and Ground water(32.32 KLD).

That the industry shall comply with all the conditions imposed in NOC issued by
CGWA for the abstraction of ground water upto 32..32 KLD valid upto 26/01/2023.

That the trade effluent(71.00 KLD) generated from the process, Boiler blow down
and cooling tower blow down etc with domestic waste water (7 KLD) shall be
treated through Effluent Treatment Plant(ETP) of adequate capacity up to the
norms mentioned at condition 7 followed by R.0. plant of adequate capacity and
R.0. permeate (74 KLD) shall be used in boiler & cooling (71KLD)and flushing (3
KLD).

That the trade effluent(12.00KLD) generated from the stripper(5.0KLD) and R.O
reject(7.0 KLD) shall be treated through forced evaporation system followed by
ATFD of adequate capacity. The condensate of the ATFD(10.00KLD) shall be
reused in Dboiler/cooling tower and the sludge shall be disposed off through
authorized waste disposing facility.

That treated effluent shall not be used for plantation/horticulture in any case.

That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status within and
outside the premises all the time.

That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.
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20 That the industry shall provide & maintain metering arrangement for fresh water
in take, water used for different purposes and for measuring of effluent generated,
treated, reused & disposed, ETP inlet & outlet, R.O inlet and outlet, evaporation
system+ ATFD inlet and outlet. The daily log book shall be maintained.

21 That the sludge generated from the Effluent Treatment Plant shall be disposed off
scientifically through authorized waste disposing facility in accordance with the
provisions of the Hazardous & Other Waste Rules, 2016.

22 That a log book for operation of Effluent Treatment Plant, R.0 plant, Evaporation
system + ATFD shall be maintained and record of daily consumption of chemicals
and running hours of ETP shall be maintained. Also record of periodic
cleaning/change of filter media of pressure sand filter should be mentioned in log
book.

23 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

24 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

25 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

26 That industry shall comply with emission standards (tank farm vents) prescribed
by MOEF, GOI vide notification no. G.S.R. 541 (E) dated 06.08.2021.

27 That the industry shall maintain stack of adequate height and requisite acoustic
enclosures with the D.G. Sets of 500KVA and 750KVA capacity, as per norms
prescribed under the Environment (Protection) Act,1986 and the Air Act,1981.

28 That the industry shall maintain stack of adequate height (not less than 30 mtrs
from G.L) and adequate air pollution control measures at two nos of
briquette/Husk fired boilers (1X TPH and 2X TPH) to achieve the prescribed norms
as mentioned at condition no.5.

29 That safe and adequate infrastructure facility for stack emission monitoring shall
be maintained with stack of two nos of briquette /Husk fired boilers.

30 That the boilers shall be operated with permitted fuel i.e. briquettes/Husk only. The
ash generated shall be stored adequately till transported for final disposal. The
record of generation and disposal of ash shall be maintained in separate log-book.

31 That the industry shall obtain separate consent to operate for the operation of one
no. of D.G set of 250KVA and one no of briquette/Husk fired boiler of 2.0 TPH
capacity once they are installed.
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32 That the industry shall maintain continuous online (24x7) emission/effluent
monitoring system as per guidelines issued by Central Pollution Control Board and
Rajasthan State Pollution Control Board and shall ensure connectivity with CPCB &
RSPCB server.

33 That the industry shall shift to cleaner fuels viz, PNG/CNG/LNG whenever the same
is available in the area.

34 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc

35 That industry shall provide wall to wall carpeting in vehicle movement areas
within the premises to avoids re-entrainment of road dust.

36 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emission.

37 That industry shall provide and maintain the centralized air cleaning system i.e
fume collection hoods, etc, so as to remove the Volatile Organic Compounds
emitted from the reactor vents etc.

38 That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

39 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

40 That the industry shall maintain separate energy meters at pollution control
measures & effluent treatment plant/R.0/Forced evaporation. The daily record of
the energy consumption (Units) shall be maintained in separate log-book and
monthly summary shall be submitted to Regional Office, Alwar.

41 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically

42 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

43 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority.

44 That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.

45 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.
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46 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable

47 That after issuance of this consent to operate, the consent to operate issued vide
order no. 2019-2020/CD/6358 dated 22/08/2019 shall not be valid.

48 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

49 That industry shall submit quarterly compliance report of consent conditions to
this office as well as R.0., RSPCB, Alwar.

50 That the max permissible Emission standards for Particulate Matter (PM)
emissions for the biomass fueled boilers shall be 80mg/Nm3. However, in
compliance of the Direction no. 62 of the Commission for Air Quality Management
in National Capital Region and Adjoining Areas, the industry shall aim for an
emission level of 50mg/ Nm3, through suitable technology upgrades and
installation of requisite air pollution control devices such as bag filters, cyclonic
filters, wet scrubbers, ESPs etc.

51 That in compliance of Direction no. 53& 62, the industry shall wunder all
circumstances completely switch over to PNG or biomass fuels, latest by 30.09.2022.
In case, where PNG infrastructure and supply is not available in the area, the
industry should completely switch over to bio-mass fuels at the earliest but not
later than 31.12.2022, failing which the Consent to Operate shall be revoked and
directions for closure of the industry shall be issued without any notice

52 That this revised consent letter shall supercede the earlier consent letter no
F(Tech)/Alwar(Behror)/532(1)/2012-2013/2968-2970 dated Oct 1 2021 2:12PM

53 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

54 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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34244

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the

general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).
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This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]
(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the
compliance.
2 Master File.
Group Incharge[ CD ]
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1 287 Regional Office Jaipur

Rajasthan State Pollution Control Board

ﬂ Opp. Road No 5, VKIA, Sikar Road, Jaipur
O Phone: 0141-2332263
N
Registered
FileNo :  F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

OrderNo: 2021-2022/Jaipur/10795

Date: Mar 23 2022 6:32PM

Unit Id : 93568
M/s SHREE NATH LIFE SCIENCE PVT. LTD.

SP-15 RIICO Industrial Area, Keshwanagujar Teh- Kotputli
Distt- Jaipur Rural , Keshwanagujar Tehsil:Jaipur

District:JAIPUR
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 28/09/2021 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Shree Nath Life Sciences Pvt. Ltd. plant situated at SP-15RIICO Industrial Area,
Keshwana Keshwanagujar Tehsil:Kotputli  District:JAIPUR , Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 23/03/2022 to 31/08/2026 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.
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OrderNo: 2021-2022/Jaipur/10795
Date:  Mar 23 2022 6:32PM

Unit Id : 93568

Particular Type Quantity with Unit
10-Deacetyl Baccatin Product 60.00 KG/ANNUM
Caffiene (Natural) Product 450.00 KG/ANNUM
Calcium Sennoside Product 15,000.00 KG/ANNUM
Coffee Bean Product 18,000.00 KG/ANNUM
Colchicocine Product 180.00 KG/ANNUM
Curcumin Product 6,000.00 KG/ANNUM
Garcinia Product 2,400.00 KG/ANNUM
Grape Seeds Extract Product 400.00 KG/ANNUM
Green Tea Extracts Product 300.00 KG/ANNUM
Hyoscine Butylbromide Product 360.00 KG/ANNUM
Thiocolchicoside Product 300.00 KG/ANNUM
Yohimbine HCI Product 400.00 KG/ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 3.000 NIL 3.000
Septic Tank and Soakpit
Cooling 12.000 12.000 NIL
Recirculated

5 That the sources of air emmissions along with pollution control measures and

emission standards for the prescribed parameters shall be as under:

the

Sources of Air Emmissions Pollution Control Prescribed

Measures Parameter Standard

Coal Fired Boiler( Multi Cyclone , WITH

1000KG/HOUR) ADEQUATE STACK
HEIGHT
Particulate 1200 mg/Nm3
Matter
D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT

6 That the Shree Nath Life Sciences Pvt. Ltd. plant will comply with the standards

prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with

respect to National Ambient Air Quality Standards.

7 That this consent shall

activity/ process / plant & machinery and manufacturing
attracts the provisions of Environment Impact Assessment
require Environment Clearance.
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Rajasthan State Pollution Control Board

ﬂ Opp. Road No 5, VKIA, Sikar Road, Jaipur
O Phone: 0141-2332263
N
Registered
FileNo : F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

OrderNo: 2021-2022/Jaipur/10795
Date:  Mar 23 2022 6:32PM

Unit Id : 93568

8 That metering arrangement shall be maintained at intake of raw water, process
wise water consumption, waste water generation, and its treatment, reuse and
re-circulation in process. The daily record of the same shall be maintained in
separate log book and monthly record shall be submitted to this office.

9 That the total water consumption of the industry shall not exceed 19 KLD (14 KLD -
Industrial and 5KLD - DOmestic) and the demand shall be met from outsourced
supply/RIICO.

10 That neither any ground water shall be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission/NOC
from the Central Ground Water Authority (CGWA).

11 That the entire waste water generated from cooling (12 KLD) shall be reused and
no trade effluent will be discharged outside the industry premises & unit shall
maintain zero discharge status outside the premises.

12 That the high TDS effluent generated from Boiler and Cooling Tower (total not
exceeding 2.0 KLD) shall be disposed through Water Recovery Unit operated under
vacuum distillation. The condensate receovered from this shall be reused in the
process and solid waste generated shall be disposed off scientifically.

13 That the industry shall ensure that wunder no circumstances any effluent
(treated/untreated) shall be disposed off within/outside the premises and shall
maintain Zero Liquid Discharge status inside as well as outside the premises.

14 That the indsurty shall maintain requisite air pollution control mesaures with Coal
Fired Boiler (1000kg/hour) and D. G. Set (250KVA) and shall also maintain safe &
adeqaute infrastructure facilities for the monitoring of stack emissions at boiler.

15 That the unit shall maintain acoustic enclosure and adequate stack height with the
D.G. set.

16 That the wunit shall maintain muliti cyclone along with stack height of minimum 11
mtr. to achive standard prescribed vide Environment (Protection)Rules, 2006.

17 That the Boiler shall be operated with permitted fuel ie. Coal only. The ash
generated from the boiler shall be stored adequately till transported for final
disposal. The record of generation and disposal of ash shall be maintained in
separate log-book

18 That the industry shall maintain adequate stack height at all the sources of air
pollution and air pollution control measures will be kept operational whenever
plant is operated.

19 That Petcoke and/or Furnace Oil shall not be used for Boiler or any other purpose.

20 That industry shall provide and maintain adequate pollution control measures at
coal handling system to control the fugitive emission.
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Date: Mar 23 2022 6:32PM
93568
That the indsutry shall maintain daily record of raw material consumption and
production (product wise).
That all hazardous waste & process residue shall be disposed in accordance with
the provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
That the industry shall ensure compliance of recommendation of Corporate
Responsibility for Environment Protection (CREP) issued by the Central Pollution
Control Board (CPCB),if applicable.
That no additional source of air pollution and/or waste water generation shall be
established and/or made operational without consent from the State Board.
That the industry shall make arrangements for proper channelizing of storm water
and storm water shall not be allowed to mix with process waste.
That the industry shall submit quarterly compliance reports along with
analysis/monitoring report of source emission/ambient air/waste water/noise
from the State Board laboratory or any laboratory approved / recognized by
Ministry of Environment, Forest & Climate Change, Government of India
That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.
That minimum 33% of the total plant area shall be covered under plantation.

That the industry shall comply with the provisions of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016and the Public
Liability Insurance Act, 1991. The industry shall obtain necessary
permission/authorizations/NOC under these rules.

That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.

That the project Proponent shall comply with provision of the Batteries
(Management and handling) Rules, 2001 (as amended) and submit half yearly
returns (as bulk consumer, importer, auctioneer, recycler as the case may be) to the
State Board as provided under rule 10(2) (ii) of the Battery (Management and
Handling) Rules, 2001 (as amended). In case the Project Proponent is not a bulk
consumer even then the used batteries shall be returned to the authorized dealers
or recyclers only.

That the record of batteries purchased and sold/returned to registered dealers
and/ or authorized recyclers shall be maintained and made available to the officers
of the Board during inspection.
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34 That the consent fee has been charged on total cost of project i.e. Rs. 809.54lacs. In
case there is any increase in the project cost, the required consent fee shall be
deposited accordingly.

35 That the industry shall submit application for renewal of this consent atleast 4
months before expiry.

36 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

37 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

38 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

39 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

40 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

41 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

42 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

43 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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44 That the Project Proponent shall comply with provisions of the Batteries (Management and

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended).

In

Case the Project Proponent is not a bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only.

45 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur ]|

(A): Copy To:-
1 Master File.

Regional Officer[ Jaipur ]
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Head Office (CD)
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Revised Consent
FileNo : F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500
OrderNo: 2022-2023/CD/6764 Date:  Jan 52023 3:24PM

Unit Id : 13627
M/s Dalas Biotech Ltd. (Unit-I)

E-292, RIA, Phase-1, Bhiwadi, Tehsil:Tijara

District:Alwar
Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 31/08/2022 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Dalas Biotech Ltd. (Unit-I) plant situated at E-292, RIA, Phase-I, Bhiwadi

Bhiwadi Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/12 /2022 to 30/11/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Revised Consent
File No F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500
OrderNo: 2022-2023/CD/6764 Date:  Jan 52023 3:24PM
Unit Id : 13627
Particular Type Quantity with Unit
6 APA 7 ADCA ( DRUG Product 157,500.00 KG/ANNUM
INTERMEDIATE)
AMOXYCILLIN Product 63,800.00 KG/ANNUM
AMPICILINE Product 60,200.00 KG/ANNUM
CEFIXIME Product 730.00 KG/ANNUM
CEPHADROXIL Product 17,300.00 KG/ANNUM
CEPHALEXIN Product 23,700.00 KG/ANNUM
CLOXACILLIN Product 138,700.00 KG/ANNUM
PGA ENZYME Product 3,900.00 KG/ANNUM
SIMVASTATIN Product 220.00 KG/ANNUM

3 That this Consent to Operate is for existing plant, process & capacity

and separate Consent

to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.639 NIL 1.639
Septic Tank and Soakpit
Trade Effluent 10.050 10.050 NIL
Effluent Treatment Plant

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:
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Rajasthan State Pollution Control Board

bt 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
= Phone: 141-2716906
-
Revised Consent
FileNo : F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500
OrderNo: 2022-2023/CD/6764 Date: ~ Jan 52023 3:24PM
Unit Id : 13627
Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One BRIQUETTE /WOOD CHIP ADEQUATE AIR
FIRED BOILER( 3TPH) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
S02 480 mg/NM at 6
percent dry 02
Particulate 80 mg/Nm3
Matter
NOx 240 mg/NM at 6
percent dry 02
ONE D. G. SET( 1250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
NOx (as NO2) 710 mg/Nm3
(at 15% 02)
day basis in
ppmv
NMHC (as C) 100 mg/Nm3
(at 15% 02)
PM (at 15% 75 mg/Nm3
02)
CO (at 15% 150 mg/Nm3
02)
Three Nos of PNG fired ADEQUATE STACK
Boilers( 850KG/HR EACH) HEIGHT

6 That the Dalas Biotech Ltd. (Unit-I) plant will comply with the standards as prescribed
vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards.

7 That this Consent to Operate is being issued for the production of bulk drugs, API
and intermediate products listed at condition no.-2 of this consent.
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8 That this consent to operate is being issued on total capital investment of Rs.47.39
Cr. which includes the cost of land, building, plant & machinery and other fixed
assets. In case of any increase in total capital investment additional fee as per the
fee notification dated 26.05.2016 shall be required to be deposited.

9 That the industry shall comply with all the conditions of Environmental Clearance
issued by MOoEF&CC, New Delhi vide letter no F.No. IA-]-11011/11/2003-I1A II(I)
dated 05.06.2003.

10 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 18/06/2020, notified by Ministry of Environment & Forests, Government of
India.

11 That total fresh water requirement of the industry shall not exceed 18.55KLD
which shall be met from RIICO supply (11.48 KLD) & Recycled (7.07 KLD).

12 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 That the domestic effluent generated shall be disposed off through scientifically
designed Septic tank followed by Soak pit.

14 That the trade effluent generated from the process and utilities shall be treated
through Effluent Treatment Plant(ETP) followed by R.O of adequate capacity.

15 That the RO reject shall be passed through nano filtration unit and treated water
shall be recycled in cooling tower and the reject from filtration shall be dried & the
salt generated shall be sent to TSDF for final disposal.

16 That the domestic effluent generated from the industry shall be disposed off
through scientifically designed septic tank followed by soak pit.

17 That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.

18 That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.

19 That the industry shall provide metering arrangement for raw water consumption,
water used in different purposes and measuring of effluent generated, treated,
reused & disposed, ETP inlet and outlet, RO inlet & outlet and log book on daily
basis shall be maintained.

20 That the sludge generated from the Effluent Treatment Plant and the rejects of
Nano Filtration shall be disposed off scientifically through waste disposing facility
in accordance with the provisions of the Hazardous & Other Wastes Rules, 2016.
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21 That a log book for operation of Effluent Treatment Plant and RO shall be provided
and record of daily consumption of chemicals and running hours of Effluent
Treatment Plants shall be maintained. Also record of periodic cleaning/change of
filter media of filtration unit shall be mentioned in log book.

22 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

23 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

24 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

25 That the industry shall provide stack of adequate height and adequate air
pollution control measures to achieve the prescribed norms as mentioned at
condition no.6 at One Briquette/ Wood chip fired boiler having capacity 3 TPH.

26 That the industry shall provide stack of adequate height and adequate air
pollution control measures to achieve the prescribed norms as mentioned at
condition no.6 at three PNG fired boilers of capacity 850kg/hr each.

27 That the industry shall maintain adequate stack height and requisite acoustic
enclosures with the 1250kVA D.G. Sets as per standards prescribed under the
Environment (Protection) Act 1986 and the Air Act 1981.

28 That the industry shall comply with the Effluent & Emission standards for Bulk
Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New
Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

29 That industry shall provide the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

30 That industry shall maintain the continuous online(24x 7) emission/effluent
monitoring system in accordance with guidelines issued by Rajasthan State
Pollution Control Board/Central Pollution Control Board and get it connected with
CPCB & RSPCB server for transmission of data.

31 That the industry shall forward OCEMS data atleast 85% of the total data.

32 That industry shall install PTZ cameras & flow meter and get it connected with
CPCB & RSPCB server for transmission of data.
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33 That the max permissible Emission standards for Particulate Matter (PM)
emissions for the biomass fueled boilers shall be 80mg/Nm3. However, in
compliance of the Direction no. 62of the Commission for Air Quality Management
in National Capital Region and Adjoining Areas, the industry shall aim for an
emission level of 50mg/ Nm3, through suitable technology wupgrades and
installation of requisite air pollution control devices such as bag filters, cyclonic
filters, wet scrubbers, ESPs etc.

34 That the industry shall comply with the CAQM direction no. 53 dated 04.02.2022,
direction no. 56dated 08.02.2022, direction no. 62dated 17.03.2022, direction no.
64 dated 02.06.2022, direction no. 65dated 23.06.2022, CAQM order dated
03.08.2022, direction no. 66 dated 05.08.2022, CAQM order dated 10.10.2022, and
CAQM order dated 16.11.2022 strictly.

35 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

36 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

37 That industry shall provide wall to wall carpeting in vehicle movement areas
within premises to avoid re-entrainment of road dust.

38 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

39 That industry shall maintain good house-keeping all the time.

40 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to establish from the State Board.

41 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

42 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

43 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority.

44 That the Industry shall develop plantation in 40% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.
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45 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

46 That the industry shall submit application for renewal of consent to operate at
least 120 days before expiry of this consent.

47 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

48 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act

49 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

50 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF&CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.

51 That this revised consent letter shall supercede the earlier consent letter no
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5300-5302 dated Dec 26 2022 10:20AM

52 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

53 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

54 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

55 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.
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56 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

57 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

58 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

5g That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

60 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the

general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to inspect the

industry to ensure the compliance of consent condition.
2 Master File.
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M/s Asiatic Drugs & Pharmaceuticals Pvt. Ltd.

C-826, RIICO Industrial Area, Phase-II, Bhiwadi,
Tehsil:Tijara
District:Alwar

Sub:

Ref:

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Your application for Consent to Operate dated 21/09/2022 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Asiatic Drugs Pharmaceuticals Pvt. Ltd. plant situated at Plot No-C-826,
Phase-I], RIICO Industrial Area,Bhiwadi,Alwar Bhiwadi Tehsil:Tijara  District:Alwar

Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 27/01/2023 to 31/12/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Particular Type Quantity with Unit
Benfotiamine Product 10.00 TPA
Clobetasol Propionate Product 10.00 TPA
Sitagliptin Product 30.00 TPA
ALBENDAZOLE Product 30.00 TPA
AMOXYCILLIN TRIHYDRATE Product 183.20 TPA
Ampicillin anhydrous Product 10.00 TPA
AMPICILLIN TRIHYDRATE Product 150.80 TPA
Betamethasone Di Propionate Product 10.00 TPA
Betamethasone Sodium Phosphate Product 10.00 TPA
Betamethasone Valerate Product 10.00 TPA
Cefadroxil Monohydrate Product 10.00 TPA
CEFDINIR Product 5.00 TPA
CEFIXIME Product 5.00 TPA
Cefpodoxine Proxitel Product 7.00 TPA
Cefuroxime Axetil Product 5.00 TPA
CEPHALAXIN MONOHYDRATE Product 10.40 TPA
Citicoline Sodium Product 30.00 TPA
CLOXACILLIN SODIUM Product 10.00 TPA
Deflazacort Product 10.00 TPA
Dexamethasone Sodium Phosphate Product 10.00 TPA
DICLOXACILLIN SODIUM Product 10.00 TPA
Disulfiram Product 6.00 TPA

Page 2 of 10

Signature Not Verified

Digitally sign‘ yb Prakash
Gupta
Date: 2023.01.12:30:18 IST
Reason: SeIfAtt. stgd

Location:




Head Office (CD)

73

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered

File No F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

OrderNo: 2022-2023/CD/6776 Date:  Jan 16 2023 12:30PM

Unit Id : 297
FLUCLOXACILLIN SODIUM Product 5.00 TPA
Gliclazide Product 30.00 TPA
Levetiracetam Product 15.00 TPA
MEBENDAZOLE Product 10.00 TPA
Mefanamic Acid Product 100.00 TPA
Methyl Prednisolone Product 10.00 TPA
Methylcobalmin Product 10.00 TPA
Montilucast Sodium Product 23.00 TPA
NIACINAMIDE Product 80.00 TPA
NIMESULIDE Product 90.00 TPA
OFLOXACIN Product 26.00 TPA
ORNIDAZOLE Product 40.00 TPA
OXACILLIN SODIUM Product 5.00 TPA
Phenylephrine hydrochloride Product 30.00 TPA
Pregabalin Product 20.00 TPA
Sultamicillintosilatedihydrate Product 12.00 TPA
Telmisartan Product 36.00 TPA
Tiabendazole Product 10.00 TPA
UDCA Ursodeoxycholic acid Product 50.00 TPA

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in

process or change in capacity or change in fuel.

4 That the

effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.400 NIL 0.400
Septic Tank and Soakpit
Trade Effluent 5.700 5.700 NIL
Effulent Treatment Plant followed
by Evaporation of Residual to
achieve Zero Discharge Status

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One Gas Fired Boiler (0.5 TPH) ADEQUATE AIR
( 0.5TPH) POLLUTION CONTROL
MEASURES
One Gas Fired Boiler( 1.2TPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES
Reactor Vessels( 35N0S.) ADEQUATE STACK
HEIGHT , ALKALI
SCRUBBER
Hydrochloric 35 mg/Nm3
acid vapour
and mist
Sulphuric acid 50 mg/Nm3
mist
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6 That the Asiatic Drugs Pharmaceuticals Pvt. Ltd. plant will comply with the standards

as prescribed vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with
respect to National Ambient Air Quality Standards.

That this Consent to Operate is valid for production of products & mentoined at
Condition No. 02 of this consent within the existing premises.

That the industry shall seek separate consent to establish/operate for any change
in product, process, modification, etc. This consent shall not be valid for any
manufacturing activity which involves manufacturing of synthetic organic
chemicals.

9 That this Consent to Operate is being issued on total capital investment of Rs.
100.00 Lacs. In case of any increase in total capital investment additional fee as per
the fee notification dated 26/05/2016 shall be required to be deposited.

10 That the industry shall comply with the conditions mentioned in Environmental
Clearance issued by MoEF&CC vide letter no. 1A-J-11011/453/2021-IA-1I(I) dated
03.12.2021.

11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

12 That total water consumption at the industry including existing + expansion shall
not exceed 9.85KLD which shall be sourced from ground water & RIICO Supply.

13 That the domestic effluent generated shall be disposed through scientifically
designed Septic tank followed by Soak pit.

14 That trade effluent generated shall be treated through ETP having capacity 12 KLD
followed by two stage R.O. system.

15 That the R.O permeate shall be recycled/reused in cooling/ boiling purpose.

16 That the R.O reject shall be passed thorough Forced evaporation system and the
generated residue shall be disposed scientifically and in accordance to
HWMR,2016.

17 That industry shall ensure that cess pool formation is not created in the premises
or in the plantation area.

18 That no treated / untreated effluent shall be discharged outside the premises and
the industry shall maintain complete Zero Liquid Discharge outside the premises.
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19 That suitable metering arrangement shall be provided & maintained at intake of
raw water, process/ domestic water consumption to measure daily water
consumption, effluent generation. The daily record of the same shall be maintained
in separate log book.

20 That the industry shall provide and maintain suitable metering arrangement at the
inlet and outlet of ETP, R.O and at inlet of Forced evaporation system. The daily
record of the same shall be maintained in separate log book

21 That all the pipelines -carrying effluent/water /liquid shall be kept above ground
level and with proper color coding. No flexible pipelines or drains shall be
provided.

22 That industry shall make proper arrangements for proper channelizing of storm
water and process waste shall not be allowed to mix with storm water.

23 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan

24 That the coal fired boiler having capacity 1.2 TPH may no longer be used and shall
be removed from industrial premises.

25 That the industry shall comply with all the direction issued by Commission for Air
Quality & Management (CAQM).

26 That out of 67reactors total 39reactors (24 reactors existing + 15reactors under
expansion) would be used for carrying out production of 1335MTPA and the
remaining 28 reactors will be used as standby by the industry.

27 That the industry shall obtain separate CTO expansion for remaining 28 reactors
(standby)and remaining machinery not installed as per inspection dated
28.12.2022.

28 That industry shall provide and maintain adequate stack height with alkali
scrubber at the reactors.

29 That the industry shall maintain centralized air cleaning system i.e fumes
collection hoods, etc. so as to remove the Volatile Organic compounds emitted from
reaction vents etc.

30 That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

31 That the industry shall provide & maintain lime scrubbing system at reaction
vessels/ acid manufacturing plants to neutralize the acidic fumes.

32 That at scrubbing units online pH meters with recording facility shall be provided
& maintained.

Page 6 of 10

Signature Not Verified

Digitally sign‘ y,/‘O Prakash
Gupta

Date: 2023.01.12:30:18 IST
Reason: SeIfAtt.st bd

Location:




Head Office (CD)
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=T Phone: 141-2716906

77

Registered
File No F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623
OrderNo: 2022-2023/CD/6776 Date:  Jan 162023 12:30PM
Unit Id : 297

33 That the industry shall install & maintained S02/S03 sensors with hooters/siren
and interlocking system so that in case SO02/S03 concentration exceeds the
prescribed limit in ambient air/environment an alert siren turns on and all the
production process stops automatically.

34 That all adequate measures shall be taken by the industry to ensure that sulphuric
acid mist is captured completely and odour problem does not arises in nearby
areas.

35 That the industry shall maintain adequate stack height and adequate pollution
control measures at allowed sources of air emissions and air pollution control
measures will be kept operational whenever plant is operated.

36 That effective control measures shall be provided to control fugitive emissions
generated during processing, transportation, packing etc.

37 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

38 That the industry shall maintain the Continuous online (24x 7) emission/ effluent
monitoring system along with flow meters & PTZ cameras in accordance with
guidelines issued by Rajasthan State Pollution Control Board/ central pollution
Control Board and get it connected with CPCB & RSPCB servers for transmission of
data.

39 That no additional source of air pollution shall be installed without prior
permission from the State Board.

40 That the industry shall comply with provisions of the Hazardous Waste
Management, Handling & Trans-boundary Movement) Rules, 2016 and disposal of
hazardous waste shall be ensured in according with the Rules.

41 That the industry shall carryout effluent sampling and ambient air quality/ stack
emission/ process emission monitoring and submit quarterly analysis report from
State Board laboratory/ laboratory recognized by Ministry of Environment &
Forests (MoEF), Government of India.

42 That industry have to operate with valid policy under Public Liability Insurance
(PLI) Act, 91, if applicable.

43 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

44 That the Industry shall develop plantation in 40% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.
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45 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment and Climate change (MoEf&CC), Government of India notification
dated 12.08.2021 shall be used in the industry premises.

46 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38 of the Air Act.

47 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the water Act.

48 That this consent is valid subjected to fulfillment of all other statutory
requirements in all other laws/ Acts/ Rules as applicable.

49 That the industry shall comply with all condition imposed vide this consent letter
failing which stern action shall be initiated against the industry.

50 That the industry shall submit quarterly compliance report of all the above
conditions to this office as well as Regional Office, Bhiwadi.

51 That the max permissible Emission standards for Particulate Matter (PM)
emissions for the biomass fueled boilers shall be 80 mg/Nm3. However, in
compliance of the Direction no. 62of the Commission for Air Quality Management
in National Capital Region and Adjoining Areas, the industry shall aim for an
emission level of 50mg/ Nm3, through suitable technology upgrades and
installation of requisite air pollution control devices such as bag filters, cyclonic
filters, wet scrubbers, ESPs etc.

52 That the industry shall comply with the CAQM direction no. 53 dated 04.02.2022,
direction no. 56 dated 08.02.2022, direction no. 62dated 17.03.2022, direction no.
64 dated 02.06.2022, direction no. 65dated 23.06.2022, CAQM order dated
03.08.2022, direction no. 66dated 05.08.2022, CAQM order dated 10.10.2022, and
CAQM order dated 16.11.2022 strictly.

53 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

54 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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55 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

56 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

57 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

58 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

59 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

60 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

61 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).
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This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]
(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the
compliance.

2 Master File.

Group Incharge[ CD ]
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M/s M/S Shanti Drugs Private Limited

A-902, Phase-III RIICO Industrial Area Bhiwadi, Alwar,
Rajasthan , Bhiwadi Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 10/02/2021 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Drugs plant situated at A-902, PHASE 1III RIICO INDUSTRIAL AREA , Bhiwadi
Tehsil:Tijara District:Alwar, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/05/2021 to 30/04/2026 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
CIPROFLOXACIN Product 24.00 TPA
NORFLOXACIN Product 15.00 TPA

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 3.000 NIL 3.000
Septic Tank and Soakpit
Trade Effluent 2.000 NIL 2.000
On Land For
Plantation/Horticulture

5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures

Parameter Standard

One D.G. Set( 180KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

One Gas Fired Boiler( 1TPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT, Cyclone

6 That the Drugs plant will comply with the standards as prescribed vide MOEF notification
No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality
Standards.

7 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under
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Parameters

Standards

Total Suspended Solids

Not to exceed 100 mg/1

0il and Grease

Not to exceed 10 mg/1

Biochemical Oxygen Demand (3 days at 27°C)

Not to exceed 30 mg/1

Arsenic (as As)

Not to exceed 0.2 mg/1

Mercury (As Hg)

Not to exceed 0.01 mg/1

Lead (as Pb)

Not to exceed 0.1 mg/1

Hexavalent Chromium ( as Cr+6 )

Not to exceed 0.1 mg/1

Total Chromium ( as Cr)

Not to exceed 2.0 mg/1

Copper (as Cu)

Not to exceed 3.0 mg/1

Zinc (asZn)

Not to exceed 5.0 mg/1

Sulphide (asS)

Not to exceed 2.0 mg/1

Phenolic Compounds (as C6H50H )

Not to exceed 1.0 mg/1

Phosphate

Not to exceed 5 mg/I1

Ammonical Nitrogen

Not to exceed 75 mg/1

Cyanide (as CN)

Not to exceed 0.1 mg/1

Bio-assay Test

Minimum 90% survival after
96 hours with fish at 100%
effluent

Chemical Oxygen Demand

Not to exceed 250 mg/1

pH Value

Between 6.0 to 8.5

That this consent to operate
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9 That this consent to operate is issued on total capital investment of Rs.1196 Lacs
which includes the cost of land, building, plant & machinery and miscellaneous
assets. In case of any increase in total capital investment additional fee as per the
fee notification dated 26/05/2016 shall be required to be deposited.

10 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

11 That total water requirement for the industry shall not exceed 5.00 KLD(Domestic
use -3.0KLD + Process including boiler & cooling tower use- 2.00 KLD) which shall
be met from ground water.

12 That the industry shall submit copy of NOC from CGWA for the abstraction of
ground water upto 5.00 KLD as soon it is received and shall comply with conditions
of NOC.

13 That the trade effluent(2.0 KLD)generated from the process, cooling tower/boiler
blow down etc shall be treated through Effluent Treatment Plant(ETP) of adequate
capacity up to the norms mentioned at condition 7and the treated waste water
shall be wused for plantation/ horticulture & other gainful utilization within the
premises.

14 That the industry shall make efforts in utilizing the treated waste water in process/
cooling tower/ boiler etc, so that minimum quantity of trade effluent is used in
plantation/ horticulture within the premises.

15 That domestic waste water (3 KLD) shall be disposed off through scientifically
designed septik tank followed by soak pit.

16 That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status within and
outside the premises all the time.

17 That the industry shall provide & maintain metering arrangement for fresh water
intake, water used for different purposes and for measuring of effluent generated,
treated, used & disposed, ETP inlet & outlet. The daily log book shall be
maintained.

18 That the sludge generated from the Effluent Treatment Plant shall be disposed off
scientifically through authorized waste disposing facility in accordance with the
provisions of the Hazardous & Other Waste Rules, 2016.
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That a log book for operation of Effluent Treatment Plant shall be maintained and
record of daily consumption of chemicals and running hours of ETP shall be
maintained. Also record of periodic cleaning/change of filter media of pressure
sand filter should be mentioned in log book.
That all the pipe lines -carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.
That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water
That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.
That the industry shall maintain stack of adequate height and requisite acoustic
enclosures with the D.G. Set of 180 KVA capacity, as per norms prescribed under the
Environment (Protection) Act,1986 and the Air Act,1981.
That the industry shall maintain stack of adequate height (not less than 11 mtrs
from G.L) and adequate air pollution control measures at gas fired boiler of 1.0 TPH
capacity.
That safe and adequate infrastructure facility for stack emission monitoring shall
be maintained with stack of one gas fired boiler.
That the industry shall maintain continuous online (24x7) emission/effluent
monitoring system as per guidelines issued by Central Pollution Control Board and
Rajasthan State Pollution Control Board and shall ensure connectivity with CPCB &
RSPCB server.
That effective control measures shall be provided & maintained to control fugitive
emissions during processing, transportation, packing etc.
That industry shall provide & maintain wall to wall carpeting in vehicle movement
areas within the premises to avoids re-entrainment of road dust.
That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emission.
That the industry shall maintain good house-keeping all the time within the
premises.
That industry shall provide and maintain the centralized air cleaning system i.e
fume collection hoods, etc, so as to remove the Volatile Organic Compounds
emitted from the reactor vents etc.
That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.
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33 That the industry shall maintain separate energy meters at pollution control
measures & effluent treatment plant. The daily record of the energy consumption
(Units) shall be maintained in separate log-book.

34 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

35 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

36 That the industry shall carryout effluent sampling and ambient air quality/stack
emission/process emission monitoring as the case may be and submit quarterly
analysis report from Laboratory recognized by Ministry of Environment & Forests
(MoEF), Government of India/Rajasthan State Pollution Control Board laboratory.

37 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority(if applicable).

38 That the Industry shall develop plantation in 40% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.

39 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

40 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

41 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

42 That industry shall comply with the conditions of consent to operate granted vide
order no. 2017-2018/SCMG/4429 dated 21/07/2017.

43 That industry shall submit quarterly compliance report of consent conditions to
this office as well as R.0., RSPCB, Bhiwadi.

44 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.
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That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
Case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the

general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
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action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

138

Group Incharge[ CD ]
(A): Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the
compliance.
2 Master File.
Group Incharge[ CD ]
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M/s Alka Laboratories Pvt. Ltd.

B-1124, RIICO Industrial Area, Phase-III, Bhiwadi,
Tehsil:Tijara
District:Alwar

Sub:

Ref:

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 08/02/2020 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Bulk Drug plant situated at B-1124, RIICO Industrial Area, Phase-IlI Bhiwadi
Tehsil:Tijara District:Alwar, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 08/12/2021 to 30/11/2026 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit
ACECLOFENAC Product 230.00 MTPA
DICLOFENAC POTASSIUM Product 48.00 MTPA
DICLOFENAC SODIUM Product 215.00 MTPA
MECOBALAMIN Product 1.20 MTPA
MEFENAMIC ACID Product 220.00 MTPA
NIMESULIDE Product 320.00 MTPA
ORNIDAZOLE Product 220.00 MTPA
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and separate consent

to establish/operate is required to be taken for any addition / modification / alteration in

process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 7.000 NIL 7.000
To be treated in STP and to be
used in plantation and
horticulture
Trade Effluent 35.000 33.000 2.000
Forced Evaporation through Multi
Effect Evaporator
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
One D.G SET( 500KVA) ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT
One Gas Fried Boiler( 2TPH) ADEQUATE STACK
HEIGHT
6 That the Bulk Drug plant will comply with the standards as prescribed vide MOEF
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.
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7 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under.

Parameters

Standards

Total Suspended Solids

Not to exceed 100 mg/1

pH Value

Between 5.5 to 9.0

Oil and Grease

Not to exceed 10 mg/l

Ammonical Nitrogen (as N)

Not to exceed 50 mg/l

Biochemical Oxygen Demand (3 days at 27°C)

Not to exceed 30 mg/1

Chemical Oxygen Demand

Not to exceed 250 mg/l

8 That the trade effluent shall be treated before disposal so as to conform to the standards
Act-1986 for

Inland

prescribed under the Environment (Protection) disposal Into

Surface Water . The main parameters for regular monitoring shall be as under

Page 3 of 9

Signature Not Verified

Digitally sign‘
Thakuria |
Date: 2021.12.0 :
Reason: SeIfAtt.st bd
Location:




_ Head Office (CD) 1 gﬂ.

Rajasthan State Pollution Control Board

—W 1 3 31 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

o W

o]

=1 Phone: 141-5159600 Fax: 0141-5159697

N
Registered
FileNo : F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441
Order No: 2021-2022/CD/6562
Date: 08/12/2021
Unit Id : 27441
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
0il and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Arsenic (as As) Not to exceed 0.2 mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (asPb) Not to exceed 0.1 mg/1
Hexavalent Chromium ( as Cr+6) Not to exceed 0.1 mg/1
Copper (as Cu) Not to exceed 3.0 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
Sulphide (asS) Not to exceed 2.0 mg/1
Phenolic Compounds (as C6H50H ) Not to exceed 1.0 mg/1
Ammonical Nitrogen Not to exceed 75 mg/1
Cyanide (as CN) Not to exceed 0.1 mg/1
Bio-assay Test Minimum 90% survival after
96 hours with fish at 100%
effluent

Chromium (total) Not to exceed 2.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1
pH Value Between 6.0 to 8.5
Phosphate (as P) Not to exceed 5.0 mg/1

9 That this consent to operate for expansion is valid for the manufacturing of
products mentioned at condition no.-2of this consent in the existing plant
premises.
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That the total capital investment of expansion phase is Rs. 150.00 Lacs as per the
C.A certificate submitted which inlcudes the cost of plant & machinery only. In case
of any increase in total capital investment additional fee as per the fee notification
dated 26/05/2016 shall be required to be deposited.
That the industry shall comply with all the conditions of Environmental Clearance
issued by MoEF&CC, New Delhi vide letter no. F.No.lIA-]-11011/376/2017-1A 1II(I)
dated 18/06/2018.
That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.
That total water required for expansion phase shall not exceed 59 KLD( Domestic
use- 9.0KLD + Cooling use- 15.00KLD + Industrial use- 35.00 KLD) which shall be
sourced from ground water(33.00 KLD) and recycled water(26.00 KLD).
That the total water consumption for the industry after expansion shall not exceed
80 KLD which shall be sourced from ground water.
That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).
That the low COD/TDS effluent(30.00 KLD) shall be treated through Effluent
treatment plant(ETP) of adequate capacity followed by R.O plant. The R.O
permeate(22.00 KLD) shall be recycled/ reused in process and the boiler.
That the waste water generated from stripper(5.00 KLD)and R.0 reject(8.00 KLD)
shall be treated through Multi Effect Evaporator. The recovered water(11.00KLD)
shall be recycled in process. The reject of MEE(2.00 KLD) shall be treated through
ATFD of adequate capacity.The ATFD shall be installed within 60days from
issuance of this consent and compliance report shall be submitted to this office as
well as R.0. RSPCB, Bhiwadi.
That the domestic waste water (7.0 KLD) shall be treated in scientifically designed
Sewage Treatment Plant(STP) of 10.00 KLD capacity upto the norms mentioned at
condition no. 7and treated domestic waste water shall be used for plantation
within the premises.
That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.
That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.
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21 That the industry shall provide and maintain metering arrangement for raw water
consumption, water wused in different purposes and measuring of effluent
generated, treated, reused & disposed, ETP inlet, outlet, STP inlet and outlet, MEE
inlet and outlet and ATFD inlet and outlet. The daily log book shall be maintained.

22 That the sludge generated from the Effluent Treatment Plant and ATFD shall be
disposed off scientifically through waste disposing facility in accordance with the
provisions of the Hazardous & Other Waste Rules, 2016.

23 That a log book for operation of Effluent Treatment Plant, and Sewage Treatment
Plant shall be provided and record of daily consumption of chemicals and running
hours of ETP and STP shall be maintained. Also record of periodic cleaning/change
of filter media of pressure sand filter should be mentioned in log book.

24 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

25 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

26 That proper & scientific arrangement shall be made for utilization of treated
effluent for plantation so as to ensure that cess pool formation is not created in the
premises or in the plantation area.

27 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

28 That the industry shall maintain stack of adequate height and requisite acoustic
enclosures with the D.G. Set of 500KVA, as per standards prescribed under the
Environment (Protection) Act,1986 and the Air Act,1981.

29 That the industry shall provide and maintain stack of required adequate
height(not less than 30.00mtrs from G.L) and adequate air pollution control
measures to achieve the prescribed norms as mentioned at condition no.6at NG
fired boiler of 2.0 TPH capacity.

30 That safe and adequate infrastructure facility for emission monitoring shall be
maintained with stack of 2.00 TPH NG fired Boiler.

31 That industry shall maintain the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.
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That industry shall provide and maintain the continuous online(24x 7)
emission/effluent monitoring system along with flow meter & PTZ cameras in
accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board and ensure its connectivity with CPCB &
RSPCB server for transmission of data.
That effective control measures shall be provided & maintained to control fugitive
emissions during processing, transportation, packing etc
That industry shall provide & maintain wall to wall carpeting in vehicle movement
areas within premises to avoid re-entrainment of road dust.
That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.
That burning of non-hazardous waste shall not be practiced inside or outside the
industry premises.
That industry carry out transportation of hazardous wastes through authorized
vehicles only.
That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.
That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily record of the energy meter
readings shall be maintained in separate log-book and monthly summary shall be
submitted to Regional Office, Bhiwadi.
That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.
That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.
The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority(as applicable).
That industry shall provide and maintain green belt in 40% of the plot area using
concept of the social forestry and will develop green belt outside the project
premises in adjacent areas wherever adequate land is not available within the
industrial premises.
That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water and submit detailed rain water harvesting plan
based on the quantity of raw water consumption.
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45 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

46 That this consent 1is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable

47 That industry shall comply with all the conditions imposed in consent to operate
order no- 2017-2018/CD /4456 dated 23/02/2018.

48 That the industry shall comply with all the conditions imposed in the consent
orders and shall submit quarterly compliance report to this office as well as to R.O
Bhiwadi.

49 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

50 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

51 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

52 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

53 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

54 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

55 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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5 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
Case the Project Proponent is not a bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only.
57 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]

(A): Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to monitor
compliance of the consent conditions
2 Master File.

Group Incharge[ CD ]
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M/s Sharika Life Science (P) Ltd.

SPL- 6 (B), RIA, Sotanala, Tehsil:Alwar
District:Alwar

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 14/10/2023 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby

granted for your Sharika Life Science (P) Ltd. plant situated at SPL - 6B, RIA, Sotanala
SOTANALA Tehsil:Alwar District:Alwar, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/11/2023 to 31/10/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

Solvent Recovery Plant For Captive Product 270.00 TPA
use

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.000 NIL 1.000
Septic Tank and Soakpit
Trade Effluent 1.466 1.250 0.216

Forced Evaporation

5 That the sources of air emissions along with pollution

standards for the prescribed parameters shall be as under:

control measures and the emission

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
Agro briquettes fired Boiler( ADEQUATE STACK
0.8TPH) HEIGHT , Dust
Collector
Particulate 80 mg/Nm3
Matter
NOx 300 mg/NM3 at
6 percent dry 02
SOx 600 mg/NM3 at
6 percent dry 02
One D.G.set( 320KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the Sharika Life Science (P) Ltd. plant will comply with the
vide MoEF notification No. GSR 826(E) dated 16th November,
National Ambient Air Quality Standards.

standards as prescribed
2009 with

respect to
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7 That the Trade Effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986 for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/1
Oil and Grease Not to exceed 10 mg/1
Ammonical Nitrogen (as N) Not to exceed 50 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
pH Value Between 6.5 to 8.5

Copper as Cu) Not to exceed 1.0 mg/1
Iron (as Fe) Not to exceed 1.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

8 That this consent to operate is valid for operating an industrial plant for
processing of spent/ used solvent to recover 270.00 TPA solvent for captive use in
Bulk drugs manufacturing plant as mentioned at condition no.2.

9 That the total capital investment of the solvent recovery plant as per the submitted
C.A certificate is Rs. 171Lacs which includes the cost of land, building, plant &
machinery only. In case of any increase in total capital investment additional fee as
per the fee notification dated 26/05/2016 shall be required to be deposited.

10 That the industry shall comply with the conditions of Environment Clearance
granted by Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India vide letter number No. J-11011/100/2018-IA II(I) dated
12.04.2018.

11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.
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12 That the industry shall comply with all the conditions as mentioned in "Standard
Operating Procedure” issued by CPCB in June, 2016 for industry under reference
and shall submit quarterly compliance report to this office.

13 That total water consumption for this plant shall not exceed 7.79 KLD(for domestic
use - 1.73KLD, Boiler/cooling use- 5.76 KLD and Industrial wuse- 0.3 KLD only)
which shall be sourced from RIICO supply and recycled treated waste water.

14 That the total fresh water consumption for solvent Recovery plant as well as drugs
manufacturing plant shall not exceed 14.5KLD including domestic consumption
and the same shall be met from ground water.

15 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

16 That the domestic effluent shall be disposed off through scientifically designed
septik tank followed by soak pit.

17 That the trade effluent shall be treated in effluent treatment plant followed by
Multi Effect Evaporator (MEE) of adequate capacity and treated effluent shall be
recycled into process and no trade effluent will be discharged inside & outside the
industry premises and zero liquid discharge status shall be maintained inside as
well as outside the premises.

18 That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status outside the
premises.

19 That suitable metering arrangement shall be maintained at intake of raw water,
process/ domestic water consumption and at inlet & outlet of ETP to measure daily
water consumption, domestic/trade effluent generation, effluent treated and
treated effluent recycled/reused.

20 That trained/skilled operators/supervisors shall be employed to operate the ETP.

21 That good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste.

22 That a log book for operation of Effluent Treatment Plant(ETP) shall be maintained
and record of daily consumption of chemicals and running hours of ETP shall be
maintained

23 That industry shall maintain separate energy metering device for Effluent
Treatment Plant(ETP) and record of daily energy consumption (units) shall be
maintained in log book.
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24 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan

25 That industry shall maintain stack of adequate height and air pollution control
measures at agro briquette fired boiler(0.8 TPH) to achieve the prescribed norms
mentioned at condition no.5.

26 That industry shall maintain safe and adequate infrastructure facility for stack
emission monitoring at the stack of boiler.

27 That the industry shall maintain stack of adequate height and accoustic enclosure
at D.G set of 320KVA & 500KVA and the same shall be used for emergency purpose
only and in accordance with the directions of CAQM in NCR & Adjoining Areas. .

28 That industry shall maintain the continuous online (24x 7) emission/effluent
monitoring system along with PTZ camera in accordance with guidelines issued by
Rajasthan State Pollution Control Board/Central Pollution Control Board and the
industry shall ensure connectivity of flow meter with RSPCB server.

29 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

30 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

31 That industry shall provide and maintain adequate pollution control measures at
reaction vessel to achieve the prescribed emission norms.

32 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

33 That the industry shall carryout effluent sampling and ambient air quality/stack
emission/process emission monitoring as the case may be and submit half yearly
analysis report from State Board laboratory/laboratory recognized by Ministry of
Environment & Forests (MoEF), Government of India.

34 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act, 1991, whichever is applicable.

35 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.
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36 That the Industry shall maintain plantation in 33% of total plot area to maintain
air quality around the Industry and maintain good housekeeping in the premises

37 That the industry shall also comply with the conditions imposed in consent to
operate issued vide order no. 2022-2023/CD/6808 dated 14.02.2023.

38 That industry shall wundertake suitable measures for rain water harvesting for
artificial recharge of ground water.

39 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

40 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the Water Act.

41 That the max permissible Emission standards for Particulate Matter (PM)
emissions for the biomass fueled boilers shall be 80mg/Nm3. However, in
compliance of the Direction no. 62 of the Commission for Air Quality Management
in National Capital Region and Adjoining Areas, the industry shall aim for an
emission level of 50mg/ Nm3, through suitable technology upgrades and
installation of requisite air pollution control devices such as bag filters, cyclonic
filters, wet scrubbers, ESPs etc.

42 That this consent is valid subject to fulfilment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

43 That the industry shall submit the half yearly compliance report to this office as
well as Regional Office, Alwar.

44 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

45 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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46 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

47 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

48 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

49 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

50 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

51 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

5o That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).
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This bears approval of the competent authority.
Yours sincerely,
Group Incharge[ CD ]
(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the
compliance of consent condition and to verify the dual kit on D.G. sets and submit verification report
within 15 days.
2 Master File.
Group Incharge[ CD ]
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M/s PI Health Sciences Ltd.(Old Name M/s Therachem Research Medilab (India) P

Plot No. E-969 & E-969(A), Biotech Park, RIICO Industrial
Area, Sitapura Jaipur, Sitapura Tehsil:Sanganer
District:Jaipur
Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 17/04/2024 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Therachem Research plant situated at Plot No E-969 E-969A, Biotech
Park, RIICO Industrial Area, Sitapura Jaipur RIICO INDUSTRIAL AREA SITAPURA ,
Sitapura Tehsil:Sanganer District:JAIPUR , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 11/06/2024 to 31/05/2029.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

Manufacturing of Pharmaceuticals Product 1,500.00 KG. PM
Intermediate & Drugs

R & D Laboratory Activity 8,000.00 SQ. METER

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.500 NIL 1.500
Septic Tank and Soakpit
Trade Effluent 9.000 8.000 NIL
Zero Discharge

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed

Measures Parameter Standard

DG Set( 160KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

DG Set( 320KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

LDO Fired Boiler( ACOUSTIC ENCLOSURE
850KG/HOUR) ,ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
S02 480 mg/Nm3 at
3 percent dry 02

Particulate 400 mg/Nm3
Matter
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240 mg/Nm3 at

NOx
3 percent dry 02

6 That this consent to Operate is valid for the manufacturing of pharmaceuticals
intermediates & drugs (1500 Kg/Month) details of which is given at condition no.-8
of consent to establish order no-2018--2019/CD/4473 dated 04/04/2018also for R
& D laboratory (8000 sq. meter) as mentioned at condition no.2 of this letter.

7 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

8 That the industry shall comply with all the conditions of Environmental Clearance
issued by SEIAA, Rajasthan vide letter dated 21/12/2017.

9 That after issuance of this consent to operate, consent to issued vide order no.
2017-2018/SCMG/4374 dated 09.05.2017 shall be considered as null & void.

10 That total fresh water requirement shall not exceed to 15.50 KLD and same shall be
met from RIICO supply.

11 That total water requirement shall not exceed 109.50 KLD( Domestic use- 4.50 KLD
+ Boiler/Cooling wuse- 100.00 KLD + Industrial use- 5.00 KLD) which shall be met
from fresh water(16 KLD) and recycling of boiler condensate water(94.00 KLD).

12 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 That the trade effluent(5.0KLD) and boiler blow down (4KLD) shall be treated
through Effluent Treatment Plant(ETP) of 10.00 KLD capacity.

14 Treated from ETP shall be passed through mechanical vapor recompression system
and then condensed water is used as make up in the cooling towers.

15 That the domestic effluent generated from the industry (1.5 KLD) shall be disposed
off through scientifically designed septik tank followed by soak pit.

16 That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and outside the premises in any case.

17 That the industry shall maintain zero liquid discharge status outside and inside
the premises all the time.

18 That the industry shall provide and maintain metering arrangement for fresh water
intake, water used for different purposes and for measuring of effluent generated,
treated, reused & disposed and ETP inlet, outlet. The daily log book shall be
maintained.
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That the sludge generated from the Effluent Treatment Plant & Mechanical vapor
recompression system shall be disposed off scientifically through waste disposing
facility in accordance with the provisions of the Hazardous & Other Waste Rules,
2016.

That a log book for operation of Effluent Treatment Plant & Mechanical vapor
recompression system shall be provided & maintained and record of daily
consumption of chemicals and running hours of Effluent Treatment Plants shall be
maintained. Also record of periodic cleaning/change of filter media of pressure
sand filter should be mentioned in log book.

That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

That the industry shall provide & maintain stack of adequate height and requisite
acoustic enclosures with the two D.G. Sets of 320KVA & 160KVA as per standards
prescribed under the Environment (Protection) Act,1986 and the Air Act,1981.

That the industry shall provide stack of required adequate height and adequate air
pollution control measures to achieve the prescribed norms as mentioned at
condition no.5 at LDO fired baby boiler of 850 Kg/hour.

That safe and adequate infrastructure facility for stack emission monitoring shall
be provided with stack of LDO fired baby Boiler.

That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc

That industry shall provide and maintain the centralized air cleaning system i.e.
fume collection hoods, etc, so as to remove the Volatile Organic Compounds
emitted from the reactor vents etc.

Alkali scrubber & adequate stack height shall be provided as Air Pollution control
measures to the reactors. Effluent generated from Alkali scrubber shall be treated in
ETP.
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30 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

31 That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

32 That industry shall provide the continuous online(24x 7) effluent monitoring
system along with flow meter & PTZ cameras in accordance with guidelines issued
by Rajasthan State Pollution Control Board/Central Pollution Control Board and
get it connected with CPCB & RSPCB server for transmission of data.

33 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

34 That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily record of the energy meter
readings shall be maintained in separate log-book.

35 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

36 That the industry shall submit quarterly analysis/monitoring report of source
emission/ambient air/waste water/noise from the State Board laboratory or any
laboratory approved / recognized by Ministry of Environment, Forest & Climate
Change, Government of India.

37 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016and Public Liability
Insurance Act,1991, whichever is applicable.

38 That the industry shall install PTZ camera and get it connected with the servers of
RSPCB & CPCB within 30 days after issuance of this condition.

39 That industry shall provide wall to wall carpeting in vehicle movement areas
within the premises to avoids re-entrainment of road dust.

40 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emission.

41 That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

42 That the Industry shall develop plantation in 40% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.
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43 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

44 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

45 That this consent 1is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

46 That the industry shall comply with all the conditions of this consent and shall
submit quarterly compliance of all the conditions imposed in this consent to this
office as well R.O Jaipur(South).

47 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

48 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

49 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

50 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

51 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

52 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.
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53 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

54 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

g5 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (South) to ensure the
compliance of consent condition and the installation and connectivity of PTZ camera within 30 days.
2 Master File.

Group Incharge[ CD ]
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M/s Amzole India Pvt.Ltd.

41,Udhyog Vihar, Sukher Tehsil:Girwa
District:Udaipur

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 03/05/2022 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby

granted for your Bulk Drug plant situated at 41,Udhyog Vihar Sukher Tehsil:Girwa
District:Udaipur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/09/2022 to 31/08/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit
Acetic acid By Product 40.00 TPD
Ammonium Sulphate solid By Product 15.00 TON PER DAY
Ammonium Sulphate Solution By Product 47.00 TON PER DAY
GLYOXAL (40%) Product 20.00 TPD
Imidazole & its derivatives Product 7.50 TPD
OXALIC ACID By Product 1.28 TON PER DAY
SODIUM NITRATE By Product 175.00 KG PER DAY

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.
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4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.500 NIL 1.500
Septic Tank and Soakpit
Trade Effluent 8.250 NIL 8.250
Forced Evaporation/Coal
Spray/Ash Quenching

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One coal fired Thermic Fluid ADEQUATE STACK
Heater( 10LAC KCAL/HR) HEIGHT OF 30 MTR.,
Cyclone
S02 600 mg/Nm3
Particulate 800 mg/Nm3
Matter
NOx 300 mg/Nm3
one DG set( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
one DG set( 380KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
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one DG set( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Process Reactors ADEQUATE STACK
HEIGHT OF 30 MTR.,
FUMES COLLECTION
SYSTEM, Scrubber
HCL 35 mg/Nm3
Chlorine 15 mg/Nm3
Ammonia 30 mg/Nm3
SOx 200 mg/Nm3
Three coal fired Thermic Fluid ADEQUATE STACK
Heater( 6LAC KCAL/HR) HEIGHT OF 30 MTR.,
Cyclone
S02 600 mg/Nm3
Particulate 800 mg/Nm3
Matter
NOx 300 mg/Nm3
6 That this Consent to Operate is being issued for the products listed at condition no.

2and includes the manufacturing of following chemicals A. Glyoxalic Acid 50% B.
Imidazole & its derivatives C. Tinidazole D.Metronidazole E. Metronidazole
Benzoate F. Ornidazole G. Ofloxacin such that overall quantity is up to 7.50 TPD.

That the industry is permitted to carry out the conversion of Ammonium Sulphate
solution (47 TPD) into Ammonium Sulphate solid (15TPD) strictly ensuring that
no additional production of Ammonium Sulphate shall be carried out than the
quantity  permitted (47 TPD AMMONIUM  SULPHATE  Solution) as per the
environmental clearance issued to the industry vide letter
F1(4)/SEIAA/SEAC-Raj/Sectt/ Project/Cat5fB2(119)14-15 dated 31.07.2014.

That this consent to operate is issued based on total capital investment of Rs
725.59 Lacs which includes the cost of land, building, plant &machinery, and
miscellaneous assets. In case of any increase in total capital investment additional
fee as per the fee notification dated 26/05/2016 shall be deposited.
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9 That the industry shall comply with all the conditions of Environmental Clearance
issued by  SEIAA, Rajasthan vide letter F1(4)/SEIAA/SEAC-Raj/Sectt/
Project/Cat5fB2(119)14-15 dated 31.07.2014.

10 That industry shall not carry out any modification/change in process or
manufacture/produce any other products/by products, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

11 That total water requirement of 124KLD water shall be met from RIICO
/groundwater supply and recycled water of the industry and total water
consumption of the unit shall not be exceed without prior permission of the State
Board and Central Ground Water Authority (CGWA).

12 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 Industry has applied for CGWA NOC vide application no. 21-4/18101/R]J/IND/2023
and shall furnish the copy of CGWA NOC when issued to the industry to this office
along with a copy to Regional office Udaipur.

14 That water flow meters shall be installed & maintained at intake of raw water and
at suitable points to measures daily water consumption, effluent generated, treated
and recycled respectively. The daily record of the same shall be maintained in
separate log book and monthly record shall be submitted to R.0. Udaipur.

15 That the domestic effluent (1.5KLD) shall be disposed through septic tank and
soak pit.

16 That trade effluent generated (8.25KLD) must be recycled within the system and
used in cooling tower while the cooling tower bleed off may be wused for ash
quenching/spraying on coal yard within premises.

17 The industry shall not generate any hazardous waste.

18 That all the pipelines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

19 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

20 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

Page 4 of 8

Signature Not Verified

Digitally sign‘ y,/‘O Prakash
Gupta

Date: 2023.02.26:39:06 IST
Reason: SelfAttestgd

Location: .




Head Office (CD)
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
=T Phone: 141-2716906

File No

Order No:

Unit Id :

21

22

23

24

25

26

27

28

29

30

31

32

Registered
F(SCMG)/Udaipur(Girwa)/384(1)/2022-2023/6992-6994

22

That the industry shall maintain adequate stack height at all the sources of air
pollution and it shall be ensured that air pollution control measures are
operational whenever the plant is operated.

That the industry shall provide stack of 30meters from Ground Level at the
Thermic Fluid Heater of capacity 10lakh Kcal/hr and 03 Thermic Fluid Heaters of
capacity 6lakh Kcal/hr and provide adequate air pollution control measures such
as cyclone.

That the industry shall provide adequate scrubbing system for treatment of fumes
from process reactors which shall be dispersed through stack of height 30 meters
from Ground Level.

That industry shall provide & maintain safe and adequate infrastructural (facilities
for stack emission monitoring at the stacks attached to all the thermic fluid Heaters
as well as stacks attached to process reactors.

That the industry shall provide a "Seven Stage Alkali Scrubber System for arresting
fumes of Aldehydes and NOx gases (generated during oxidation of Glyoxal by Nitric
Acid and concentration / evaporation phase)” to control process emissions and
recover "Sodium Nitrate".

That the industry shall maintain garland drain around all the acid/chemical
storage tanks with acid proof brick lined surface.

That the industry shall maintain adequate stack height and requisite acoustic
enclosures with all the 03D.G. Sets (500kVA, 380kVA& 125kVA) , as per standards
prescribed under the Environment (Protection) Act 1986 and the Air Act 1981.

That the wunit shall ensure adequate and safe storage and handling of hazardous
chemical and shall strictly comply with MSHIC Rules, 1989and Public Liability
Insurance Act 1991.

The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority.

That the industry shall maintain the continuous online emission/effluent
monitoring system along with PTZ IP cameras & flowmeter in accordance with
guidelines issued by CPCB/RSPCB and ensure continuous transmission of data to
RSPCB/CPCB servers.

That industry shall undertake suitable measures for rain water harvesting.

That the power supply of the production shall be so interlocked with the air and
water pollution control equipment, that in case of non-functioning of the pollution
control equipment the production process stops immediately.
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33 The industry shall submit stack emission/ambient air monitoring report and the
analysis report of treated effluent from any of the Ministry of Environment &
Forests, Government of |India or State Board approved laboratory for the
parameters specified in the consent letter.

34 That 33% of the total area of industry’s premises shall be covered under tree
plantation.

35 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Udaipur.

36 That the industry shall submit application for renewal of consent to operate at
least 120 days before expiry of this consent.

37 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

38 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

39 That unit shall comply with all the conditions imposed by this Consent to operate
failing which stern action will be taken against the unit.

40 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish & Operate from the State Board.

41 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF&CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.

42 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

43 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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44 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

45 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

46 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

47 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

48 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

49 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

5o That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).
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This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]
(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the
compliance

2 Master File.

Group Incharge[ CD ]
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Order No: 2022-2023/CD/6683

Unit Id : 1533
M/s Western Drugs Limited

F-271(A), Road No.12, Mewar Industrial Area, Madri,
Tehsil:Girwa
District:Udaipur

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 22/01/2022 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your industry plant situated at F-271A, Road Nol12, Mewar Industrial Area,
Madri, Udaipur Tehsil:Girwa District:Udaipur , Rajasthan, subject to the following

conditions:-
1 That this Consent to Operate is valid for a period from 22/05/2022 to 30/04/2027 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit
AMMONIUM/SODIUM SULPHATE By Product 36,000.00 TPA
LIQUOR
NIACIN Product 10,000.00 TPA
NIACINAMIDE Product 6,000.00 TPA

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in

process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 14.000 NIL 14.000
ETP and plantation within the
premises
Trade Effluent 46.600 35.700 10.900
ETP and plantation within the
premises

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Pollution Control Prescribed

Measures

Sources of Air Emissions

Parameter Standard

D.G. Set( 160KVA) ACOUSTIC ENCLOSURE

, ADEQUATE STACK
HEIGHT

D.G. Set( 250KVA) ACOUSTIC ENCLOSURE

, ADEQUATE STACK
HEIGHT

D.G. Set( 320KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK

HEIGHT

One LDO Fired Boiler( 3TPH) ADEQUATE STACK

HEIGHT

S02 600 mg/Nm3 at
3 percent dry 02
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NOx 300 mg/Nm3 at

3 percent dry 02

6 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under:

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/1

QOil and Grease Not to exceed 10 mg/1

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic (as As) Not to exceed 0.2 mg/1

Mercury ( As Hg) Not to exceed 0.01 mg/l

Lead (as Pb) Not to exceed 0.1 mg/1

Copper (as Cu) Not to exceed 3.0 mg/1

Zinc (as Zn) Not to exceed 5.0 mg/1

Phenolic Compounds ( as C6HSOH ) Not to exceed 1.0 mg/1

Chromium (Hexavalent) Not to exceed 0.1 mg/l

Ammonical Nitrogen Not to exceed 75 mg/1

Bio-assay Test Minimum 90% survival after 96
hours with fish at 100% effluent

Chromium (total) Not to exceed 2.0 mg/1

Chemical Oxygen Demand Not to exceed 250 mg/1

pH Value Between 6.0 to 8.5

Phosphate (as P) Not to exceed 5.0 mg/1

7 That this consent to operate (CTO) is being issued on the basis of total project cost
of Rs 7650lakhs. In case of any increase in the project cost, the project proponent
shall be liable to deposit balance fee.
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8 That the industry shall comply with the conditions of Environment Clearance
issued by the State Level Environment Impact Assessment Authority, Rajasthan vide
letter no. F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.5(f)'B2'(4233)/16-17 dated
07/06/2017.

9 That this Consent to Operate shall be valid for operating facility for manufacturing
of Niacin @ 10000TPA, Niacinamide @ 6000TPA, and Ammonium/Sodium
Sulphate Liquor @ 36000 TPA

10 That the total water consumption of the complete industry shall not exceed 197.7
KLD, out of which 162 KLD is freshwater and 35.7 KLD is recycled water.

11 That the industry shall ensure that groundwater is not abstracted in contravention
to the provisions/guidelines of Central Ground Water Authority and that
groundwater abstraction is not carried out without permission/NOC from the
competent authority.

12 That industry shall maintain water meters for measuring & recording the amount
of freshwater intake, water consumed in various processes, effluent generated, the
effluent treated, effluent recycled & effluent disposed of. The daily record of the
meters readings shall be maintained in separate log-book and a monthly summary
shall be submitted to Regional Office, Udaipur.

13 That there shall not be any wastewater generation from the process of
manufacturing of Niacin and Niacinamide. The residue/rejects from Nicinamide
production (35.7 KLD) shall be sent for distillation and reused after distillation.
The mother liquor from distillation shall also be reprocessed for Niacinamide
production.

14 That the industry shall utilise the treated effluent for plantation/ green belt
development within the premises. For this purpose, the industry shall lay down
network of permanent lines (G.I. Pipes) to distribute the treated effluent for
plantation in an organized & scientific manner. The pipe carrying untreated &
treated effluent shall be of different colors.

15 That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily record of the energy meter
readings shall be maintained in separate log-book and a monthly summary shall be
submitted to Regional Office, Udaipur.

16 That industry shall provide an alternate source of energy for the continuous
operation of the Effluent Treatment Plant even in case of power failure so as to
maintain the effective and unhindered operation of the ETP.

17 That the existing Boiler shall be operated on permitted fuel only. That industry
shall not use Petcoke and/or Furnace Oil for Boiler or any other purpose.
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18 That a log book shall be maintained to record daily consumption of raw material
and production.

19 That the industry shall maintain adequate stack height at all the sources of air
pollution (Boilers and D. G. sets etc.) and shall ensure that air pollution control
measures are operational whenever the plant is operated.

20 That industry shall maintain the continuous online emission/effluent monitoring
system and ensure regular connectivity with the State Board server. The monitoring
system shall be established and maintained in accordance with guidelines issued
by the Rajasthan State Pollution Control Board/Central Pollution Control Board.

21 That the industry shall submit quarterly analysis/monitoring reports of source
emission/ambient air/wastewater/noise from the State Board laboratory or any
laboratory approved/recognized by the Ministry of Environment, Forest & Climate
Change, Government of India.

22 That the industry shall make arrangements for proper channelizing of stormwater
and process waste shall not be allowed to get mixed with stormwater.

23 That the industry shall ensure compliance of recommendation of Corporate
Responsibility for Environment Protection (CREP) issued by the Central Pollution
Control Board (CPCB).

24 That no additional source of air pollution shall be installed without prior CTO from
the State Board.

25 That all the the emission sources and transfer points shall be provided with
adequate pollution control measures.

26 That industry shall establish adequately designed rain water harvesting structures
and rain gardens for preservation of ground water level of the area.

27 That minimum 33% of the total area of industry’s premises shall be covered under
tree plantation.

28 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

29 That the industry shall comply with provisions of the Hazardous Waste
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules.

30 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF&CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.
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31 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

32 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

33 That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

34 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

35 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

36 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

37 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

3g That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

39 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
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This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the
compliance and timely monitoring of the unit
2 Master File.

Group Incharge[ CD ]
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Unit Id : 50910
M/s Golden Drugs Pvt. Ltd.

C-155, Mewar Industrial Area, Madri , Tehsil:Girwa
District:Udaipur

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 03/02/2023 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby

granted for your Pharmacuticals plant situated at C-155, Mewar Industrial Area, Madri
Madri Tehsil:Girwa District:Udaipur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/07 /2023 to 30/06/2028 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

Bulk Drugs and intermediates as Product 1,400.00 TPA
listed in condition no. 7

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Revised Consent
File No F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906
OrderNo: 2023-2024/CD/6910 Date:  Jul27 2023 4:53PM
Unit Id : 50910
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.600 NIL 0.600
Septic Tank and Soakpit
Trade Effluent 13.000 NIL 12.000
Plantation within premises

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Pollution Control Prescribed

Measures

Sources of Air Emissions

Parameter Standard

Boiler(( 2TPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT OF 30 MTR.
Particulate

Matter

250 mg/Nm3

D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK

HEIGHT

D.G. Set( 40KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK

HEIGHT

Process emissions ADEQUATE STACK
HEIGHT OF 30 MTR.,

ALKALINE SCRUBBER
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OrderNo: 2023-2024/CD/6910 Date:  Jul272023 4:53PM
Unit Id : 50910
Hydrochloric 35 mg/Nm3
acid vapour
and mist
Chlorine 15 mg/Nm3
Ammonia 30 mg/Nm3

6 That the Trade Effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal On Land for

irrigation . The main parameters for regular monitoring shall be as under
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OrderNo: 2023-2024/CD/6910 Date: Jul 27 2023 4:53PM

Unit Id : 50910

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
0il and Grease Not to exceed 10 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1
Arsenic (as As) Not to exceed 0.2 mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (as Pb) Not to exceed 0.1 mg/1
Hexavalent Chromium ( as Cr+6) Not to exceed 0.1 mg/1
Total Chromium ( as Cr) Not to exceed 2.0 mg/1
Copper (as Cu) Not to exceed 3.0 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
Cyanide (asCN) Not to exceed 0.2 mg/1
Dissolved Phosphates (as P) Not to exceed 5.0 mg/1
Sulphide (as S) Not to exceed 2.0 mg/1
Phenolic Compounds (as C6H50H ) Not to exceed 1.0 mg/1
Bio-assay Test 90% suivival of fish after 96
hours in 100% effluent
pH Value Between 6.5 to 8.5
BOD (3 days at 27C) Not to exceed 30 mg/1
Ammonical Nitrogen 100 mg/1
SAR Less than 26 mg/1 (Applicable
only for discharge on land)
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7 That this consent to operate is issued for manufacturing of following products:i)
Tinidazole LP./]J.P.,, ii) Metronidazole Benzoate ILP./B.P./U.S.P.,, iii) Ofloxacin
I.P./B.P./U.S.P.,, iv) Oridazole ILP./B.P./US.P.,, v) Metronidazole I.P./B.P./U.S.P.,
vi)Nimesuilide LP./B.P./U.S.P., vii) Metformin Hydrochloride LP./B.P./U.S.P.,, Vviii)
Furosemide IP./B.P./U.S.P., ix) Secnidazole I.P./B.P./U.S.P.,, x) Acheclofenc
L.P./B.P./US.P.,, xi) Diclofenac Sodium LP./B.P./US.P.,, xii) Diclofenac Potassium
L.P./B.P./U.S.P., xiii) Pyrazinamide LP./B.P./US.P., xiv) Propranolol Hydrochloride
I.P./B.P./U.S.P., xv) 2 Methyl 5 Nitro Imiadazole, xiv) 2 Methyl Imiadazole

8 That this consent to operate is being issued on total capital investment of Rs. 18.45
crores which includes the investment on building, plant machinery and
miscellaneous assets. In case of any increase in total capital investment additional
fee as per the fee notification dated 25/06/2016 shall be required to be deposited.

9 That industry must abide by the conditions of EC letter No. F1(4)/SEIAA/ SEAC-Raj/
Sectt/Project/Cat.5(f) B1(524)/12-13 dated 26-11-2013and shall not carry out any
modification/change in process or manufacture/produce any other
products/by-products, which require environment clearance as per the provisions
of Environment Impact Assessment Notification dated 14/09/2006, notified by
Ministry of Environment & Forests, Government of India.

10 That total water consumption shall not exceed 19 KLD (fresh water) which shall be
met by water supply from PHED and the industry shall ensure that neither any
ground water will be abstracted nor any ground water abstraction structure shall
be constructed without valid CGWA NOC.

11 The trade effluent (13 KLD) generated from the process shall be adequatelytreated
via Effluent treatment Plant (ETP)and in case of streams of effluent with high
TDS/COD shall be routed through multiple effect evaporator (MEE) alongwith the
mother liquor.

12 The condensate from the MEE and treated effluent from the ETP shall conform to
the standards prescribed at condition no. 6and shall be used for plantation within
the premises and no discharge of effluent shall be made outside the premises.

13 That the domestic wastewater (0.6 KLD) shall be disposed of through scientifically
designed septic tank followed by soak pit.

14 That the industry shall provide metering arrangement and maintain logbook to
keep a record of raw water intake, usage for different purposes and also the
effluent generated and treated by ETP and MEE and treated water used in
plantation /recycled in the process.

15 That a log book for keeping a record of water treatment by ETP & MEE system and
record of daily consumption of chemicals shall be maintained.
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Revised Consent
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910

That industry shall maintain separate energy metering device for ETP and MEE and
record of daily energy consumption (units) and running hours shall be maintained.

That all the pipe lines -carrying effluent/water/liquid shall be kept above ground
level and with proper colour coding. No flexible piping or drains shall be provided
for carrying of liquids.

That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

That the industry has installed D.G. set of 40KkVA capacity in place of DG set of 80
kVA capacity.

That the industry shall provide stack of adequate height and requisite acoustic
enclosures with the D.G. Sets of 250 kVA& 40KkVA capacity, as per standards/norms
prescribed under the Environment (Protection) Act, 1986 and the Air Act, 1981.

That the industry shall provide stack of adequate height (30 metres) and adequate
air pollution control measures (cyclone/Bag filter/scrubber) at the stack attached
to the Biomass Briquette fired Boiler of 2TPH capacity tolimit theparticulate
matter to less than 250 mg/Nm3

That the process emissions, if any shall be captured by providing suction
arrangement and fume hood and connected by vent for treatment by alkaline
scrubber followed by dispersal through stack of height at least 30 metres which
shall comply with the following standards- Chlorine 15 mg/Nm3 ;Hydrochloric acid
vapor 35mg/Nm3; Ammonia 30mg/Nm3; Benzene 5 mg/Nm3; Toulene 100
mg/Nm3; Acetonitrile 1000 mg/Nm3; Dichloromethane 200 mg/Nm3; Xylene 100
mg/Nm3; Acetone 2000 mg/Nm3;

That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

That industry shall provide the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents.

That the entire process area should have leak proof and acid proof tiles with
adequate slope to collect spillages if any into collection pit.

That industry shall not install any other sources of air pollution/water pollution
without obtaining prior Consent to establish from the State Board.
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FileNo : F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906
OrderNo: 2023-2024/CD/6910 Date:  Jul 272023 4:53PM

Unit Id : 50910

28 That the power supply of the production shall be so interlocked with the air
&water pollution control equipment's, that in case of non-functioning of the
pollution control equipment the production process stops automatically.

29 That the management shall maintain proper dyke wall around acid storage tanks
and dyke wall shall be made of acid resistant bricksto take care of any accidental
acid spillages.

30 That industry shall maintain 24X 7 connectivity of continuous online (24x 7)
emission/effluent monitoring system along with flow meter & PTZ cameras in
accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board to CPCB & RSPCB server for the transmission
of data.

31 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989 and Public Liability Insurance Act,1991.

32 That the industry shall comply with provisions of the Hazardous and Other Waste
(Management& Trans-boundary Movement) Rules, 2016and disposal of hazardous
waste shall be ensured in accordance with the Rules.

33 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority.

34 That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the industry and maintain good housekeeping in the premises.

35 That industry shall undertake suitable measures for rain water harvesting.

36 That the industry Shall plant adequate number of trees in the premises to curb the
particulate matter emissions from the boiler and noise from other sources.

37 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

38 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

39 That unit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit.

40 That this consent is valid subject to fulfiiment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

41 That the industry shall submit quarterly compliance report of consent conditions
to this office as well as Regional Office, Udaipur
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50910

That this revised consent letter shall supercede the earlier consent letter no
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2898-2900 dated Jul 27 2023 4:18PM

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed

here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.
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51 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]
(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the

compliance.
2 Master File.

Group Incharge[ CD ]
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1 369 Head Office (CD)

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750
Date: Nov 7 2022 2:17PM

Order No: 2022-2023/CD/6723

Unit Id : 65122
M/s US Amino Pvt. Ltd.

Village-Ladana, Patwar Mandal-Vasni Kala, , Ladana
Tehsil:Mavli
District:Udaipur

Sub:

Ref:

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 03/12/2021 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Bulk Drug and API plant situated at Village-Ladana, Patwar
Mandal-Vasni Kala, Ladana Tehsil:Mavli District:Udaipur , Rajasthan, subject to the

following conditions:-

1 That this Consent to Operate is valid for a period from 01/11/2021 to 31/10/2026.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750
OrderNo: 2022-2023/CD/6723 Date: Nov 72022 2:17PM
Unit Id : 65122
Particular Type Quantity with Unit
Areteether Product 6.00 TON/ANNUM
Arteemether Product 6.00 TON/ANNUM
Carnitine Tratrote Product 60.00 TON/ANNUM
Cystine Product 12.00 TON/ANNUM
L Lysine HCL Product 240.00 TON/ANNUM
Methotrexate Product 6.00 TON/ANNUM
N Acetyl L Cystine Product 60.00 TON/ANNUM
Rosuvastatin Calcium Product 2.40 TON/ANNUM
Sucralfate Product 6.00 TON PER ANNUM
Telmisartan Product 12.00 TON/ANNUM

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)

Domestic Sewage 0.800 NIL 0.800
Septic Tank and Soakpit

Trade Effluent 4.000 3.700 0.300

Forced Evaporation through Multi
Effect Evaporator
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Rajasthan State Pollution Control Board
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Registered
FileNo : F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750
OrderNo: 2022-2023/CD/6723 Date: Nov 72022 2:17PM

Unit Id : 65122

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 62.5KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Rice husk fired Boiler( 0.6TPH) ADEQUATE STACK

HEIGHT, Bag Filter,
Dust Collector, Multi

Cyclone
S02 600 mg/Nm3
Particulate 115 mg/Nm3
Matter
NOx 300 mg/Nm3
wood fired Boiler (Standby)( ADEQUATE STACK
0.5TPH) HEIGHT , Dust
Collector
Particulate 1200 mg/Nm3
Matter

6 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under
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Rajasthan State Pollution Control Board
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FileNo : F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750
OrderNo: 2022-2023/CD/6723 Date: Nov 72022 2:17PM
Unit Id : 65122
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
0il and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Arsenic (as As) Not to exceed 0.2 mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (as Pb) Not to exceed 0.1 mg/1
Copper (as Cu) Not to exceed 3.0 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
Phenolic Compounds (as C6H50H ) Not to exceed 1.0 mg/1
Chromium (Hexavalent) Not to exceed 0.1 mg/1
Ammonical Nitrogen Not to exceed 75 mg/1
Cyanide (as CN) Not to exceed 0.1 mg/1
Bio-assay Test Minimum 90% survival after
96 hours with fish at 100%
effluent
Chromium (total) Not to exceed 2.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1
pH Value Between 6.0 to 8.5
Phosphate (as P) Not to exceed 5.0 mg/1
Benzene 0.1 mg/1
Xylene 0.12 mg/1

7 That this Consent to Operate is being issued for the production of bulk drugs, API
and intermediate products listed at condition no.-2 of this consent.
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File No F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750
OrderNo: 2022-2023/CD/6723 Date: Nov 72022 2:17PM
Unit Id : 65122

8 That this consent to establish is being issued on total capital investment of
Rs.422.31 Lacs which includes the cost of land, building, plant & machinery and
other fixed assets. In case of any increase in total capital investment additional fee
as per the fee notification dated 25/10/2020 shall be required to be deposited.

9 That the industry shall comply with all the conditions of Environmental Clearance
issued by MOEF&CC, New Delhi vide letter no F.No. IA-J-11011/542/2017-1A II(T)
dated 18/06/2020.

10 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 18/06/2020, notified by Ministry of Environment & Forests, Government of
India.

11 That total fresh water requirement of the industry shall not exceed 8.00KLD
(Domestic wuse -1.0KLD, Process use-4.5KLD, Boiler-2KLD, Cooling0.5KLD) which
shall be met from outsourced water supply through authorized agencies only.

12 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 That the trade effluent generated from the process and utilities(4.0 KLD) shall be
treated through Effluent Treatment Plant(ETP) upto the standards prescribed at
condition no-8 followed by MEE of adequate capacity.

14 That the MEE permeate(3.7 KLD) shall be used/reused in cooling tower and the salt
generated shall be sent to TSDF for final disposal.

15 That the domestic effluent generated from the industry (0.8 KLD) shall be disposed
off through scientifically designed septik tank followed by soak pit.

16 That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.

17 That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.

18 That the industry shall provide metering arrangement for raw water consumption,
water used in different purposes and measuring of effluent generated, treated,
reused & disposed, ETP inlet and outlet, MEE inlet & outlet and log book on daily
basis shall be maintained.

19 That the sludge generated from the Effluent Treatment Plant and the rejects of
Multi Effect Evaporator shall be disposed off scientifically through waste disposing
facility in accordance with the provisions of the Hazardous & Other Wastes Rules,
2016.
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20 That a log book for operation of Effluent Treatment Plant and MEE shall be
provided and record of daily consumption of chemicals and running hours of
Effluent Treatment Plants shall be maintained. Also record of periodic
cleaning/change of filter media of pressure sand filter shall be mentioned in log
book.

21 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

22 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

23 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

24 That the industry shall provide stack of adequate height(not less than 30.00 mtrs
from G.L) and adequate air pollution control measures(multicyclone/bag filter) to
achieve the prescribed norms as mentioned at condition no.6at rice husk fired
boiler of 0.6 TPH capacity.

25 That the industry shall provide stack of adequate height and adequate air
pollution control measures to achieve the prescribed norms as mentioned at
condition no.6 at wood fired boiler of 0.5 TPH capacity

26 That the industry shall use the wood fired boiler (0.5 TPH) only as a stand by in
case the 0.6 TPH rice husk boiler is not in use.

27 That safe and adequate infrastructure facility for stack emission monitoring shall
be provided with stack of 0.6 TPH rice husk fired Boiler and 0.5 TPH wood fired
boiler.

28 That the industry shall maintain adequate stack height and requisite acoustic
enclosures with the 62.5kVA D.G. Sets as per standards prescribed under the
Environment (Protection) Act 1986 and the Air Act 1981.

29 That the industry shall comply with the Effluent & Emission standards for Bulk
Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New
Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

30 That the boiler shall be operated with permitted fuel i.e. rice husk only. The ash
generated from the boiler shall be stored adequately till transported for final
disposal. The record of generation and disposal of ash shall be maintained in
separate log-book.
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31 That industry shall provide the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

32 That industry shall provide the continuous online(24x 7) emission/effluent
monitoring system along with flow meter & PTZ cameras in accordance with
guidelines issued by Rajasthan State Pollution Control Board/Central Pollution
Control Board and get it connected with CPCB & RSPCB server for transmission of
data.

33 That the industry shall ensure that the acid storage tank is maintained above the
ground level and dyke walls with lime around the tanks shall be provided to take
care of any spillages.

34 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

35 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

36 That industry shall provide wall to wall carpeting in vehicle movement areas
within premises to avoid re-entrainment of road dust.

37 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

38 That industry shall maintain good house-keeping all the time.

39 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to establish from the State Board.

40 That the industry shall provide separate energy meters at pollution control
measures, effluent treatment plant. The daily record of the energy consumption
(Units) shall be maintained in separate log-book.

41 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

42 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

43 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority.

Page 7 of 10

Signature Not Verified

Digitally sign‘ y,/‘O Prakash
Gupta

Date: 2022.11.0 :18:16 IST
Reason: SeIfAtt.st bd

Location:




Head Office (CD) 1ﬂ4

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b= Phone: 141-2716906

Registered

FileNo : F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

OrderNo: 2022-2023/CD/6723 Date: Nov 72022 2:17PM

Unit Id : 65122

44 That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.

45 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

46 That the industry shall submit application for renewal of consent to operate at
least 120 days before expiry of this consent.

47 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

48 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act

49 That this consent 1is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

50 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF&CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises

51 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

52 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

53 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or

the Rules made thereunder.

54 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.
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55 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

56 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

57 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

g That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

5g That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur for compliance

2 Master File.
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M/s Macsen Drugs

F-261-263, Industrial Area RIICO, Gudli, Tehsil:Girwa

District:Udaipur

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 29/11/2021 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Macsen Drugs plant plant situated at F-261-263, Industrial Area RIICO,
Gudli Gudli Tehsil:Girwa District:Udaipur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/12/2021 to 30/11/2026 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Particular Type Quantity with Unit

3 6 diamino-Methyl-Acridinium Product 60.00 TPA
Chloride
3 6 diamino-Methyl-Acridinium Product 60.00 TPA
Chloride Hydrochloride
4-amino-N-2-pyrimidinyl Product 60.00 TPA
benzenesulfonamide silver salt
BISMUTH NITRATE PENTAHYDRATE Product 96.00 MT/ANNUM
Denatonium Benzoate Product 60.00 TPA
FLUORESCEIN SODIUM Product 60.00 TPA
MERBROMIN Product 36.00 TPA
Methylrosanilinium Chloride Product 60.00 TPA
Methylthioninium Chloride Product 60.00 TPA
POTTASIUM IODIDE Product 60.00 TON PER ANNUM
Povidone lodine Product 120.00 TPA
Proflavine Hemisulphate Product 60.00 TPA
SELENIOUS ACID POWDER Product 15.00 TON PER ANNUM
SELENIUM SULFIDE Product 60.00 TON PER ANNUM
SILVER NITRATE Product 5.00 TON PER ANNUM
SODIUM SELENITE Product 20.00 TON PER ANNUM
Tetra Bromo Fluorescein Sodium Product 36.00 TPA

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.880 NIL 1.880
Septic Tank and Soakpit
Trade Effluent 10.700 9.620 1.080
ETP and Forced Evaporation

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
D.G.Set( 82.5KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
wood/briquette fired Boiler( ADEQUATE STACK
0.5TON/HR) HEIGHT, Cyclone, Dust
Collector
Particulate 1200 mg/Nm3
Matter
NOx 300 mg/Nm3
SOx 600 mg/Nm3

6 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under
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Parameters Standards

0il and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (asPb) Not to exceed 0.1 mg/1
Zinc (asZn) Not to exceed 5.0 mg/1
Cyanide (asCN) Not to exceed 0.2 mg/1
Sulphide (as S) Not to exceed 2.0 mg/1
Nitrate Nitrogen Not to exceed 10 mg/1
Chromium (Hexavalent) Not to exceed 0.1 mg/1
pH Value Between 6.5 to 8.5
Copper (as Cu) Not to exceed 2.0 mg/1
Phenolic Compounds (as C6H50H ) Not to exceed 5.0 mg/1
Total Suspended Solids Not to exceed 50 mg/1
Chromium (Total) Not to exceed 1.0 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

7 That this consent to operate is valid for the manufacturing of products mentioned
at conditions no.-2 of this consent.

8 That this consent to operate is issued on the basis of total capital investment of Rs
300.74 Lacs which includes the cost of land, building, plant & machinery and
miscellaneous assets. In case of any increase in total capital investment additional
fee as per the fee notification dated 26/05/2016 shall be deposited.

9 That the industry shall comply with all the conditions of Environmental Clearance
issued by SEIAA, Rajasthan vide |letter no. F1. (4)/SEIAA/SEAC -
Raj/Sectt/Project/cat. 1(a) B1(15260) /2019-20dated 09/10/2019and also the
conditions imposed vide <consent to establish letters dated 31.07.2015and
26.07.2021.
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That industry shall not <carry out any modification/change in process or
manufacture/produce any other products/by products, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

That total water consumption of the wunit shall not exceed from existing water
consumption i.e 31.32KLD (Freshwater: 19KLD & recycled water: 12.32 KLD)
without prior permission of the State Board and Central Ground Water Authority.

That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA) and the entire requirement of raw
water shall be met from authorised tanker supply only.

That the industry shall provide metering arrangement for raw water intake, water
used in different purposes and measuring of effluent generated, treated & reused,
ETP inlet, outlet, MEE inlet, MEE outlet and log book on daily basis shall be
maintained.

That the domestic effluent (1.88KLD) shall be treated through scientifically
designed septic tank followed by soak pit.

That trade effluent generated (10.7 KLD) must be adequately treated by Effluent
treatment plant (ETP) and Multi Effect Evaporator (MEE) and the MEE condensate
(9.62 KLD) generated shall be reused by the industry in the process while the salt
generated shall be sent to TSDF for final disposal.

That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status at all times.

That all the pipelines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

That the industry has installed 0.5 TPH briquette fired boiler in place of 1TPH
briquette fired boiler for which consent to establish was granted vide letter dated
26.07.2021.

That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.
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21 That the industry shall maintain adequate stack height at all the sources of air
pollution and it shall be ensured that air pollution control measures are
operational whenever the plant is operated.

22 That industry shall provide & maintain adequate pollution control measures i.e.
cyclone/dust collector at the briquette fired boiler.

23 That industry shall provide & maintain safe and adequate infrastructural facilities
for stack emission monitoring at the stack attached to briquette fired boiler.

24 That the industry shall maintain adequate stack height and requisite acoustic
enclosures with the 82.5kVA D.G. Set, as per standards prescribed under the
Environment (Protection) act 1986 and the Air Act.

25 The ash generated from the boiler shall be stored adequately till transported for
final disposal. The record of generation and disposal of ash shall be maintained in
separate log-book.

26 That industry shall provide the centralized air cleaning system i.e. fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

27 That acid storage tank shall be constructed above ground level and dyke walls
with lime around the tanks shall be provided to take care of any spillages.

28 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

29 That the power supply of the production shall be so interlocked with the air and
water pollution control equipment, that in case of non-functioning of the pollution
control equipment the production process stops immediately.

30 That a log book for operation of Effluent Treatment Plant, Reverse Osmosis Plant
and MEE shall be provided and record of daily consumption of chemicals and
running hours shall be maintained. Also record of periodic cleaning/change of
filter media of pressure sand filter shall be mentioned in log book.

31 That industry shall comply with the provisions of Hazardous Waste (Management,
Handling and Transboundary Movement) Rules 2016and daily record of sludge
generation from ETP and MEE as well its disposal shall be maintained.

32 That the industry shall submit stack emission/ambient air monitoring report and
the analysis report of treated effluent from any laboratory approved by the Ministry
of Environment & Forests, Government of India or State Board laboratory for the
parameters specified in the consent letter.

33 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.
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34 That industry shall commence operations only after it has provided the continuous
online (24x 7) emission/effluent monitoring system along with flow meter & PTZ
cameras in accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board and connected with CPCB & RSPCB server
for transmission of data.

35 That the industry shall provide separate energy meters at pollution control
measures & effluent treatment plant. The daily record of the energy consumption
(units) shall be maintained in separate log-book and monthly summary shall be
submitted to Regional Office, Udaipur.

36 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organization (PESO) or any such competent
authority.

37 That the industry shall submit application for renewal of consent to operate at
least 120 days before expiry of this consent.

38 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under Section 43 of the Water Act and under Section
37 of the Air Act.

39 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under Section 42 of the
Water Act and under Section 38 of the Air act.

40 That industry shall submit yearly compliance report of consent conditions to this
office as well as to Regional Office, Udaipur.

41 That industry shall maintain good house-keeping all the time.

42 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

43 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF&CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.

44 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.
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45 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

46 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

47 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

48 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

49 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

50 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

51 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

52 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to
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Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395
Date: Sep 19 2022 10:39AN

Order No: 2022-2023/CD/6697
Unit Id : 40695

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure that all
OCEMS parameters are connected to the state Board servers before commencement of operations.

2 Master File.

Group Incharge[ CD ]
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Head Office (CD)
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
Date: Feb 14 2023 4:49PM

Order No: 2022-2023/CD/6809

Unit Id : 112450
M/s MANKIND PHARMA LIMITED

Plot No. 208, Okhla Industrial Estate, Phase - 3, New Delhi,
Delhi Tehsil:South East Delhi
District:South East Delhi

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 20/12/2022 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Mankind Pharma Limited plant situated at Plot No SP1-3, RIICO
Industrial Area RIICO INDUSTRIAL AREA , Kaladwas Tehsil:Girwa District:Udaipur ,

Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 30/11/2022 to 31/10/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Rajasthan State Pollution Control Board

—W 3 3 3 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
O Phone: 141-2716906
N
Registered
FileNo : F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
OrderNo: 2022-2023/CD/6809 Date: Feb 14 2023 4:49PM
Unit Id : 112450
Particular Type Quantity with Unit
BULK DRUGS (GENERAL API) - Product 200.00 TPA
General Active Pharmaceutical
Ingredients
BULK DRUGS (STEROID API) - Product 105.00 TPA
Dydrogesterone & Its Granules
BULK DRUGS (STEROID API) - Product 190.00 TPA
Progesterone
BULK DRUGS (STEROID API) Product 10.00 TPA
GENERAL STEROIDS
FORMULATIONS - Dydrogesterone Product 72.00 CRORE NOS. PER
tab (10 mg) (Brand Name ANNUM
Dydroboon)
FORMULATIONS - General Product 10.00 CRORE NOS. PER
Formulations ANNUM

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 20.000 20.000 NIL
Trade Effluent 224.000 209.000 15.000
Sludge & Evaporation Loss
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Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
Date: Feb 14 2023 4:49PM

Order No: 2022-2023/CD/6809
Unit Id : 112450

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One Bio Briquette/ husk fired ADEQUATE STACK
Boiler( 5TPH) HEIGHT, Cyclone
S02 600 mg/Nm3 at
6 percent dry 02
Particulate 800 mg/Nm3
Matter
NOx 300 mg/Nm3 at
6 percent dry 02
TWO DG set (2 X 2250 kVA)( ACOUSTIC ENCLOSURE
4500KVA) , ADEQUATE STACK
HEIGHT
NOx (as NO2) 710 ppm
(at 15% 02)
day basis in
ppmv
NMHC (as C) 100 mg/Nm3
(at 15% 02)
PM (at 15% 75 mg/Nm3
02)
CO (at 15% 150 mg/Nm3
02)

6 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under:
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Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
Date: Feb 14 2023 4:49PM

Order No: 2022-2023/CD/6809
Unit Id : 112450

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Ammonical Nitrogen Not to exceed 75 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

7 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under
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Rajasthan State Pollution Control Board
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4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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O Phone: 141-2716906
|
Registered
File No F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
OrderNo: 2022-2023/CD/6809 Date: Feb 14 2023 4:49PM
Unit Id : 112450
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1

0il and Grease

Not to exceed 10 mg/1

Biochemical Oxygen Demand (3 days at 27°C)

Not to exceed 30 mg/1

Arsenic (as As)

Not to exceed 0.2 mg/1

Mercury (As Hg)

Not to exceed 0.01 mg/1

Lead (as Pb)

Not to exceed 0.1 mg/1

Hexavalent Chromium ( as Cr+6)

Not to exceed 0.1 mg/1

Total Chromium ( as Cr)

Not to exceed 2.0 mg/1

Copper (as Cu)

Not to exceed 3.0 mg/1

Zinc (asZn)

Not to exceed 5.0 mg/1

Sulphide (asS)

Not to exceed 2.0 mg/1

Phenolic Compounds (as C6H50H )

Not to exceed 1.0 mg/1

pH Value

Between 6.5 to 8.5

Ammonical Nitrogen

Not to exceed 75 mg/1

Cyanide (as CN)

Not to exceed 0.1 mg/1

Chemical Oxygen Demand

Not to exceed 250 mg/1

Bioassay Test

Minimum 90% survival of fish
after 96 hours with 90%
effluent & 10 % dilution water.

Phosphate (as P) Not to exceed 5.0 mg/1
8 That this consent to operate is being issued for the products mentioned at
condition no-2 of this consent within existing plant premises.
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112450

That this consent to operate is being issued on total capital investment of Rs.184.81
Cr which includes the cost of land, building, plant & machinery and miscellaneous
assets. In case of any increase in total capital investment additional fee as per the
fee notification dated 02/06/2020 shall be required to be deposited.

That the industry shall comply with all the conditions imposed by SEIAA, Rajasthan
while issuing Environmental Clearance vide letter dated 05/06/2020.

That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

That total water requirement of the industry for proposed plant shall not exceed
444.00 KLD (Domestic use -23.0KLD, Boiler/Cooling wuse- 260.00KLD + Process
use156.00 KLD + Gardening- 5.0 KLD) which shall be met from fresh water (ground
water-215.00 KLD) and recycled water (229.00 KLD).

That the industry shall comply with all the conditions of NO Objection Certificate
issued by CGWA for ground water abstraction vide NOC no.
CGWA/NOC/IND/ORIG/2022/15865.

That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

That the trade effluent generated from the process, Boiler blow down, cooling
tower blow down etc (224.00KLD) shall be treated through Effluent Treatment
Plant (ETP) of adequate capacity up to the standards prescribed at condition no. 7
followed by three stage R.0. plant of adequate capacity and R.0. permeate (209
KLD) shall be reused in process/boiler/cooling tower.

That the R.O reject shall be treated through MEE and MVR of adequate -capacity.
The condensate of the MEE/MVR shall be reused and the sludge shall be disposed
off through authorized waste disposing facility. The treated effluent shall not be
used for plantation/horticulture in any case.

That the reject of MEE and MVR (3.0 KLD) shall be treated and disposed off through
ATFD of adequate capacity.

That domestic waste water (20.00 KLD) generated from plant shall be adequately
treated up to the norms mentioned at condition no.6 and treated domestic waste
water after treatment through R.O. plant shall be reused along with treated trade
effluent.
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Rajasthan State Pollution Control Board
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FileNo : F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
OrderNo: 2022-2023/CD/6809 Date:  Feb 14 2023 4:49PM

Unit Id : 112450

19 That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status within and
outside the premises all the time.

20 That the industry shall provide metering arrangement for fresh water intake, water
used for different purposes and for measuring of effluent generated, treated, reused
& disposed, ETP inlet & outlet, R.O inlet & outlet, MEE inlet & outlet and MVR inlet
& outlet. The daily log book shall be maintained.

21 That the sludge generated from the Effluent Treatment Plant shall be disposed off
scientifically through authorized waste disposing facility in accordance with the
provisions of the Hazardous & Other Waste Rules, 2016.

22 That a log book for operation of ETP, R.O plant, MEE, MVR Evaporation system shall
be maintained and record of daily consumption of chemicals and running hours
shall be maintained. Also record of periodic cleaning/change of filter media of
pressure sand filter should be mentioned in log book.

23 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

24 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

25 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

26 That the industry has installed 2nos. of DG sets each of capacity 2250KVA (ie
cumulative capacity of 4500 KVA) instead of five nos D.G. Set of 1X 1500KVA + 2X
1000 KVA + 2X 500 KVA of cumulative capacity 4500 KVA.

27 That the industry shall maintain stack of adequate height (not less than 30 meters
from ground level) and requisite acoustic enclosures with 2nos. of DG sets each of
2250 KVA capacity, as per norms prescribed under the Environment (Protection)
Act,1986 and the Air Act,1981.

28 That the industry shall maintain stack of adequate height (not less than 30 mtrs
from G.L) and adequate air pollution control measures at bio briquette/ husk fired
boiler of 5TPH capacity to achieve the prescribed norms as mentioned at condition
no.5.

29 That safe and adequate infrastructure facility for stack emission monitoring shall
be provided with stack of DG Sets and bio briquette/ husk fired boiler of 5 TPH
capacity.
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112450

That the boilers shall be operated with permitted fuel ie. bio- briquette/husk only.
The ash generated from the boilers shall be stored adequately till transported for
final disposal. The record of generation and disposal of ash shall be maintained in
separate log-book.

That the industry shall provide continuous online (24x7) emission/effluent
monitoring system as per guidelines issued by Central Pollution Control Board and
Rajasthan State Pollution Control Board and shall ensure connectivity with CPCB &
RSPCB server.

That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

That industry shall provide the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

That acid storage tank shall be constructed above ground level and dyke walls with
lime around the tanks shall be provided to take care of any spillages.

That industry shall provide adequate treatment for process emissions from
reaction vessels and storage tanks by acidic/alkaline scrubber connected by vent to
stack of adequate height along with monitoring facility to comply with following
standards: Chlorine 15mg/Nm3, HCL vapour 35mg/Nm3, Ammonia 30 mg/Nm3,
Benzene 5mg/Nm3, Toluene 100mg/Nm3, Acetone 2000mg/Nm3, Xylene 100
mg/Nm3 and Dichloromethane 200 mg/nm3 and Acetonitrile 1000 mg/Nm3.

That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

That the industry shall provide separate energy meters at pollution control
measures, ETP, R.O, MVR & MEE. The daily record of the energy consumption
(Units) shall be maintained in separate log-book.

That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non-functioning of the
pollution control equipment the production process stops automatically.

That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organization (PESO) or any such competent
authority.

That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.
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_ Rajasthan State Pollution Control Board
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OrderNo: 2022-2023/CD/6809 Date: Feb 14 2023 4:49PM

Unit Id : 112450

42  Industry shall intimate R.0 Udaipur for verification and air/water monitoring
within a week of commissioning.

43 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

44 That the industry shall submit application for renewal of consent to operate at
least 120 days before expiry of this consent.

45 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

46 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

47 That this consent 1is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

48 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

49 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

50 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or

the Rules made thereunder.

51 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

52 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.
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Unit Id : 112450

53 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

54 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

g That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

5 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the

compliance of consent conditions and inspect the industry within a week of commissioning and carry
out air/water monitoring.

2 Master File.
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FileNo : F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736
OrderNo: 2022-2023/CD/6809 Date: Feb 14 2023 4:49PM
Unit Id : 112450
Group Incharge[ CD ]
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1 399 Head Office (CD)

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517
OrderNo: 2024-2025/CD/6993 Date:  May 22 2024 5:25PM

UnitId : 1506
M/s Mithila Drugs Pvt. Ltd.

F-70, Mewar Industrial Area, Road No. 02 Madri,
Tehsil:Girwa
District:Udaipur

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 31/07/2023 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Bulk Drugs plant situated at F-70, Mewar Industrial Area, Road No 02
Madri Tehsil:Girwa District:Udaipur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/12/2023 to 30/11/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Particular Type Quantity with Unit
NIMESULIDE Product 50.00 MT PER YEAR
2 METHYL IMIDAZOLE Product 25.00 MT PER YEAR
2-Methyl-5-nitro imidazole Product 25.00 MT PER YEAR
ALBENDAZOLE Product 50.00 MT PER YEAR
AMMONIU SULPHATE By Product 45.00 KL/ANNUM
Ammonium Sulphate Solution By Product 5.45 M3/DAY
CELECOXIB Product 25.00 MT PER YEAR
CIPROFLOXACIN Product 58.00 MT PER YEAR
CIPROFLOXACIN HCL Product 40.00 MT PER YEAR
LEVOFLOXACIN Product 25.00 MT PER YEAR
MEBENDAZOLE Product 15.00 MT PER YEAR
METRO NIDAZOLE Product 220.00 MT PER YEAR
METRONIDAZOLE BENZOATE Product 200.00 MT PER YEAR
NIACIN Product 50.00 MT PER YEAR
NIACINAMIDE Product 50.00 MT PER YEAR
OFLOXACIN Product 180.00 MT PER YEAR
ORNIDAZOLE Product 50.00 MT PER YEAR
SECNIDAZOLE Product 50.00 MT PER YEAR
TINIDAZOLE Product 400.00 MT PER YEAR
TRIMETHOPRIM Product 5.00 MT PER YEAR

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.
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4 That the quantity of effluent generation along with mode of disposal for the treated

effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.100 NIL 0.100
Septic Tank and Soakpit
Trade Effluent 1.000 1.000 NIL

Reuse in Process

5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One D.G. set( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
One D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
WO0OD/ COAL FIRED ADEQUATE AIR
THERMOPACK( 2LACS KILO POLLUTION CONTROL
CAL/HR) MEASURES , WITH
ADEQUATE STACK
HEIGHT
Particulate 150 mg/Nm3
Matter
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NOx 300 mg/Nm3 at
6 percent dry 02
SOx 600 mg/Nm3 at
6 percent dry 02
WOOD/ COAL FIRED ADEQUATE AIR
THERMOPACK( 6LAC KILO POLLUTION CONTROL
CALORIE) MEASURES , WITH
ADEQUATE STACK
HEIGHT
S02 600 mg/Nm3 at
6 percent dry 02
Particulate 150 mg/Nm3
Matter
NOx 300 mg/Nm3 at

6 percent dry 02

6 That the Bulk Drugs plant will comply with the standards as prescribed vide MoEF
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.

7 That this consent to operate is valid for the manufacturing of products as
mentioned at condition no.2 of this consent.

8 That the industry shall comply with all the conditions imposed in conditions of
Environmental Clearance issued by MoEF&CC, GOI vide letter dated 30/11/2004.

9 That the total capital investment of the plant as per the submitted C.A certificate is
Rs. 251.88Lacs which includes the cost of land, building, plant & machinery only
and miscellaneous assets. In case of any Iincrease in total capital investment
additional fee as per the fee notification dated 26/05/2016 shall be required to be
deposited.

10 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

11 That total water consumption for this plant shall not exceed 12.7KLD (Domestic
use - 1.00KLD, Boiler/cooling use- 9.00KLD and Industrial use- 2.7KLD only)
which shall be sourced from outside tanker supply.
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12 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 That the domestic sewage (0.1KLD) shall be disposed off through scientifically
designed septic tank followed by soak pit.

14 That the trade effluent generated from vessel washing & hydro extractor (1.0 KLD)
shall be reused/ recycled in process completely.

15 That no treated /untreated effluent shall be discharged inside or outside the
premises and industry shall maintain complete zero discharge status inside as well
as outside the premises.

16 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water

17 That suitable metering arrangement shall be maintained at intake of raw water,
process/ domestic water consumption to measure daily water consumption,
domestic/trade effluent generation, effluent recycled/reused.

18 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 24/10/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

19 That industry shall maintain stack of adequate height and air pollution control
measures at two nos of thermopacks of capacities 2 Lac Kcal/hr & 6Lac Kcal/hr to
achieve the prescribed norms mentioned at condition no.5and pollution control
measures shall be operated regularly.

20 That industry shall maintain safe and adequate infrastructure facility for stack
emission monitoring at the stack of thermopack.

21 That the industry shall maintain stack of adequate height and acoustic enclosure
at D.G sets of 125KVA and 250 KVA capacities as per the standards prescribed by
CPCB.

22 That industry shall provide and maintain the continuous online (24x 7)
emission/effluent monitoring system along with flow meter & PTZ cameras in
accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board and get it connected with CPCB & RSPCB
server for transmission of data.

23 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc
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24 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

25 That industry shall regularly monitor the fugitive emissions in work zone
environment including product and raw material storage area etc.

26 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment, the production process stops automatically.

27 That the industry shall carryout effluent sampling and ambient air quality/stack
emission/process emission monitoring as the case may be and submit quarterly
analysis report from State Board laboratory/laboratory recognized by Ministry of
Environment & Forests (MoEF), Government of India.

28 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous & Other Wastes
(Management & Transboundary Movement) Rules, 2016and Public Liability
Insurance Act, 1991, whichever is applicable.

29 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

30 That the Industry shall maintain plantation in 33% of total plot area to maintain
air quality around the industry and maintain good housekeeping in the premises.

31 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water

32 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

33 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the Water Act.

34 That this consent is valid subject to fulfiiment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

35 That the industry shall submit the quarterly compliance report to this office as well
as Regional Office, Udaipur.
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That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
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This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to inspect the
industry to carry out stack monitoring to ensure the adequacy of air pollution control measures
installed by the industry.

2 Master File.

Group Incharge[ CD ]
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M/s K. Pharmaceuticals Pvt. Ltd.
B-257, Road No.-12, MIA, Tehsil:Girwa

District:Udaipur
Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 28/12/2022 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Pharmaceutical unit plant situated at B-257, Road No-12, MIA Madri
Tehsil:Girwa District:Udaipur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/05/2023 to 30/04/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Particular Type Quantity with Unit

4 (8 CHLORO 56 DIHYDRO 11 H Product 1.00 MT / MONTH
BENZO (56) CYCLOHEPTA (12
B(PYRIDINE 11 YLIDENE) 1
PIPERDINE CARBOXYLIC ACID
ETHYL ESTER
12 (34 DIMETHOXY PHENYL) ETHYL Product 1.00 MT / MONTH
AMINE 3 (3METHOXYPHENOXY) 2
PROPANOL
2 CHLORO 5 PROPIONYL PHENYL Product 5.00 MT / MONTH
ACETIC ACID
2 PHENYL THIO 5 PROPIONYL Product 5.00 MT / MONTH
PHENYL ACETIC ACID
3 0XO L GULOFURANOLACTONE Product 1.00 MT / MONTH
4 AMINO 1 HYDROXY BUTYLIDENE Product 1.00 MT / MONTH
BISPHONIC ACID MONOSODIUM
SALT
5(1 CARBOXY ETHYL)2 PHENYL Product 3.00 MT / MONTH
THIO PHENYL ACETIC ACID
ALUMINIUM CHLORIDE By Product 10.00 MT / MONTH
N SULFAMOYL 3 Product 3.00 MT / MONTH
CHLOROPROPANAMIDE.HCL (IF)
P. HYDROXY ACETAPHENONE Product 5.00 MT / MONTH

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 2 of 8

Signature Not Verified
Digitally sighed/b‘y nkur Pathak

Location:




Head Office (CD)
Rajasthan State Pollution Control Board

177

—W 3 3 3 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
L= 1 Phone: 141-2716906
N
Registered
File No F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787
OrderNo: 2023-2024/CD/6945 Date: Dec 12023 1:18PM
Unit Id : 49276
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit
Equipment-Industr 0.250 NIL 0.250
ial Solar Evaporation

5

6 That this consent to operate is issued for only for manufacturing of products listed
at condition no. 2 of this consent and industry shall not carry out manufacturing of

7

That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 63KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
HSD Fired Boiler( 0.6TPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
S02 600 mg/Nm3 at
3 percent dry 02
NOx 300 mg/Nm3 at

3 percent dry 02

any other products.
That the
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8 That industry shall not carry out any modification/change in process or
manufacture/produce any other products/by-products, which require
environment clearance as per the provisions of Environment Impact Assessment
Notification dated 14/09/2006, notified by Ministry of Environment & Forests,
Government of India.

9 That total fresh water consumption shall not exceed 0.65KLD which shall be met
by PHED water supply. The industry shall ensure that neither ground water is
abstracted nor any ground water abstraction structure shall be constructed
without obtaining prior permission/NOC from Central Ground Water Authority.

10 The trade effluent (0.25KLD) generated from washing activities of the plant and
machinery shall be disposed of through solar evaporation and no treated
/untreated effluent shall be discharged inside or outside the premises and the
industry shall maintain complete zero discharge status within and outside the
premises at all times.

11 That the domestic wastewater (0.5 KLD) shall be disposed of through scientifically
designed septic tank followed by soak pit.

12 That the industry shall provide & maintain a metering arrangement for raw water
consumption, water used for different purposes, and measuring of effluent
generated, treated, reused & disposed of and a daily logbook shall be maintained.
The quarterly report shall be submitted to Regional Office.

13 That a logbook shall be maintained to record the daily consumption of raw
materials and production.

14 That all the pipelines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

15 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

16 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

17 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan

18 That the industry shall provide stack of adequate height and requisite acoustic
enclosures with the D.G. Sets of 63 kVA capacity, as per standards/norms
prescribed under the Environment (Protection) Act, 1986 and the Air Act, 1981.
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19 That the industry shall provide stack of adequate height and adequate air
pollution control measures at the stack attached to the HSD fired Boiler of 0.6 TPH
along with adequate stack monitoring facility and shall adhere to prescribed
standards : So02- 600 mg/Nm3 at 3% dry 02& NOx: 300 mg/Nm3 at 3% dry 02.

20 That the process emissions, if any shall be captured by providing suction
arrangement and fume hood and connected by vent for treatment by alkaline
scrubber followed by dispersal through stack of adequate height which shall
comply with the following standards- Chlorine 15mg/Nm3; Hydrochloric acid
vapor 35 mg/Nm3 ; Ammonia 30mg/Nm3 Benzene 5 mg/Nm3.

21 That adequate control measures shall be provided & maintained to control fugitive
emissions generated during processing, transportation, packing, material handling
etc.

22 That industry shall provide the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents.

23 That the entire process area should have leak proof and acid proof tiles with
adequate slope to collect spillages if any into collection pit.

24 That the power supply of the production shall be so interlocked with the air and
water pollution control equipment that in case of non-functioning of the pollution
control equipment the production process stops automatically.

25 That the management shall maintain proper dyke wall around acid storage tanks
and dyke wall shall be made of acid resistant bricksto take care of any accidental
acid spillages.

26 That the industry shall ensure establishing connectivity of the PTZ Camera & Flow
meter with the State Board servers of OCEMS within 30days from issuance of the
letter, failing which the Bank Guarantee of Rs. 25,000/- submitted vide DD No
685023 may be forfeited without any further notice in the matter.

27 That industry shall provide and maintain 24X 7 connectivity of Continuous Online
Emission/Effluent Monitoring System along with flow meter & PTZ cameras in
accordance with the guidelines issued by Central Pollution Control Board/
Rajasthan State Pollution Control Board with servers of CPCB/RSPCB for the
transmission of data.

28 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989, Hazardous & Other Wastes
(Management, Handling & Transboundary Movement) Rules, 2016, and the Public
Liability Insurance Act, 1991.
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29 That the entire hazardous waste genreated shall be disposed in accordance to the
provisions of the Hazardous and Other Waste (Management& Trans-boundary
Movement) Rules, 2016.

30 That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the industry and maintain good housekeeping in the premises.

31 That the industry shall comply with the conditions imposed by this Consent to
Operate letter and provisions of Air Act 1981, Water Act 1974 and Environemtnal
Protection Act 1986 failing which stern action may be inititated against the wunit
under the prevailing environmental acts & rules.

32 That this consent to operate is being issued on total capital investment of Rs.
158.96 lakhs.

33 That industry shall undertake suitable measures for rainwater harvesting for
artificial recharge of groundwater.

34 That the industry shall carry effluent sampling and ambient air quality/stack
emission/process emission monitoring as the case may be and submit quarterly
analysis reports from the State Board laboratory/laboratory recognized by the
Ministry of Environment Forest and Climate Change (MoEF & CC), Government of
India/Rajasthan State Pollution Control Board.

35 That this consent shall be valid subject to fulfilment of all the other statutory
requirements under other laws/acts /rules as applicable.

36 That the industry shall submit quarterly compliance reports of consent conditions
to this office as well as to the concerning Regional Office.

37 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

38 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

39 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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40 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

41 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

42 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

43 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

44 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

45 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

46 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Page 7 of 8

Signature Not Verified
Digitally sigiied by Ankur Pathak

Location:




Head Office (CD) W 2.

Rajasthan State Pollution Control Board

—W 3 3 3 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
O Phone: 141-2716906
N
Registered
File No F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787
OrderNo: 2023-2024/CD/6945 Date: Dec 12023 1:18PM
Unit Id : 49276
This bears approval of the competent authority.
Yours sincerely,
Group Incharge[ CD ]
(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the
compliance of consent condition no 26
2 Master File.
Group Incharge[ CD ]
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1 411 Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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Registered

FileNo : F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481

OrderNo: 2018-2019/CD/6289
Date:  31/01/2019

Unit Id : 48821
M/s Swiss Medicare Pvt Ltd.

F-350 to 351, (A) Phase-II, Udyog Vihar Sri Ganganagar ,
Tehsil:Ganganagar
District:ShriGanganagar

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974.
Ref:  Your application for Consent to Operate dated 01/08/2017 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to
date and rules & the orders issued thereunder 1is hereby granted for your Drug
Formaulations plant situated at F-350to 351, (A) Phase-II, Udyog Vihar Sri Ganganagar
Tehsil:Ganganagar District:Shri Ganganagar , Rajasthan, subject to the following conditions:

1 That this Consent to Operate is valid for a period from 01/08/2017 to 31/07 /2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
Liquied Product 1.50 LAC
LITER/ANNUM
Tablets Product 600.00 LAC / ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Registered
File No F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481
Order No: 2018-2019/CD/6289
31/01/2019
Unit Id : 48821
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Trade Effluent 0.750 NIL 0.750
Solar Evaporation Pond

5 That the Drug Formaulations plant will

comply with the

standards as

prescribed vide

MOEF notification No. GSR 826(E) dated 16th November, 2009 with

Ambient Air Quality Standards.

respect to National

6 That the consent fee has been charged on total cost of project i.e. Rs. 100.09/- lacs.
In case there is any increase in the project cost, the required consent fee shall be
deposited accordingly.

7 That water consumption at the industry shall not exceed from 1.00KLD without
prior consent from the State Board.

8 That total water consumption of the industry shall not exceed from existing i.e. 1.00
KLD including Industrial 0.75KLD, & Domestic: 0.25KLD without prior
permission from the State Board.

9 That industry shall not extract ground water without prior permission from CGWA
and industry water requirement shall be met through RIICO supply.

10 That suitable metering arrangement shall be provided & maintained at intake of
raw water, process water consumption, waste water generation, and its
re-circulation for process. The daily record of the same shall be maintained in
separate log book and consolidated monthly record shall be submitted to Regional
Officer, Bikaner.

11 That the industry shall provide Boards size of 6'x 4’ at the gate to display the
information about the hazardous waste both in English & Local language.

12 That this consent is valid subject to fulfilment of all the other statutory
requirements in other Laws / Acts / Rules as applicable.

13 That the power supply to the production shall be so interlocked with the pollution
control equipment’s/ measures that in the event of non- function of the pollution
control equipment/ measures, the production process will stop automatically.

14 That a log book shall be maintained to record daily consumption of raw material
and production.

Signature-Not
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Rajasthan State Pollution Control Board

FeEthen 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS s Phone: 141-5159600 Fax: 0141-5159697
-
Registered
File No F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481
Order No: 2018-2019/CD/6289
Date: 31/01/2019

Unit Id : 48821

15 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006issued by Ministry of Environment & Forests, Government of
India.

16 That the industry shall have to maintain complete zero discharge status inside as
well as outside the premises. No treated /untreated effluent (domestic &
industrial) shall be discharged within/outside the premises.

17 That the industry shall provide and maintain metering arrangement for raw water
consumption, water used in different purpose and measuring effluent generated,
treated, reused & disposed. The daily log book shall be maintained and
consolidated monthly record shall be submitted to the Regional Office, Bikaner.

18 That industry shall comply with the provisions of Hazardous Waste (Management,
Handling and Transboundary Movement) Rules 2016and daily record of sludge
generation and its disposal shall be maintained.

19 That 33% of the total area of industry’s premises shall be covered wunder
plantation.

20 That the industry shall comply with the provisions of Public Liability Insurance
Act, 1991, if applicable.

21 That the industry shall comply with recommendation spelt out in Corporate
Responsibility for Environment Protection (CREP), if applicable.

22 That industry shall wundertake suitable measures for rain water harvesting for
artificial recharge of ground water.

23 That wunit shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

24 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Bikaner.

25 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent.

26 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

27 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

28 That wunit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit.

29 That industry shall submit details of ozone depleting substances within one month

of issuance of this letter.

185
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FeEthen 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS s Phone: 141-5159600 Fax: 0141-5159697
|
Registered
File No F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481
Order No: 2018-2019/CD/6289
Date: 31/01/2019
Unit Id : 48821

30 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act to review
anyone or all the conditions imposed here in above and to make such variation as it
deemed fit for the purpose of Water Act.

31 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

32 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

This Consent to Operate shall also be subject,

the general

againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

besides the aforesaid specific conditions, to

conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and to such other conditions as may, from time to time ,

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,

non

compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]
Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner to
ensure the compliance and timely monitoring of the unit.
2 Master File.
Group Incharge[ CD ]
\’o;lgn'gture Not
Dlgmt;ne by
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1 4JL Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
U e Phone: 141-5159600 Fax: 0141-5159697

Registered

FileNo : F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641

Order No : 2018-2019/CD/6269
Date:  18/12/2018
Unit Id : 49070

M/s Ananta Drus & Phaarmaceuticals Pvt. Ltd.

G-271, Phase-Ii, Udyog Vihar, Tehsil:Ganganagar
District:ShriGanganagar

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974.

Ref:  Your application for Consent to Operate dated 31/03/2017 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to
date and rules & the orders issued thereunder is hereby granted for your Drug Formulation

plant situated at G-271, Phase-li, Udyog Vihar Udyog Vihar Tehsil:Ganganagar
District:Shri Ganganagar , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/04/2017 to 31/03/2027 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
CAPSULE Product 1.00 LAC/DAY
LIQUID Product 5,000.00 BOTTELS/DAY
Tablets Product 1.00 LAC/DAY

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Rajasthan State Pollution Control Board
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4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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=1 Phone: 141-5159600 Fax: 0141-5159697
N
Registered
File No F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641
Order No: 2018-2019/CD/6269
18/12/2018
Unit Id : 49070
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.300 NIL 0.300
Septic Tank and Soakpit
Trade Effluent 0.500 NIL 0.500
Solar Evaporation Pond

5 That the Drug Formulation plant will comply with the standards as prescribed vide MOEF
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.

6 That the consent fee has been charged on total cost of project i.e. Rs. 9.25/- lacs. In
case there is any increase in the project cost, the required consent fee shall be
deposited accordingly.

7 That water consumption at the industry shall not exceed from 1.50KLD without
prior consent from the State Board and permission from Central Ground Water
Authority.

8 That total water consumption of the industry shall not exceed from existing i.e. 1.50
KLD including Industrial 1.0KLD, & Domestic: 0.50 KLD without prior permission
from the State Board.

9 That industry shall not extract ground water without prior permission from CGWA.
Entire water requirement shall be fulfilled through RIICO supply/outside tankers.

10 That suitable metering arrangement shall be provided & maintained at intake of
raw water, process water consumption, waste water generation, and its
re-circulation for process. The daily record of the same shall be maintained in
separate log book and consolidated monthly record shall be submitted to Regional
Officer, Bikaner.

11 That the industry shall provide Boards size of 6'x 4' at the gate to display the
information about the hazardous waste both in English & Local language.

12 That this consent is valid subject to fulfillment of all the other statutory
requirements in other Laws / Acts / Rules as applicable.

13 That the power supply to the production shall be so interlocked with the pollution
control equipment’s/ measures that in the event of non- function of the pollution
control equipment/ measures, the production process will stop automatically.

Signature-Not
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Rajasthan State Pollution Control Board

Faizethan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS s Phone: 141-5159600 Fax: 0141-5159697
-
Registered
File No F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641
Order No: 2018-2019/CD/6269
Date: 18/12/2018
Unit Id : 49070

14 That a log book shall be maintained to record daily consumption of raw material
and production.

15 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006issued by Ministry of Environment & Forests, Government of
India.

16 That the industry shall have to maintain complete zero discharge status inside as
well as outside the premises. No treated /untreated effluent (domestic &
industrial) shall be discharged within/outside the premises.

17 That the industry shall provide and maintain metering arrangement for raw water
consumption, water used in different purpose and measuring effluent generated,
treated, reused & disposed. The daily log book shall be maintained and
consolidated monthly record shall be submitted to the Regional Office, Bikaner.

18 That industry shall comply with the provisions of Hazardous Waste (Management,
Handling and Transboundary Movement) Rules 2016and daily record of sludge
generation and its disposal shall be maintained.

19 That 33% of the total area of industry’s premises shall be covered under tree
plantation.

20 That the industry shall comply with the provisions of Public Liability Insurance
Act, 1991, if applicable.

21 That the industry shall comply with recommendation spelt out in Corporate
Responsibility for Environment Protection (CREP), if applicable.

22 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

23 That wunit shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.

24 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Bikaner.

25 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent.

26 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

27 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

28 That unit shall comply with all the conditions imposed by this Consent to Operate

failing which stern action will be taken against the unit.
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Rajasthan State Pollution Control Board m

% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s Phone: 141-5159600 Fax: 0141-5159697

File No

Registered

F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641

OrderNo: 2018-2019/CD/6269

Date:  18/12/2018

Unit Id : 49070

29 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.

30 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act to review
anyone or all the conditions imposed here in above and to make such variation as it
deemed fit for the purpose of Water Act.

31 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

32 That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and to such other conditions as may, from time to time ,
be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of
Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner to
ensure the compliance.

2 Master File.

Group Incharge[ CD ]

Signature-Not

Ver::r
Digil S|ghe by
P 4 f 4 BHUVENES,
MATHUR
age 0 Date: 2 12.18
17:31:5 5:30



1 4ZL Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
U e Phone: 141-5159600 Fax: 0141-5159697

Revised Consent

FileNo : F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

OrderNo: 2018-2019/CD/6271
Date:  11/01/2019

Unit Id : 48474
M/s Ananta Medicare Ltd.

Chak-17 ML, Agro Food Park Road, Udyog Vihar,
Tehsil:Ganganagar
District:ShriGanganagar

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 05/04/2018 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Drug Formulations plant situated at Chak-17 ML, Agro Food Park Road, Udyog Vihar
Tehsil:Ganganagar District:Shri Ganganagar , Rajasthan, subject to the following conditions:

1 That this Consent to Operate is valid for a period from 09/04/2018 to 31/03/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit

Capsules Product 180.00 MILLION
NOS./ANNUM

Dry Syrup Product 12.00 MILLION
NOS./ANNUM

Injection Product 24.00 MILLION
NOS./ANNUM

Tablets Product 600.00 MILLION
NOS./ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.
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Revised Consent
File No F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895
Order No: 2018-2019/CD/6271
Date: 11/01/2019
Unit Id : 48474
4 That the quantity of effluent generation along with mode of disposal for the treated

effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit
Trade Effluent 0.800 NIL 0.800
Treated in Effluent Treatment
Plant and used in plantation and
horticulture
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Boiler( 2MT/HR) ADEQUATE STACK
HEIGHT
SPM 1200 mg/Nm3
D.G. Set (1 No.)( 250KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
D.G. Set (1 No.)( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
6 That the Drug Formulations plant will comply with the standards as prescribed vide

MOEF notification No.
Ambient Air Quality Standards.

Page 2 of 6
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Date: 11/01/2019
48474
That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal On Land for

irrigation . The main parameters for regular monitoring shall be as under

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 100 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

That the total capital cost of the project shall not exceed to Rs. 1495.60 Lacs for
which includes the capital investment made in land, building, plant & machinery
and other miscellaneous assets.

That water consumption at the industry shall not exceed from the existing water
consumption i.e. 6.0KLD without prior consent from the State Board and
permission from Central Ground Water Authority

That industry shall not extract ground water without prior permission from CGWA.
Entire water requirement shall be fulfilled through RIICO/tanker supply only.

That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

That unit shall provide flow meter device at inlet of ETP to verify the waste water
generation and also shall maintain logbook/record.

The unit shall provide energy meter and hour meter at ETP and also shall maintain
logbook/record.

That the entire treated trade effluent shall be utilized for plantation/green belt
development within the premises. For the purpose, the industry shall lay down
network of permanent lines (G.I. Pipes) to distribute the treated effluent for
plantation in an organized & scientific manner. The pipe carrying untreated &
treated effluent shall be of different colours.

That proper & scientific arrangement shall be made for utilization of treated
effluent for plantation so as to ensure that cess pool formation is not created in the
premises or in the plantation area.

Signature-Not



. Rajasthan State Pollution Control Board m

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
U e Phone: 141-5159600 Fax: 0141-5159697

Revised Consent

FileNo : F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

OrderNo: 2018-2019/CD/6271
Date:  11/01/2019

Unit Id : 48474

16 That the industry shall maintain complete zero discharge status outside the
premises. No treated /untreated effluent (domestic & industrial) shall be
discharged outside the premises and domestic effluent shall be dispose of into soak
pit through septic tank.

17 That suitable metering arrangement shall be provided & maintained at intake of
raw water, process water consumption and at inlet & outlet of ETP to measure
daily water consumption, effluent generation, effluent treated and treated effluent
used for plantation respectively. The daily record of the same shall be maintained
in separate log book and consolidated monthly record shall be submitted to
Regional Officer, Bikaner.

18 That industry shall provide alternate source of energy for continued operation of
ETP in case of power failure to maintain it’s effective and unhindered operation.

19 That a log book shall be maintained to record daily consumption of raw material
and production.

20 That the industry shall comply with provisions of the Hazardous Waste
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules.

21 That the industry shall maintain adequate stack height at all the sources of air
pollution and air pollution control measures will be kept operational whenever
plant is operated.

22 That the industry shall ensure compliance of recommendation of Corporate
Responsibility for Environment Protection (CREP) issued by the Central Pollution
Control Board (CPCB), if applicable.

23 That no additional source of air pollution shall be installed without prior
permission from the State Board.

24 That all the the emission sources and transfer points shall be provided with
adequate pollution control measures.

25 That the industry shall carryout ambient air quality/stack monitoring & analysis of
final treated waste water from the laboratory recognized by Ministry of
Environment & Forests (MoEF), Government of India/Rajasthan State Pollution
Control Board & analysis report shall be submitted within three month to the State
Board from the date of issuance of this letter.

26 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

27 The unit shall improve and maintain plantation in premises.

28 That unit shall not install any other sources of Air pollution without obtaining
prior Consent to Operate from the State Board.

29 The unit shall treat waste water generated in the process ETP of capacity 50 KLD &
maintain zero discharge inside and outside the plant premises.
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FeEthen 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS s Phone: 141-5159600 Fax: 0141-5159697
-
Revised Consent
File No F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895
Order No: 2018-2019/CD/6271
Date: 11/01/2019
Unit Id : 48474
30 That electro magnetic water flow meters shall be installed & maintained at inlet
and outlet of ETP, recycle of treated effluent in process, and plantation. Daily
record of the meter readings shall be maintained in separate log-book.
31 That unit shall not used Pet Coke and Furnace Oil as a Fuel in Boiler.
32 That the unit shall comply PLI Act if applicable.
33 That 33% of the total area of industry’s premises shall be covered under tree
plantation.
34 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Bikaner.
35 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent.
36 That unit shall inform to State Board whenever, unit shall be become operational
for inspection to check efficacy of pollution control measures taken.
37 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.
38 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.
39 That wunit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit.
40 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.
41 That this revised consent letter shall supercede the earlier consent letter no F(Tech)/Sh
Ganganagar(Ganganagar)/2670(1)/2018-2019/5538-5540 dated 14/12/2018
42 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.
43 That the grant of this Consent to Operate is issued from the environmental angle only,

and does not absolve the project proponent from the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and complete

responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.
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% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s Phone: 141-5159600 Fax: 0141-5159697
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Revised Consent

FileNo : F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

OrderNo: 2018-2019/CD/6271
Date:  11/01/2019

Unit Id : 48474

44 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner to
ensure the compliance.

2 Master File.

Group Incharge[ CD ]
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1 429 Regional Office Bikaner
Rajasthan State Pollution Control Board

ﬂ 33, Phase-I], Bichwal Industrial Area, Bikaner
s Phone: 0151-2250006
N
Registered
FileNo : F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

OrderNo: 2021-2022/Bikaner/9304
Date:  08/04/2021

Unit Id : 14974
M/s G. D. LABORATORIES (INDIA) PVT. LTD.

P.W.D. Rest House Road, Tehsil:Nohar
District:Hanumangarh

Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 24/12/2020 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your G.D. LABORATORIES (INDIA) PVT. LTD. plant situated at PWD Rest House Road
NOHAR Tehsil:Nohar District:Hanumangarh , Rajasthan, subject to the following conditions:

1 That this Consent to Operate is valid for a period from 01/02/2021 to 31/01/2031.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
PHARMACEUTICAL OINMENT Product 6.00 MILLION /
ANNUM
PHARMACEUTICAL CAPSULE (ONLY Product 60.00 MILLION /
FORMULATION) ANNUM
PHARMACEUTICAL SYRUP (ONLY Product 3.00 MILLION /
FORMULATION) ANNUM
PHARMACEUTICAL TABLET (ONLY Product 450.00 MILLION /
FORMULATION) ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.
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Regional Office Bikaner Ws

Rajasthan State Pollution Control Board

ﬂ 33, Phase-I], Bichwal Industrial Area, Bikaner
s Phone: 0151-2250006
N
Registered
FileNo : F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

OrderNo: 2021-2022/Bikaner/9304
Date:  08/04/2021

Unit Id : 14974

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit
Vessel/Equipment 0.500 NIL 0.500
Washing Effulent Treatment Plant followed

by Evaporation of Residual to
achieve Zero Discharge Status

Boiler blow down 0.023 NIL 0.023

Effulent Treatment Plant followed
by Evaporation of Residual to
achieve Zero Discharge Status

5 That the sources of air emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Baby Boiler( 300KG/HOUR) ADEQUATE STACK
HEIGHT
D.G.Set( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
CcO 3.5 g/kWhr
Particulate 0.2 g/kWhr
Matter
NOx+HC 4 g/kWhr
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Rajasthan State Pollution Control Board

—W 1 1 1
33, Phase-I], Bichwal Industrial Area, Bikaner
s W e,
s Phone: 0151-2250006
|
Registered
FileNo : F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16
Order No : 2021-2022 /Bikaner/9304
Date:  08/04/2021
Unit Id : 14974
D.G.Set( 62.5KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
co 3.5 g/kWhr
Particulate 0.3 g/kWhr
Matter
NOx+HC 4.7 g/kWhr

6 That the G.D. LABORATORIES (INDIA) PVT. LTD. plant will comply with the standards as
prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with
respect to National Ambient Air Quality Standards.

7 The total project cost shall not exceed to Rs.565.89/- Lacs which includes the cost
of Land, Building, Fixed assets, Plant & Machinery and accordingly unit has
remitted Consent to operate fee of Rs.180000/- (Fees of Rs.144000/- and additional
payment Rs. 36000/-) (Ten years) under Water Act, 1974 & Air Act 1981.

8 The industry shall apply online for renewal of Consent with requisite fee atleast 4
months before expiry of this consent.

9 That this consent is valid subject to fulfillment of all the other statutory
requirements in other Laws / Acts / Rules as applicable.

10 That 33% of the total area of industry’s premises shall be covered by tree
plantation.

11 That the unit shall not dispose of waste materials outside the premises to avoid any
possible nuisance to nearby inhabitants. Such waste material shall be collected at
one place and shall be disposed-off in safe manner.

12 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38 of the Air Act.

13 This consent will not be used as an evidence for ascertaining the land title and its
use.

14 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the water Act.

15 That noise level shall be Kkept as detailed below and under no circumstances, it
shall exceed the prescribed limit :-

Day time (6.0 AM to 9.0 PM) 75 dB A (leq)
Night time (9.0 PM to 6.0 AM) 65 dB A (leq)
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Rajasthan State Pollution Control Board

ﬂ 33, Phase-I], Bichwal Industrial Area, Bikaner
=T Phone: 0151-2250006

Registered

FileNo : F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

OrderNo: 2021-2022/Bikaner/9304
Date:  08/04/2021

Unit Id : 14974

16 That the responsibility for performance evaluation and implementation of
pollution control measures shall be of industry.

17 That the industry shall install adequate pollution control measures to control
fugitive emissions if any.

18 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Bikaner.

19 As submitted by the industry the total water consumption of the industry shall not
exceed 10.00KLD (0.5KLD in Domestic, 9.2KLD in Industrial Process and 0.3 KLD
in Boiler) without prior permission from the State Board.

20 That this consent to operate is subject to the post audit of pollution control
measures and consent conditions. In case the unit is found to have flouted consent
conditions or not having adequate pollution control measures during inspection,
the consent will be revoked and direction shall be issued under section 31A of the
Air Act/33 A of the Water Act.

21 That unit shall provide adequate stack height at installed baby boiler.

22 That ground water shall not be withdrawn without obtaining permission from the
Central Ground Water Authority.

23 That industry shall not carry out any modification/change in process or
manufacture/produce any other products/byproducts which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14.09.2006issued by Ministry of Environment & Forests, Government of
India.

24 That the industry shall comply with the provisions of Hazardous waste
(Management Handling and Trans-boundary Movement) Rules 2016and daily
record of Hazardous Waste generation and its disposal shall be maintained.
Industry shall not generate any hazardous waste other that Date-Expired,
discarded and off-specification drugs/medicines (Schedule-1, Code 28.4).

25 That the wunit shall treat waste water generated from cleaning of machinery and
floor, boiler blow down through ETP and shall provide necessary arrangement for
complete evaporation of treated water. No domestic/trade effluent shall be
discharged inside/outside Industry premises.

26 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.
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Rajasthan State Pollution Control Board

ﬂ 33, Phase-I], Bichwal Industrial Area, Bikaner
=T Phone: 0151-2250006

Registered

FileNo : F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

Order No: 2021-2022 /Bikaner/9304
Date:  08/04/2021
Unit Id : 14974

27 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

28 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Bikaner ]

(A): Copy To:-
1 Master File.

Regional Officer[ Bikaner ]
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Regional Office Nagour

Rajasthan State Pollution Control Board

ﬂ First Floor, Cooperative Land Development Bank Ltd, Nagou ;
O Phone: 01582-294353
N
Registered
FileNo : F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672
OrderNo: 2023-2024/Nagour/13432 Date:  Jan 252024 10:14AM

Unit Id : 82934
M/s BALAJI PHARMA INDUSTRIES

K NO. 149 VILLAGE SINGHANI JODHPUR NAGAUR ROAD
NAGAUR, NAGAUR Tehsil:Nagaur
District:Nagaur

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 21/10/2023 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your BALAJI PHARMA INDUSTRIES plant situated at K NO 149 VILLAGE
SINGHANI JODHPUR NAGAUR ROAD NAGAUR RURAL , NAGAUR Tehsil:Nagaur
District:Nagaur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/12/2023 to 30/11/2028.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

Micro Crystalline Cellulose Powder Product 2.00 MT/DAY

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Rajasthan State Pollution Control Board

—W 3 3
First Floor, Cooperative Land Development Bank Ltd, Nagour
b, e,
o]
o el Phone: 01582-294353
N
Registered
FileNo : F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672
OrderNo: 2023-2024/Nagour/13432 Date:  Jan25202410:14AM
Unit Id : 82934
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit
Trade Effluent 3.000 NIL 3.000
Plantation / Other Uses Within
Premises

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed

Measures Parameter Standard

Boiler( 1.5TON) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT, Cyclone

Particulate 1200 mg/Nm3 12
Matter of CO2

Thermic Fluid Heater( 4LAC ADEQUATE AIR
KCAL) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT, Cyclone

Particulate 1200 mg/Nm3 12
Matter Percent CO2

6 That the Trade Effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under
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Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour
e il Phone: 01582-294353

Registered
FileNo : F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672
OrderNo: 2023-2024/Nagour/13432 Date: Jan 25 2024 10:14AM
Unit Id : 82934
Parameters Standards

Total Suspended Solids Not to exceed 100 mg/1

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/1

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1

Chemical Oxygen Demand Not to exceed 250 mg/1

7 That the industry shall apply for Consent in prescribed application form with
requisite fee before 60 days from expiry of this Consent or commissioning the plant
whichever is earlier.

8 That 33% area of the total area of industry’s premises shall be covered by tree
plantation.

9 A Sign Board showing the name, address and capacity of the industry as well as
validity of the consents should be displayed at the entrance of the site.

10 That the industry shall maintain effective operation and maintenance of installed
pollution control measures so as to achieve the standards prescribed under EP Act,
1986.

11 That this consent is being issued on the basis of information submitted by the unit.
The consent may be automatically revoked incase of any wrong information found
after that.

12 That any incorrect information submitted in the consent application form of
declaration shall make the industry liable for legal action under Section 42 of the
Water and Section 38 of the Air Act.

13 That the industry shall ensure that noise from the unit does not exceed the
prescribed noise standards for Industrial area i.e. 75dB (A) Leq during day time
and 70dB (A) Leq during night time to meet the prescribed ambient noise
standards. Day time is reckoned between 6 AM to 10PM and night time is reckoned
between 10 PM to 6 AM.

14 That treated effluent shall be used for plantation/ other secondary usage with in
the premises and unit shall maintain zero discharge status outside the premises.

15 That industry shall in no case abstract ground water without prior permission
from competent authority i.e. Central Ground Water Authority, New Delhi.

16 The total project cost shall not exceed to Rs 259.80Lacs which includes the cost of
Land, Building and Plant & Machinery & accordingly.
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Rajasthan State Pollution Control Board

ﬂ First Floor, Cooperative Land Development Bank Ltd, Nagour
N Phone: 01582-294353

205

Registered
File No F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672
OrderNo: 2023-2024/Nagour/13432 Date:  Jan 252024 10:14AM
Unit Id : 82934
17 That water consumption shall not exceed 10.00 KLD and shall be procured from
PHED supply or meet out through outsource i.e. tanker & record shall also be
maintained.
18 1. That the industry shall obtain all necessary permission from Concern
Authorities and District Administration Nagaur for operation of the plant.
2. That the industry shall comply with the standards as prescribed vide MOEF
notification no. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Air Quality.
3. That the industry shall ensure compliance of ambient air quality standard in
respect of noise as prescribed under Environment (Protection) Act & Rules made
therein.
4. That the total water consumption for the plant shall not exceed - 10 KLD
without prior permission of the Board and industry water requirement shall
meet out through legal source of supply.
5. That neither any ground water will be abstracted nor shall any ground water
abstraction structure be constructed without obtaining prior permission from the
Central Ground Water Authority (CGWA).
19 1. That the wunit shall install adequately designed rain water harvesting structure
for prevention and recharge of ground water in and around the area.
2. That the industry shall install suitable flow measuring devices/meters on the
intake sources of the water and daily record of water consumption shall be
maintained.
3. That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption, trade effluent & domestic waste water
generation, trade effluent treated and treated waste water recycled and utilized for
plantation/gardening /other gainful purposes. Daily record of the same shall be
maintained and to be submitted to the Board.
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_ Rajasthan State Pollution Control Board
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FileNo : F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672
OrderNo: 2023-2024/Nagour/13432 Date:  Jan 252024 10:14AM

Unit Id : 82934

20 1. That the unit shall not allow making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body.
2. That this Consent is issued to the industry on the basis of documents submitted
by the applicant, if any discrepancies is found in the document/facts submitted by
the industry that in case, it is found during post inspection, the industry has
flouted conditions of Consent to Operate or inadequate pollution control measures,
the consent will be revoked without further notice. and the industry shall be liable
for action in accordance with provisions of law.
3. That the industry shall carryout stack emissions monitoring, ambient air quality
monitoring and waste water testing from the State Board on payment basis within
six months to confirm the compliance of the emission and discharge standards and
submit report to the State Board.
4. That the industry shall obtain Environmental Clearance from competent
authority under EIA Notification dated 14.9.2006 for any such activity which
attracts Environmental Clearance wunder EIA Notification dated 14/09/2006 (If
applicable).
5. That the industry shall maintain plantation at least in the 33% of total area.
6. That this consent to operate shall be subject to compliance of any direction or
order passed by Court of Law in the matter.
7. That the industry shall not use pet coke and Furnace oil or any other such fuel
which is banned by Hon'ble Supreme Court of India or any other Court of Law or
Government of Rajasthan.

21 1. That the domestic effluent generated from wunit shall be treated in septic
tank/soak pit.
2. That the wunit shall maintain zero discharge status from the premises. No trade
effluent shall be discharged inside/outside Industry premises.
3. This consent is not evidence for ascertaining entitlement of land.
4. That the grant of this consent is issued from the environmental angle only, and
does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and
complete responsibility, to comply with the conditions laid down in all other laws
for the time-being in force, rests with the industry/ unit/ project proponent.
5. In case, any direction of closure has been issued by the State Board for the same
premises and has not been withdrawn, then this consent shall not be considered as
consent and shall be treated as null & void, accordingly.
6. That, unit shall not manufacture or sell any SUP items in compliance of MoEF
notification dated 12 August 2021 with effect from 1 July 2022.

22 Unit shall maintain and operate the 15.00 KLD ETP as per norms.
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Rajasthan State Pollution Control Board

ﬂ First Floor, Cooperative Land Development Bank Ltd, Nagour
N ol Phone: 01582-294353

File No

OrderNo: 2023-2024/Nagour/13432

Unit Id :

23

24

25

26

Registered
F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672

82934

1. That the industry shall keep operation and maintenance of ETP of 15 KLD
properly for treatment of industrial effluent to achieve the standards prescribed
under EP Act 1986 for such type of units.

2. That the entire treated waste water shall be utilized within premises for
process/horticultural/plantation/other  gainful purposes etc and zero discharge
status shall be maintained outside the premises.

3. That the industry shall install suitable measuring device at inlet and outlet of
ETP to measure the quantity of effluent coming for treatment and quantity of
treated waste water recycled and utilized for process/
plantation/horticulture/other gainful purposes and daily record shall be
maintained.

4. That a log book for operation of ETP unit shall be maintained and record of
daily

running hours shall be maintained.

5. That the industry shall install separate energy meter with ETP to ensure its
smooth

operation and daily record of the energy consumption (Units) shall be maintained

in separate log-book.

6. That the hazardous waste generated from the process will be stored under the
covered shed & will be disposed of as per the provisions of the Hazardous and
Other Waste (Management and Transboundary Movement) Rules, 2016.

7. That the industry shall comply with provision of Hazardous and Other Waste

(Management and Transboundary Movement) Rules, 2016 and amendments.

That as per RSPCB Office Order dated 11.09.2023 and MoEF & CC Notification dated
16.05.2023 unit shall achieve standards as prescribed vide Notification dated
16.05.2023 shall be complied by 15.05.2025.

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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FileNo : F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672
OrderNo: 2023-2024/Nagour/13432 Date:  Jan 252024 10:14AM

Unit Id : 82934

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

28 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

29 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

30 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

31 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

32 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

33 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).
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Yours sincerely,
Regional Officer[ Nagour ]
(A): Copy to:-
1 Master File.
Regional Officer[ Nagour ]
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Regional Office Sikar
Rajasthan State Pollution Control Board

ﬂ Shiv-Singhpura Housing Board Colony, Nawalgarh Road,
N ol PhoSik#1332-868009
N
Registered
FileNo :  F(Tech)/Sikar(Ajitgarh)/31(1)/2019-2020/1413-1414

Order No: 2021-2022/Sikar/8960

Date: Feb 14 2022 2:36PM

Unit Id : 103952
M/s G BN PHARMACEUTICALS
8, MANGAL VIHAR,NEAR NEW SANGANER ROAD,SODALA,

JAIPUR
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 12/04/2021 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your r G B N PHARMACEUTICALS plant situated at F-49A,RIICO INDUSTRIAL
AREA,PHASE-II, RIICO INDUSTRIL AREA , AJEETGARH Tehsil:Ajitgarh District:Sikar

Rajasthan, subject to the following conditions:-
1 That this Consent to Operate is valid for a period from 12/04/2021 to 31/03/2026 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
INJECTION(VIALS & AMPULE)/EYE Product 60.00 LAC
DROPS PIECES/MONTH

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Registered
FileNo :  F(Tech)/Sikar(Ajitgarh)/31(1)/2019-2020/1413-1414
Order No: 2021-2022/Sikar/8960
Date: Feb 14 2022 2:36PM
Unit Id : 103952
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit
Trade Effluent 1.300 1.300 NIL
ETP

5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G.Set( 165KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That industry shall not have any ©process or facility or service or
manufacture/produce any  products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006 notified by Ministry of Environment & Forests, Government of
India.

7 That this consent is only valid for formulation of pharmaceutical products.

8 That industry shall not manufacture any products or not have any process which is
covered under Environment Impact Assessment Notification dated 14/09/2006
notified by Ministry of Environment & Forests, Government of India

9 That industry shall inform about the actual product to be manufactured under
broad category of formulation product given in this consent letter, atleast one
month prior to commencement of such production along with the material
balance. Any product change be intimated and applied for.
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Rajasthan State Pollution Control Board
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Registered

FileNo : F(Tech)/Sikar(Ajitgarh)/31(1)/2019-2020/1413-1414

Order No: 2021-2022/Sikar/8960
Date: Feb 14 2022 2:36PM

Unit Id : 103952

10 That total water consumption shall not exceed 3.0 KLD, out of which 1.0 KLD shall
be domestic purpose and 2.0 KLD shall be used in the process.

11 That industry shall not extract ground water without prior permission from
Central Ground Water Authority (CGWA) and water requirement shall be ful fill
through RIICO supply

12 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

13 That industry shall maintain water meters for measuring & recording fresh water
intake, water consumed in various processes, effluent generated, effluent treated,
recycled & effluent disposed & mode of disposal. The daily record of the meters
readings shall be maintained in separate log-book & monthly summary shall be
submitted to Regional Office, Sikar.

14 That the industry shall have to maintain complete zero discharge status inside as
well as outside the premises. No treated /untreated effluent (domestic &
industrial) shall be discharged within/outside the premises.

15 That industry shall establish adequately scientific design Efficient treatment plant
suitable for pharma industry.

16 That the trade effluent generated from the process (1.30KLD) shall be treated
through Effluent Treatment Plant and treated water shall be reused in process or in
other secondary purposes, within the promises.

17 That the sludge generated from the Effluent Treatment Plant shall be disposed off
scientifically through waste disposing facility in accordance with the provisions of
the Hazardous & Other Waste Rules, 2016.

18 That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily record of the energy meter
readings shall be maintained in separate log-book and monthly summary shall be
submitted to Regional Office, Sikar.

19 That there shall not be any source of air pollution (Fugitive or point) except the
165 KVA DG Set.

20 That the industry shall provide and maintain stack of adequate height and
requisite acoustic enclosures with the D.G. Sets, as per standards prescribed under
the Environment (Protection) Act,1986 and the Air Act,1981.

21 That the industry shall submit quarterly analysis/monitoring report of source
emission/ambient air/waste water/noise from the State Board laboratory or any
laboratory approved / recognized by Ministry of Environment, Forest & Climate
Change, Government of India.
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Date: Feb 14 2022 2:36PM
103952
That all the the emission sources and transfer points shall be provided with
adequate pollution control measures.
That industry shall provide/ maintain the adequate pollution control measures to
control the fugitive emission during material handling, process operation, storage
etc. The suspended particulate matter measured between 3m to 10m from any such
process equipment shall not exceed 600 micrograms per cubic meter.
That industry shall provide/ maintain the adequate pollution control measures to
control and maintain ambient air quality in premises.
That no additional source of air pollution and water pollution shall be installed
without prior permission from the State Board.
That the industry shall comply with the provisions of the Hazardous & Other
Wastes (Management and Transboundary Movement) Rules, 2016.
That the Industry shall develop tree plantation in 33% of total plot area to
maintain air quality around the Industry.
That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act
That the industry shall maintain good housekeeping.

That the total capital investment of the project shall not exceed to Rs 868.64 lakhs.

That the industry shall be apply for renewal of consent to operate at least before
four month of expiry of consent to operate.
That the unit shall provide adequate design rain water harvesting structures.

That a sign Board showing the name, address and capacity of the unit shall be
provided and maintained at the entrance of the site.

That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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Unit Id : 103952
36 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

37 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

38 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

39 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

40 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

41 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
Case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

42 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).
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Yours Sincerely
Regional Officer[ Sikar ]
(A): Copy To:-
1 Master File.
Regional Officer|[ Sikar ]
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Regional Office Jaipur

Rajasthan State Pollution Control Board

ﬂ Opp. Road No 5, VKIA, Sikar Road, Jaipur
O Phone: 0141-2332263
N
Registered
FileNo : F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

OrderNo: 2016-2017/Jaipur/6595
Date:  14/12/2016

Unit Id : 2997
M/s Vivek Pharmachem (India) Ltd.
NH-8, Chimanpura, P.0. Amber-303101, Tehsil:Amber
District:Jaipur
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 12/08/2016 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Pharmaceutical Formulation plant situated at NH-8, Chimanpura, P.O.
Amber-303101, Tehsil:Amber District:Jaipur , Rajasthan, subject to the following conditions:

1 That this Consent to Operate is valid for a period from 01/09/2016 to 31/08/2026 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
Ampoules (Liquid) Product 120.00 LAC / ANNUM
Capsules Product 900.00 LAC / ANNUM
Dry Syrup Bottles Product 30.00 LAC / ANNUM
Injectable Vial (Dry) Product 90.00 LAC / ANNUM
Injectable Vial (Liquid) Product 90.00 LAC / ANNUM
Liquid Syrup Bottles Product 60.00 LAC / ANNUM
Ointment Tubes Product 30.00 LAC / ANNUM
Tablets Product 3,600.00 LAC / ANNUM
Page 1 of 4 MAHESH
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Rajasthan State Pollution Control Board

ﬂ Opp. Road No 5, VKIA, Sikar Road, Jaipur
O Phone: 0141-2332263
N
Registered
FileNo : F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

OrderNo: 2016-2017/Jaipur/6595

Date:  14/12/2016
Unit Id : 2997

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 5.000 NIL 5.000
Septic Tank and Soakpit
Trade Effluent 3.000 NIL 3.000
Plantation and Horticulture

5 That the sources of air emmissions along with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
DG SET( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the Pharmaceutical Formulation plant will comply with the standards as
prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with
respect to National Ambient Air Quality Standards.

7 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under

Signature-Not

Verjfie
S|Q|L|e by
S|

Digi
Page 2 of 4 WAHES




Regional Office Jaipur wps

Rajasthan State Pollution Control Board

Opp. Road No 5, VKIA, Sikar Road, Jaipur
o W
L= 1 Phone: 0141-2332263
N
Registered
FileNo : F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559
Order No: 2016-2017/]Jaipur/6595
Date: 14/12/2016
Unit Id : 2997
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/1

8 That if the project cost exceed Rs. 938 Lacs, the unit shall take/obtain modification
in consent to establish/operate after paying fee as applicable.
9 This consent is not evidence for ascertaining entitlement of land.

10 That you shall not generate & discharge any industrial waste water in or outside
the premises of the unit and unit shall maintain zero discharge status.

11 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

12 That unit shall carry out all activities/ operations within covered shed and suitable
air pollution control arrangements will be installed to control fugitive air emissions
generated from the process or handling of raw materials.

13 That unit shall have to achieve prescribed standards as per EP Act, 1986 and shall
maintain requisite Pollution Control Measures to achieve prescribed standards all
the time.

14 That unit shall not dig any borewell or abstract Ground Water without prior
permission from the Central Ground Water Authority & the State Board and fresh
water demand shall be met out by RIICO / legal supplier of fresh water only.

15 That unit shall comply with the provisions of the Hazardous Waste(Management,
Handling & Transboundary)Rules,2008, as amended.

16 That unit shall submit analysis report of treated waste water from MOEF approved
lab within one month time.

17 That treated waste water shall be wused for plantation / horticulture with in
premises & unit shall maintain zero discharge status outside the premises.

18 That wunit shall carryout plantation within the premises in at least 33% of the total
plot area.

19 That wunit shall provide adequately designed rain water harvesting structures, to
recharge the ground water.
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Rajasthan State Pollution Control Board

ﬂ Opp. Road No 5, VKIA, Sikar Road, Jaipur
O Phone: 0141-2332263
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Registered
FileNo : F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

OrderNo: 2016-2017/Jaipur/6595
Date:  14/12/2016

Unit Id : 2997
20 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

21 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

22 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer][ Jaipur ]

Copy To:-
1 Master File.

Regional Officer|[ Jaipur ]
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Rajasthan State Pollution Control Board
—Faiasthan

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b

= Phone: 141-5159600 Fax: 0141-5159697
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Registered

FileNo : F(Tech)/JAIPUR(Jaipur(VKIA))/6402(1)/2019-2020/1875-1878

Order No : 2019-2020/CD/6349
Date:  14/08/2019
Unit Id : 7789

M/s Purnima Pharmaceuticals Pvt.Ltd.,

Flat No. C-5/101, Kamal Appartment No.2, Opp. Jaipur Metal
Factory, Bani Park,
District:Jaipur.
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)

Act, 1974.
Ref:  Your application for Consent to Operate dated 31/07/2019 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to
date and rules & the orders issued thereunder is hereby granted for your Purnima
Pharmaceuticals Pvt Ltd plant situated at E-859, VKIA, Road No 14/N Jaipur
Tehsil:Jaipur(VKIA) District:JAIPUR, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 14/08/2019 to 31/07 /2029 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit
Capsules Product 1,350,000.00 PIECES/MONTH
LIQUID SYRUP Product 7,500.00 LITER/MONTH
Tablets Product 1,350,000.00 PIECES/MONTH

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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4, Institutional Area, Jhalana Doongari, Jaipur-302 004

= Phone: 141-5159600 Fax: 0141-5159697

File No

Registered

F(Tech)/JAIPUR(Jaipur(VKIA))/6402(1)/2019-2020/1875-1878

OrderNo: 2019-2020/CD/6349

Date:  14/08/2019

Unit Id : 7789
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Vessel/Equipment 0.050 NIL 0.050
Washing Solar Evaporation Pond
5 That the Purnima Pharmaceuticals Pvt Ltd plant will comply with the standards as

prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with
respect to National Ambient Air Quality Standards.

6 That the total capital cost of the project shall not exceed to Rs. 64.19 Lacs for which
includes the capital investment made in land, building, plant & machinery and
other miscellaneous assets.

7 That water consumption at the industry shall not exceed from the existing water
consumption i.e. 3.0KLD without prior consent from the State Board and
permission from Central Ground Water Authority

8 That industry shall not extract ground water without prior permission from CGWA
and also water requirement shall be fulfilled through other legal sources.

9 That industry shall not extract ground water without prior permission from CGWA

10

11

12

13

water requirement shall be fulfilled through tubewell after getting NOC from CGWA
(Unit has applied CGWA NOC vide application no. 21-4/13870/R7/IND/2019).

That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

That the industry shall provide display Boards size of 4"x 6"at the main gate to
display the information about the hazardous waste both in English & Local
language.

That this consent is valid subject to fulfillment of all the other statutory
requirements in other Laws / Acts / Rules as applicable.

That the industry shall maintain complete zero discharge status outside the
premises. No treated /untreated effluent (domestic & industrial) shall be
discharged outside the premises and domestic effluent shall be dispose of into soak
pit through septic tank.
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14 That suitable metering arrangement shall be provided & maintained at intake of
raw water, process water consumption, effluent generation, effluent treated and
treated effluent used for plantation respectively. The daily record of the same shall
be maintained in separate log book and consolidated monthly record shall be
submitted to Regional Officer, Jaipur (N).

15 That a log book shall be maintained to record daily consumption of raw material
and production.

16 That the industry shall comply with provisions of the Hazardous Waste
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules.

17 That the industry shall ensure compliance of recommendation of Corporate
Responsibility for Environment Protection (CREP) issued by the Central Pollution
Control Board (CPCB), if applicable.

18 That no additional source of air pollution/ water pollution shall be installed
without prior permission from the State Board.

19 That all the the emission sources and transfer points shall be provided with
adequate pollution control measures.

20 That the industry shall carryout ambient air quality/stack monitoring & analysis of
waste water from the laboratory recognized by Ministry of Environment & Forests
(MoEF), Government of India/Rajasthan State Pollution Control Board.

21 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

22 The unit shall improve and maintain plantation in premises

23 That 33% of the total area of industry’s premises shall be covered under tree
plantation.

24 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Jaipur (N).

25 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent.

26 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

27 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

28 That unit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit.

29 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.
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30 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act to review
anyone or all the conditions imposed here in above and to make such variation as it

deemed fit for the purpose of Water Act.

31 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

32 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and to such other conditions as may, from time to time ,

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,

non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]

Copy To:-

1 Regional Director (Nodel Officer of CGWA), 6-A, Jhalana Doongari, Jaipur 302004 for
necessary action at your level.

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (N) to
ensure standards norms and monitor time to time for verification the compliance of
consent to operate.

3 Master File.

Group Incharge[ CD ]

Signature-Not
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M/s Kaysons Pharma,

A-D-7, Devi Marg, Bani Park, Tehsil:Jaipur,
District:Jaipur.
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974.
Ref:  Your application for Consent to Operate dated 07/05/2018 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to
date and rules & the orders issued thereunder is hereby granted for your Drug Formulation

plant situated at 1, Vigyan Nagar, Sarnadungar, Tehsil:Jaipur(VKIA) District:JAIPUR ,

Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/07/2018 to 30/06/2028 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
CAPSULE Product 100,000.00 NOS./DAY
Liquid Formulation Product 2,500.00 LITER/DAY
Tablets Product 500,000.00 NOS./DAY

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Date:  22/01/2019

36918
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank
Trade Effluent 0.050 NIL 0.050
Solar Evaporation

2235

That the Drug Formulation plant will comply with the standards as prescribed vide MOE

F

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient

Air Quality Standards.

That the total capital cost of the project shall not exceed to Rs. 23.04 Lacs for which
includes the capital investment made in land, building, plant & machinery and
other miscellaneous assets.

That water consumption at the industry shall not exceed from the existing water
consumption i.e. 0.5KLD without prior consent from the State Board and
permission from Central Ground Water Authority

That industry shall not extract ground water without prior permission from CGWA.
Entire water requirement shall be fulfilled through RIICO/tanker supply only.

That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

That the industry shall maintain complete zero discharge status outside the
premises. No treated /untreated effluent (domestic & industrial) shall be
discharged outside the premises and domestic effluent shall be dispose of into soak
pit through septic tank.

That suitable metering arrangement shall be provided & maintained at intake of
raw water, process water consumption, effluent generation, effluent treated and
treated effluent used for plantation respectively. The daily record of the same shall
be maintained in separate log book and consolidated monthly record shall be
submitted to Regional Officer, Jaipur (N).

That a log book shall be maintained to record daily consumption of raw material
and production.
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13 That the industry shall comply with provisions of the Hazardous Waste
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules.

14 That the industry shall ensure compliance of recommendation of Corporate
Responsibility for Environment Protection (CREP) issued by the Central Pollution
Control Board (CPCB), if applicable.

15 That no additional source of air pollution/ water pollution shall be installed
without prior permission from the State Board.

16 That all the the emission sources and transfer points shall be provided with
adequate pollution control measures.

17 That the industry shall carryout ambient air quality/stack monitoring & analysis of
waste water from the laboratory recognized by Ministry of Environment & Forests
(MoEF), Government of India/Rajasthan State Pollution Control Board.

18 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

19 The unit shall improve and maintain plantation in premises.

20 That 33% of the total area of industry’s premises shall be covered under tree
plantation.

21 That industry shall furnish quarterly compliance report of consent conditions to
the Regional Office, Jaipur (N).

22 That the industry shall submit application for renewal of consent to operate at
least 4 months before expiry of this consent.

23 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

24 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

25 That unit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit.

26 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.

27 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act to review
anyone or all the conditions imposed here in above and to make such variation as it
deemed fit for the purpose of Water Act.
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28 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

29 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and to such other conditions as may, from time to time ,

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,

non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (N) to
ensure the compliance and timely monitoring of the unit.

2 Master File.

Group Incharge[ CD ]

Signature-Not
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Rajasthan State Pollution Control Board

ﬂ Opp. Road No 5, VKIA, Sikar Road, Jaipur
O Phone: 0141-2332263
N
Registered
FileNo :  F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270
Date: Jul 31 2023 7:23PM

OrderNo: 2023-2024/Jaipur/12140
Unit Id : 114460

M/s Gal Care Pharmaceutical Private Limited(0Old Name M/s. Galcare Pharma)
PN0217,218 Manglam Industrial Park,Village Manoharpura
and Kalyanpura, Shahpura, Tehsil:Shahpura
District:JAIPUR
Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 28/06/2023 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Pharmaceutical Formulation plant situated at PNo217,218 Manglam
Industrial Park Manoharpura and Kalyanpura  Tehsil:Shahpura District:JAIPUR

Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 28/06/2023 to 31/05/2033.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit
CREAM Product 2,000.00 PIECES / DAY
CREAM/COSMETICS Product 38,000.00 PIECES / DAY
Medicine Capsule Product 300,000.00 PCS PER DAY
Medicine Tablet Product 300,000.00 PCS PER DAY

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in

process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.000 NIL 1.000
Septic Tank and Soakpit
Trade Effluent 1.000 NIL 1.000
On land for Plantation/
Horticulture inside the factory
premises
5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:
Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
D G SET( 320KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the Trade Effluent shall be treated before disposal so as to conform to the standards

prescribed

Inland

under the Environment (Protection) Act-1986for disposal Into

Surface Water . The main parameters for regular monitoring shall be as under
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Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/1
Arsenic (as As) Not to exceed 0.2 mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (asPb) Not to exceed 0.1 mg/1
Sulphide (asS) Not to exceed 2.0 mg/1
Phenolic Compounds (as C6H50H ) Not to exceed 1.0 mg/1
Chromium (Hexavalent) Not to exceed 0.1 mg/1
Cyanide (as CN) Not to exceed 0.1 mg/1
Bio-assay Test Minimum 90% survival after
96 hours with at 100% effluent

Chemical Oxygen Demand Not to exceed 250 mg/1
Phosphate (as P) Not to exceed 5.0 mg/1

7 That this Consent to operate shall be valid for operating a pharmaceutical
formulation unit within the premises of Plot No. 217, 218 Manglam Industrial Park
Village - Manoharpur & Kalyanpura, NH-08, Shahpura duly converted for industrial
purpose.

8 That this Consent to operate shall not be valid for operating process, plant &
machinery for manufacturing products/ carrying out operations covered under the
provisions of EIA Notification dated 14/09/2006, without obtaining prior
Environment Clearance under the provisions of the said notification and
consequential consent from the State Board.
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That this consent to operate shall not be valid for manufacturing of any Bulk
Drug/Active Pharmaceutical Ingredient (API). That the industry shall procure
APIs/bulk drugs to be used for formulation purposes and record of the same along
with other raw materials and production (product wise) shall be maintained.

That the industry shall not use any raw material which either reacts in the process
or acts as a catalyst.

That industry shall not have any ground water abstraction structure for sourcing
water. The industry shall comply with the guidelines/ provisions of Central Ground
Water Authority (CGWA). The industry shall ensure that ground water is not
abstracted in violation of these provisions/guidelines.

That the total water requirement of the complete industry shall not exceed 1.6 KLD,
which includes 01KLD industrial usage, 0.6 KLD domestic usage. The source of
water shall be outsourced water supply.

That industry shall maintain water meters for measuring the quantity of fresh
water intake, water consumed in various processes, effluent generated, treated in
Effluent Treatment Plant, recycled & effluent disposed/utilized. The daily record of
all the meter readings shall be maintained in separate log-book and monthly
summary shall be submitted to this office.

That industrial waste waster shall be treated through Effluent Treatment Plant of
adequate capacity and treated industrial waste water shall be utilized for
plantation/horticulture inside the factory premises. No industrial effluent shall be
allowed to discharge outside the premises of the wunit and unit shall maintain zero
discharge status.

The industry shall maintain Zero Liquid Discharge status inside as well as outside
the premises.

That all the plant & machinery shall be well equipped with fume extraction &
treatment system for any fumes generated from the process, use of solvents etc.

This consent is not evidence for ascertaining entitlement of land.

That the industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

Minimum 33 % of the area for the industry should be covered by plantation and
plantation shall be carried out to develop a green belt along the periphery.

That the industry shall comply with the provisions of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016and apply for
the same within 30 days from date of issuance of this letter.

That the industry shall maintain good housekeeping.
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22 That the industry shall neither use any raw material banned nor manufacture any
pharmaceutical formulation banned by the appropriate Government or any other
competent authority.

23 It shall be responsibility of the applicant and/or owner of land to ensure that the
land use confirms the appropriate conversion for the intended purpose.

24 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

25 That if the project cost exceed Rs. 442.05Lakh, the wunit shall take/obtain
modification in consent to establish/operate after paying fee as applicable.

26 That the wunit shall comply with the prescribed standards as per Environment
Protection Act, 1986.

27 That this consent shall cease to be wvalid in <case of any change in
product/process/operation/raw material/ capacity/ area or in
information/documentsubmitted/uploaded at the time of seeking consent.

28 That submission of any incorrect or partial information/false documents or
concealment or misrepresentation of material facts shall make the
applicant/industry/ process/ project liable for legal action, under the provisions of
Water (Prevention & Control of Pollution) Act'1974 & Air (Prevention & Control of
Pollution) Act'1981, which may include imprisonment and/or penalty as per the
provisions of the statutes.

29 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF & CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.

30 That proponent shall obtain the necessary permission from the forest department,
or other department/authority in concern if the stone crusher falls/comes under
such area/ purview or scope of concern of forest, eco sensitive zone, conserved area
and within the boundary limits of any national park, sanctuary or other area
defined by the forest department,any authorities in concern time to time. The sole
responsibility of obtaining the permission from the departments in concerns i.e
forest department, Wild Life Board or other departments is of project proponent.
The project proponent shall ensure the operation of industry only after obtaining
the permission from the departments in concern (if applicable).

31 That unit shall operate & maintain the ETP of capacity 02KLD for treatment of
trade effluent generate.
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32 That this consent to operate is subject to post audit/verification of pollution
control measures and consent conditions. In case it is found during post inspection
that the unit has flouted conditions of the consent and/or is having inadequate
pollution control measures and/or wunable to meet the prescribed standards, this
consent will be revoked without any further notice in the matter.

33 That the industry shall apply for renewal of consent to operate before 04 months
from expiry of this consent.

34 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

35 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

36 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

37 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

38 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

39 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

40 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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41 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

42 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Jaipur ]

(A): Copy to:-
1 Master File.

Regional Officer|[ Jaipur ]
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Rajasthan State Pollution Control Board
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Registered
FileNo :  F(Tech)/JAIPUR(Chomu)/6031(1)/2019-2020/1476-1477

OrderNo: 2019-2020/Jaipur/8678

Date:  15/11/2019

Unit Id : 97495

M/s S.A. PHARMACHEM PRIVATE LIMITED

220 UDYOG BHAWAN SONAWALA ROAD GOREGAON (EAST),
MUMBAI Tehsil: GOREGAON (EAST) MUMBAI

District: MUMBAI
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 26/04/2019 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your  S.A. PHARMACHEM PRIVATE LIMITED plant situated at E-12,E-12A  RIICO
INDUSTRIAL AREA KALADERA JAIPUR Tehsil:Chomu District:JAIPUR , Rajasthan, subject to

the following conditions:-

1 That this Consent to Operate is valid for a period from 26/04/2019 to 31/03/2029.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
BYPASS PROTEIN Product 70.00 MTPD
Feed Supplement Product 50.00 MTPD

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.250 NIL 0.250
Septic Tank and Soakpit

5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures

Parameter Standard

DG SET( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT

Diesel Fired Boiler( 300KG) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT

6 This consent is not evidence for ascertaining entitlement of land.

7 It shall be responsibility of the applicant and/or owner of land to ensure that the
land use confirms the appropriate conversion for the intended purpose.
8 That proponent shall carryout plantation in 40% area of the land.

9 That appropriate measures shall be taken for scientific disposal of Boiler Blow
Down.
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Date: 15/11/2019
97495
That any variation/deviation at any stage related to capital investment of unit is
observed the sole responsibility is of project proponent.
That no ground water extraction shall be there without prior permission from
central ground water authority.
That no industrial trade effluent shall be discharged either on land/sewer/well
inside/ outside the premises so as to maintain zero discharge.
That suitable measures for rain water harvesting for artificial recharge of ground
water shall be taken.
That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38 of the Air Act.
That proponent shall pay the fee (if applicable) for the past period as per
provisions made by the State Board.
That if the project cost exceed Rs. 91.91Lacs, the wunit shall take/obtain
modification in consent to establish/operate after paying fee as applicable.
That unit shall comply with prescribed standards as per EP Act, 1986.

That proponent shall install the effluent treatment plant (ETP) of adequate
capacity for treatment of industrial waste water (if any).

That there shall be no generation of waste water from any
process/procedure/operation carried out by the unit and wunit shall maintain zero
liquid discharge.

That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

That this consent 1is being issued on the basis of documents/ information
uploaded/ submitted by the applicant/ industry/ process/ project. The liability of
veracity and correctness of the uploaded/submitted document/ information shall
solely be of the applicant only.

Any wrong or partial information/ concealment of facts or deviation from material
facts shall make this consent null & void.

That this consent shall cease to be wvalid in <case of any change in
product/process/operation/raw  material/ capacity/ area or in information/
document submitted /uploaded at the time of seeking consent.

That this consent shall cease to be wvalid in case of any change in
product/process/operation/raw  material/ capacity/ area or in information/
document submitted/uploaded at the time of seeking consent.

That proponent shall not use pet coke as a fuel without prior permission of State
Board.
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26 That submission of any incorrect or partial information/false documents or
concealment or misrepresentation of material facts shall make the applicant/
industry/ process/ project liable for legal action, jointly as well as severally, under
the provisions of the Indian Penal Code’1860, Information Technology Act’2000,
Water (Prevention & Control of Pollution) Act'1974 & Air (Prevention & Control of
Pollution) Act'1981, which may include imprisonment and/or penalty as per the
provisions of the statutes.

27 That proponent shall obtain the necessary permission from the other
departments/authorities in concern if the industrial activity falls/comes under
such area/ purview or scope of such departments/authorities in concern from time
to time. The sole responsibility of obtaining the permission from the
departments/authorities in concern is of project proponent. The project proponent
shall ensure the operation of the industry only after obtaining the permission from
the departments/authorities in concern (if applicable).

28 That the grant of this consent is issued from the environmental angle only, and
does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and
complete responsibility, to comply with the conditions laid down in all other laws
for the time-being in force, rests with the industry/unit/project proponent.

29 That the grant of this consent shall not, in any way, adversely affect or jeopardize
the legal proceedings, if any, instituted in the past or that could be instituted
against unit by the State Board for violation of the provisions of the Act or the Rules
made there under.

30 That wunit shall not engaged in any activity which needs Environment clearance
under  provision of Environment impact assessment notification 2006 &
amendment till date.

31 The unit shall channelise shop floor or fugitive emissions through a stack of twelve
meters height or at least two meters above the top most point of the building or
shed or plant in the industry, which so ever is higher.

32 Storm water for a plant, a unit shall not be allowed to mix with effluent and/or
floor washings.

33 Storm water within the battery limits of a wunit shall be channelized through
separate drain or pipe passing through a High Density Poly ethylene (HDPE) lines
pit having holding capacity of 10 minutes (hourly average) or rainfall.

34 That proponent shall not throw the industrial waste outside the factory premises
and shall not burn the discarded material/waste in open area and shall provide
the same to registered users & recyclers.
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35 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

36 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

37 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur ]

(A): Copy To:-
1 Master File.

Regional Officer|[ Jaipur ]
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Head Office (CD)
Rajasthan State Pollution Control Board

bt 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRS Phone: 141-2716906
N
Registered
FileNo : F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518
Date: Mar 15 2024 5:19PM

Order No: 2023-2024/CD/6985

Unit Id : 115708
M/s M/s Radhey Bio. Tech Pvt.Ltd,,

Reg. Office 2 nd Floor Tower-A Building No. 9 DIF Cyber City
Phase -1II Gurgaon , Gurgaon Tehsil:Delhi
District:Delhi

Sub: Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 26/12/2023 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Drug and drug intermediate plant situated at Village- Mandap Patwar
Circle Palanakhurd Mandap Patwar Tehsil:Mavli District:Udaipur , Rajasthan, subject to

the following conditions:-

1 That this Consent to Operate is valid for a period from 15/03/2024 to 28/02/2029 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:
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Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered

FileNo : F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

OrderNo: 2023-2024/CD/6985 Date:  Mar 152024 5:19PM

Unit Id : 115708

Particular Type Quantity with Unit

CEFDINIR Product 120.00 MTPA
CEFIXIME TRIHYDRATE Product 120.00 MTPA
CHLORZOXAXONE Product 120.00 MTPA
Clopedogrel Bisulfate Product 120.00 MTPA
Febantel Product 60.00 MTPA
FLUCONAZOLE Product 300.00 MTPA
GUAIFENESIN Product 480.00 MTPA
Lacosamide Product 60.00 MTPA
Levofloxacin Hemihydrate Product 120.00 MTPA
Methocarbamol Product 180.00 MTPA
OFLOXACIN Product 120.00 MTPA
Omeprazole Product 120.00 MTPA
ORNIDAZOLE Product 120.00 MTPA
Trazodone HCL Product 120.00 MTPA

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 2.000 NIL 1.800
To be treated in STP and to be
used in plantation and
horticulture
Trade Effluent 129.600 115.200 14.400
Sludge & Evaporation Loss

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One Coal/ Wood/ Briquette ADEQUATE STACK
Fired Boiler( 3TPH) HEIGHT , Multi Cyclone
, Scrubber
S02 600 mg/Nm3 at
6 percent dry 02
Particulate 150 mg/Nm3
Matter
NOx 300 mg/Nm3 at
6 percent dry 02
One DG-Set( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the Drug and drug intermediate plant will comply with the standards as prescribed

vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards.
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7 That the Domestic Sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under:

Parameters Standards

pH Value Between 6.5 to 9.0
Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/1
Chemical Oxygen Demand Not to exceed 50 mg/l
NH4 (N) 5 mg/l

N total 10 mg/1

Total Suspended Solids Not to exceed 20 mg/1
Fecal Coliform (MPN per 100 ml ) Not to exceed 100

8 That this consent to operate is valid for the manufacturing of drug and drug
intermediate products as mentioned at condition no. 2 of this consent to operate.

9 That the industry shall comply with all the conditions of Environmental Clearance
issued by the SEIAA, Govt. of Rajasthan, vide letter no.
F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.5(f)(19580)/2019-20 dated 11.09.2021.

10 That the total capital investment of plant as per the C.A certificate submitted as on
05.12.2023 is Rs. 41.12crs, which includes the cost of land, building, plant &
machinery and miscellaneous assets only. In case of any increase in total capital
investment a additional fee as per the fee notification dated 26/05/2016 shall be
required to be deposited.

11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

12 That the total water consumption of the industry for manufacturing drugs & drug
intermediates shall not exceed 164.8 KLD which shall be met from Ground water
(47.8 KLD) and recycled water (117 KLD).
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13 That the industry shall submit copy of NOC from CGWA for the abstraction of
ground water as soon it is received from CGWA.

14 That the domestic waste water shall be treated in sewage treatment plant (STP) up
to the norms mentioned of conditions no. 7and treated domestic waste water shall
be used for plantation within the premises.

15 That the trade effluent generated from the industry shall be treated through
Effluent Treatment Plant followed by Multi Effect Evaporator Plant of adequate
capacities.

16 That the industry shall not discharge treated/untreated industrial effluent inside
and/or outside the premises in any case.

17 That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.

18 That the industry shall provide and maintain metering arrangement for raw water
intake, water used in different purposes and measuring of effluent generated,
treated, used & disposed, ETP inlet & outlet, MEE, MVRE permeate and reject, and
STP inlet and outlet. The daily log book shall be maintained.

19 That the sludge generated from the Effluent Treatment Plant & MEE shall be
disposed off scientifically through waste disposing facility in accordance with the
provisions of the Hazardous & Other Wastes (Management & Trans-boundary
Movement) Rules, 2016.

20 That a log book for operation of Effluent Treatment Plant, Sewage Treatment Plant
& MEE shall be provided to record daily consumption of chemicals and running
hours of ETP, STP & MEE shall be maintained. Also record of periodic
cleaning/change of filter media of pressure sand filter should be mentioned in log
book.

21 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

22 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

23 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

24 That proper & scientific arrangement shall be made for utilization of treated
domestic waste water for plantation so as to ensure that cess pool formation is not
created in the premises or in the plantation area.
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25 That industry shall maintain stack of adequate height and acoustic enclosure at
one D.G set of 500 KVA capacity as per the norms prescribed by CPCB.

26 That the industry shall maintain stack of required adequate height and adequate
air pollution control measures at one Coal/Wood/ Briquette fired boiler of 3.00 TPH
capacity to achieve the norms as mentioned at condition no. 5.

27 That safe and adequate infrastructure facilities for stack emission monitoring shall
be provided & maintained as per CPCB guidelines at the stack of
Coal/Wood/Briquette fired boiler of 3.00 TPH capacity.

28 That the industry shall comply with the Effluent & Emission standards for Bulk
Drug and Formulation (Pharmaceutical) industry as notified by MoEF&CC, New
Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

29 That industry shall maintain the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

30 That industry shall maintain the continuous online (24x 7) emission/effluent
monitoring system along with flow meter & PTZ cameras in accordance with
guidelines issued by Rajasthan State Pollution Control Board/Central Pollution
Control Board and ensure its connectivity with CPCB & RSPCB server for
transmission of data.

31 That effective control measures shall be provided & maintained to control fugitive
emissions during processing, transportation, packing etc.

32 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

33 That industry shall provide & maintain wall to wall carpeting in vehicle movement
areas within premises to avoid re-entrainment of road dust.

34 That industry shall maintain good house-keeping all the time.

35 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act,1991.

36 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

37 That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the Industry and maintain good housekeeping in the premises.

38 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

Page 6 of 9

Signature Not Verified

Digitally sign‘ y,/‘O Prakash
Gupta

Date: 2024.03.1 :19:11 IST
Reason: SeIfAtt.st bd

Location:




Head Office (CD) m&

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b= Phone: 141-2716906

Registered

FileNo : F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518
OrderNo: 2023-2024/CD/6985 Date:  Mar 152024 5:19PM

Unit Id : 115708

39 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.

40 Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on
ground surface for controlling the Noise and vibration, where D.G set or heavy
machinery is set up.

41 Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on
ground surface where stone breaking/cutting, steel cutting or such type of Noise
generating machinery are available to control Noise and vibration.

42 That Suitable Noise Barrier/acoustical treatment as an enclosure of the Noise
generating machine must be provided to further reduce Noise and Air Born
vibration at the source.

43 For industry worker where Noise is dominant, use of Ear plug/Headphone is must
to avoid exposure to high noise levels.

44 That if the Noise level resulting from industry is more than 70 dB(A) hourly in any
24 hours near boundary wall of the industrial unit, the industry must provide the
Noise barrier on the wall to protect the neighbour/neighboring industrial unit.

45 That the industry shall carryout noise monitoring near the noise generating unit to
evaluate the noise exposure to the workers and at the boundary from State Board
laboratory.

46 That industry is being directed to provide Poly urethane (PU- closed cell) of at least
20 mm  thickness on ground surface below all heavy/noise generating
machinery/D.G set with in a period of one year. In case the PP is unable to do so, a
detailed justification should be submitted along with an undertaking to the effect
that Poly wurethane (PU- closed «cell) shall be provided at the time of
relocating/replacing the machinery/ D.G set.

47 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

48 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

49 That industry shall submit quarterly compliance report of consent conditions to
this office as well as Regional Office, Udaipur.

50 That the industry shall provide and maintain separate energy meters at pollution
control measures, sewage treatment plant & effluent treatment plant. The daily
record of the energy consumption (Units) shall be maintained in separate log-book.

51 That the industry shall provide and maintain display board for Hazardous waste as
per HOWM Rules, 2016 and sign board at Hazardous waste storage room.
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o ey il Phone: 141-2716906

File No

Order No:

Unit Id :

52

53

54

55

56

57

58

59

Registered

F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708

That the industry shall provide water meters at inlet of ETP & recycling
arrangement, separate energy meters for STP & ETP, display board of hazardous
waste at main gate, sign board at hazardous waste storage room and safe &
adequate infrastructure facilities for stack emission monitoring of 03 TPH
Coal/Wood/Briquette fired boiler within 03 months of issuance of this consent to
operate, failing which, Bank Guarantee of amount Rs. 15,000/- bearing no.
002BG01240750002 dated 15.03.2024 shall be forfeited and action for revocation of
Consent to Operate may be initiated by the State Board.

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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Signature Not Verified

Digitally sign y Org Prakash
Gupta
Date: 2024.03.1 :19:11 I1ST
Reason: SelfAttestpd

Location:




Head Office (CD) ms

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-2716906
N
Registered
FileNo : F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

OrderNo: 2023-2024/CD/6985 Date: ~ Mar 152024 5:19PM

Unit Id : 115708

60 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only.

61 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ CD ]

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure
compliance of consent conditions.
2 Master File.

Group Incharge[ CD ]
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Digitally sign y Org Prakash
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Annexure-3 (Colly)

o Reglonal Office 249
Taslnen RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001
W E mail- ro.alwar@gmall.com  Website www.environment.rajasthan.gov.in
Registered/E-mail
F.No. RPCB/Alwar/(KOT-286)380 2 ([ | Date: |74 \2- Pleb BN

Group In-charge (CLD)

Rajasthan State Pollution Control Doard,
04, Institutional Area. Jhalana Doongri,
Jaipur, Rajasthan-302004.

Sub - Regarding verification of M/s Otsuka Chemical India Lud. (Umnit 1D
680, located at SP-3-10, RUCO Industrial Area, Keshwana, Tehsil - Kotputli,
District-Kotputli-Behror

Ref: 1. Head Office show cause notice dmed 03/102023 and email dated

271072023,

2. Inspection of the unit dated 02/11/2023 and nspection/sampling/ monitoring

dated b1 22023,

Sir,

With reference 1o above cited subject and referred letter/email, the unit was
inspected by State Board Official on 02/11/2023 and inspection/sampling/monitoring
on 06/12/2023. Verification reporl is hereby enclosed for kind information and
necessary action at Head Office Level.

Yours sincerely,

Encl: - Az above.

{ Deependra Jharwal)
SEE and RL%EIH‘I&IJ. OQiTicer
(8 it
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Annexure-3 (Colly)


Inspection Report m

With reference to the Head Office show cause notice dated 03/10/2023, email
dated 27/10/2023 and in continuation with the Regional Office, Juipur (North) inspection
report  dated  23/01/2022, the industry was inspected on  02711/2023 and
inspection/sampling'monitoring conducted on 06/1 22023, Following observations were
made during inspaction:-

[

1, |a Mame of the

Mis. Otsuka Chemical India Ltd. (Unit 1D - 680) |
| Industry: -
b. Address of the | SP-3-10, RIICO Industrial Area, Keshwana, Tehsil - |
Industry: Kaotputli, District-Kotputli-Behror
c. E-mail: hd_comm@otsukaindia.com
d. Fax: - ==
e. Mobile: 0300404373 =
[ Telephone: - ==
.| Date of Inspection: 02/11/2023 and 06/12/2023 _
1. |Neme and Designation | Shrik. K. Khamani, (Vice President)
of the Person Contacted: il
.| Type of Industry: APl and Bulk Drugs manufacturing
5. | Nature of Industry: | Air and water polluting as well as hazardons waste
o | eenerating.
6. |Size of Industry: Large/ | Large
Medium/ Small
7, | Category of Industry: | Red 1
Red’ Ovange’ Green/
Onhers
B, |Staws of Operation: | Operational ]
Operational/ Non-
operational/ Closed/ Any
other

9, | List of Partners/ | Attached with the application
irectors/ proprieior | |

with addresses: l'
10. | Status of consent under | « CTO vide letter dated 19/02/2021, for CDTR-PI |
Water and Air Acts e 30MTA, valid up to 30/11/2023,

s CTO vide letter dated 24/03/2022, for GCLE @
700 MTA and Iohexeol @ 250 MTA, valid up to
JNDE2026,

» CTE vide letter dated 200092022 for BMH &
ADA-2 @ 240 MTA and GCLE @ 200 MTA,
valid up to 30/04/2027 or date of commencement
of production, whichever is earlier,

« CTO application dated 13/07/2023 for CDTR-PI
{@ 30 MTA, pending at HO. |

¢ CTO application dated 17/08/2023 for BMH &

[y .+ ADA-Z {@ 240 MTA and GCLE @ 800 MTA.

S A
" g
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pending at HO.

11

Status of Authorization
under H and OW (M and
Th ) Rules, 2016

12,

L3

14.

- Any
| earlier CTO

el

Name of Raw materials

| with guantity (per day or

o Authorization for HW calegories 35.1, 35,5, 37.3
and 5.1 for capacities 03 MTA, 75 MTA, 1500
MTA and 02 KL/A, valid up to 31/03/2026.

¢ Authorization for transportation of HW (having

02 vehicles), valid up o 03/05/2025,

HW authorization application dated 10008/2023

for categories 37.2, 35.3,37.3, 33.1, 33.1 and 5.1

with capacities 03 MTA, 200 MTA, 3000 MTA,

07 MTA, 500 MNos/Annum and 02 KL/A,

pending at HO.

As per comsent application{s)

Name of product(s) and
By-Products

manufactured with
quantity (per day or

mamnth or annum)

Existing:-

| CDTR-PI @ 30MTA
| GCLE @ 700 MTA
| Tohexol @ 250 MTA

For expansion:-
BMH & ADA-2 @ 240 MTA
GCLE (@ 800 MTA

deviation from |

Expansion for production of BMH & ADA-2 @ 240
MTA and GCLE (@ 800 MTA.

Yes, Unit has apphied for Consent to Dpemte-;

Any deviation from
earlier anthorization

| Yes, Unit has added 03 FIW categories of 37.2, 33.2
|and 33.1, increased peneration capacities of HW
catepories 353 and 17.3 and not mentioned HW
category 35.1 in the application dated 1070872023,

Information related to
Harardous Waste

As per point nos, 11 and 15,

18.

from
from

Any deviation
ohservations
previous inspection
report  in  permanent
features

Yes, unit has applicd for expansion in the
products/product  categoriesHW  categories HW
generation capacities as mentioned in above pomis.

Any other relevant

Information

28

» Total water requirement (Fresh + Recycled) of
the industry is Approx. 909 KLD but afier
expansion it will be approx. 1172 KLD{as per
the CTO dated 24/03/2022 and CTE dated
20/09/2022). Fresh water demand (Approx.
800 KLD as per CTE dated 20/09/2022) of the
unit iz fulfilled through Bore-wells (05 Nos, ),
However, as per the hf.'b-uuh the average
daily fresh waler consumption for the month of |

Page 2 of 10 /k;;f“'ﬁ& Jﬁ;i“iﬁ
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‘October, 2023, it is about 456 KLD.

il W i lution
conirol measures

& The method of trestment of wastewater is
same a3 of the obsérvations during last
inspection dated 20/01/2022 except the fact
that the unit is planning to install a 3™ calendar
in MEE-II and an additional ATFD-II1.

= 03 Coal fired boilers (18 TPH, 12 TPH, 10
TPH) and 01 HSD fired incinerator of 800
Litres'hr is installed in the unit.

# Unit has provided ESP and then stack of
height approx. 50 meters at the 18 TPH boiler
with monitoring facility.

s Linit has provided common PCMs at 12 TPH
and 10 TPH boilers which consist of Bag
house and stack of height approx. 40 meters
with monitoring lacility,

¢ Unit has provided vemturi wet scrubber and
stack of height approx. 30 meters with
monitoring facility at the incinerator.

s Unit has also installed 05 D.G. sets of 1500
KVA each, with acoustic enclosure and stack
height of 30 meters sl each DG, sel with
monitoring facility.

wasie
s (cncration -as per the authorization dated
30/03/2021.
o Unit has submitted annual report for the FY |
2022-23.
=  Storage room has been provided.
- e Display board provided.
19. | Specific non- | Nil
compliances/shortcomin
gs, (il any) observed
|duﬂng Inspection:
20. | Details of water/ waste | Wastewater samples from following locations were
water sample collected | collected on dated 06/12/2023
during inspection 1. Inlet of ETP
2. Afer secondary clarifier
3. Afier ACF (i.e. MVRE Inlet)
4. MVRE Outlet {Condensate) I
| Analysis reporis are enclosed and results were found |
|- 1o within the prescribed limits. |
21, | Detils of airemission | Stack monitoring of following stacks conducted on ‘

| sample collected duri
Page 3of 10 y
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inspection |. Stack attached with the bailer of 18 TPH,
2. HSD fired incinerator of 800 Litres/hr. |

Monoring  reports  hove been  enclosed.  The
parameters were found within the prescribed emission
standards.

(P8 based photographs mken during inspection are as follows:-

L . " l [ -|.' |.
Altitude: 334, Tmeter
Speed. 6. IkmMh

o S

02/11/23
: =0 4 H 1
[[ndustri
RJ
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I
{ Rohit Meena)
80, fPE, finsar

In view of above observations and the results of stack monitoring and wastewater analysis
reports, pending consent to operate application may be considered for grant, if deem fit.

Page 10 of 10



FORM - X m

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule - 10)
Final Raport
Report No. @ 2937
Report On © 11/12/2023
| herehy certily that | Mr Rohit Meena, Srate Board Analyst duly appointed under sub Sectioni 2y of Scetion
14 af the Alr (Prevention & Control af Pollution) Act, 1981 recoved on the 07/122023%  fromt Mr Al
Bairwa, JSO, Alwar JRSPCB Alwar a sumple of spurce Emission (Stack) of M5 Otsuka Chemicals
{(India) Ltd. , Plant - AP and Bulk Drues [680] SP-3, 10 and 11, RICO Industeial Arca, heshwimna
Hajput , Tehsil- Kotputli , District- KOTPUTLI-BEHROR Collected from Mack monitoring of stack
attached to coal fired of capacity 13 ton attached with APH, WPH and ESP asa POM  Collecied on
06/12/ 2023, The Sample was in a condition it for analysis as reported below -

| further cenify that 1 have analyzed the aforementioned sample on 11/12/2023 and declare the result of the
mnalysis to be as below -

S No, | Parameters - Hesuli
~ 1 |NOx mg/NM3 ' 263 8
i _‘3 Particulate Matter me/Nms RET -
T |Swiphur Dioxide mg/NM3 B "3
The condition of the seals, [astening wnd containet on receipt wits a5 fullows © Intact
Signed This On 11/12/2023 | "

BOARD ANALYSI
Rajasthan State Pollution Centis Hoard
Regional ChTiee Alwat
D-Block, Ambedkar Nagar, Alwar-30100]
Phone: 0144-23729496
Fax: 0144-2372096
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10
Final Report

Heport No. | 1938
Report On © 11/12/2023
| hereby certify that | Mr Rohit Meena, St Board Analyst duly appointed under sub Section(2) of Section
29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 07/12/2023  from Mr Anil
Rairwa, JS0. Alwar RSPCB Alwar 2 sample of Source Emission (Stack) of MUS (isuka Chemicals
(India) Ltd. , Plant - APl and Bulk Drugs [680] ,SP-3, 10 and 11, RIICO Industrial Area, Keshwana
Rajput . Tehsil- Kotputli , District- KOTPUTLI-BEHROR Collected from Stack monitoring of stack
attached to HSD fired incinerator of capacity 800 KGihr attached with ventury scrubber as i PCM
Collacted on 16/12/2023. The Sample was ina condition fit for analysis as reporied below &

| further certify thit | have analyzed the aforementioned sample on  11/12/2023 and declare the resull of the
analysis 10 be as below -

S, No.  |Parameters | Result
o~ | |Carbon Monooxide as CO mg/NMJ Y |
2 !Pum:uium Matter mg/Nms - i 31 - Ii
3 | Hydrogen Chloride mi/Nms3 == 153 J
4 |5u5]:hur Dioxide mg/NM3 123.0 |
The condition of the seals, fastening and container on receipt was as follows © Intact
Signed This Un 11 f12/2023 |
BOA Hm;ﬂ'

Rajasthan State Pallution Contro Bt
Regional Office Adwar

[-Block, Ambedkar Sagar. Alwar-30100]
Phone: (1345337299

Faxs 111432372946




RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Repart
Report Mo, - 1504
ReportUn  12/12/2023
| hereby cenifly that 1 Mr Rohit Meena, State Board Anabyst duly appointed under sub Scetion{3) of Section
31 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 07122023 from Mr Rohit
Mueena, SO, Alwar REPCB Alwar  a sample of Waste Water of M/S Otsuka Chemicals (Indiz) Lid, . Plan
- APLand Bulk Drugs [680] SP-3, 10 and 11, RIICO Indostrial Ares, Keshwana Rajput |, Tehsil- haotputli
District- KOTPUTLI-BEHROR Collected from Inlet of ETP Collected on 06/12/2023. The Sample was in
a condition fit for analysis as reported below :-

b further cortify that | have analyzed the aforementioned sample on 12/12/2023 anid declare the result of the
druglvsis fo be us below ;-

S No.  |Para meters - Ihsulrl
# pdane as £ mg/l bo2d
- 2 |pH BREE
3 ot suspended Solids mg/ o AT r
1 | Chermeal Oxygen Demand (COD) myg/l 5120 .*
s |Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) ma/| 507
3 L& ihl & Grease mgd| |5
7 Copper as Cu mg/| - :BlJL -
| Nickel as Ni mg/1 B
:- 4 Lead as Pb mg/l BDL
10 [Toul Chromium as Cr mgl 0.01 '
L L |Iron us Fe mg/l o (.55
13 Conddmium as Cd mg/] BDL
Ihie condition of the seals, fastening and container on receipt was as follows - Inuﬂﬂf
Sipned This O 12/12/72023 i o
™ BOARD ANALYST

Rajastluun Sate Pellution Control Boeard
Regional Office Alwar
D-Block, Ambedkar Nogar. Alwar-30100]
Phoue: 01 44-237 29G6H
Fax: 01442372006
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

263

Heport Mo
Report On

3505
. 12/12/3023

| hereby centify that | Mr Rohit Meena, State Board Analyst duly appointed under sub Section{3) of Scction
33 of the Water (Prevention & Control of Pollution) Act, 1974 received on the 07/12/2023 from Mr Rehit
Mecena, 50, Alwar RSPCB Alwar o sample of Waste Water of M/S Otsuka Chemdeals (Indis) Lid, , Plant
- APL and Bulk Drugs [680] SP-3, 10 and 11, RIICO Industrial Area, Keshwana Rajpuat . Tebsil- Kotputli
Distriet- KOTPUTLI-BEHROR Collected from Sample collected after Secondary Clarilier Collected on
(6/122023. The Sample was in a condition ft for analysis as reported below -

I further certify that [ have analyzed the aforementioned sample on  12/12/2023 and declure the result of the

alialysis o be as below -

S.No. Parameters iﬂt‘ﬂril
A ;.-"'.ilii.' as Zn mgl ) 1346
e d {pH 15
3 Totul Suspended Solids my/l 43
4 Chemical Oxyegen Demand (COD) mg/l SR [ SIS
“j Bie-Chemical Oxygen Demand (BOTY) (3days at 27° Crmp/ 180
[ 6 |Dil & Grease mg/l R
7 Copper 4s Cu mg/| === _: BIM.
5 Nickel as Ni mg/] | BDL
:. ) Lesd as Pb mg/l - :‘]E-]}L '
L Total Chromium as Cr mg/l i]]i‘.'L -
i [ron as Femg/l o a B (h.03
Ll Cadmium as Cd mgl o B3l

The condition of the seals, fastening and container on receipt was as follows ¢ Intact

Signed This O 1271272023
—

BOAKD ANALYSI

H.:le.'-.[h.lll state Podlition Contral Beard
Rieasonal ChTee Adwia

D-Block. Ambedkar MNagar, Abwar-301 (i
Phone: 0§42-2372804

Faxs (M Aa4-23724894% 0
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RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
{See Rule = 24)
Final Report

Report Noo @ 3506
Hepon O - 12/12/2023
| hereby centity that | Mr Rolit Meena, State Board Analyst duly appointed wnder sub Scetion{3) of Section
51 of the Water {Prevention & Control of Pollution) Act, 1974 received on the 07/12/2023 from Mr Hahit
Vieena, SO, Alwar [RSPCB Alwar  a sunple of Waste Water of M/S Ousuka Chemicals (Tndia) Lid. . Plant
- API and Bulk Drugs |680] SP-3, 10 and 11, RICO Industrial Area, keshwana Rajput Tehsil- hotputli
District- KOTPUTLI-BEHROR Collected from Sample collected from after ACF (MVR Inlet) Colleened
an (61272023, The Sample was in a condition fir for analysis as reported below =

| further certify that | have analvzed the aforementioned sample on 12/12/2023 and declare the resull of the
pnnlysis 1o be as h'i_:h:m- ‘-

5. No,  |Parameters | . ilh';;.!“
i | Zme as Zn mgl [4.24
~ 1 |pH f i
1 Total Suspended Solids mg/| . ] ';' ]
~ 4 Chemical Oxygen Demand (OO} mg/l . R - |
5 .rl.'!'lt:--f.'l.‘.l:l'l1ii.‘ﬁ| Oaygen Demand (BOD) (3days at 27° Cymg/|  er e
[ h If.}ll & Grease mg/| i o T__: : __-.
7 |Copper as Cu mg] _ BIaL _-I
) Mickel as Ni mp/] Bl '
,- d 'Lead us Pb mg/] T I
I * Totl Chromium as Cr mig/| _: BDL |
il |lronasFe mg/l o4
‘__HEE Cadmram as Cd mg/l o [ B1

The condition of the seals, fastenmg and container on receipt was as follows | Intact

Signed This On 12/12/2023
™

BOARD ANALYST
Rajasthan State Pollution Control Bourd
Hegonal Office Aldwas
D-Block, Ambedkar Magar, Alwar-301001
Phone: 01:4:4-2372996
Fox; O laf-237T2950
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FORM - X 2 65
RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
KReport No. | 3507
HeportUn : 12/12/2023
1 hereby cenify that | Mr Rohit Meena, Stite Board Analyst duly appointed under sub Section(d) of Section
53 of the Water { Prevention & Control of Pollution) Act, 1974 received on the 67/12/2023 from Mr Ruohit
Vieena, S0, Alwar RSPCB Alwar o sample of Waste Water of M/S Otsuka Chemicals (India) Lid. . Flant
- APL and Bulk Drugs [680] .SP-3, 10 and 11, RIICO Industrial Area, Keshwana Rajput, Tehsil- Kotputli .
Distriet- KOTPUTLI-BEHROR Collected from MVR Outlet (Conensate) Collected on 06/12/2023. The
Sample was ina condition it for analysis as reporied below :-

1 further cerify that | have analyzed the aforementioned sample on 12/12/2023 and deelore the result of the
analysis 1o be as below -

| $.No. | Parameters Result
. I £ing as £n mg/l . _E JL__ A
| pH .5
3 Total Suspended Solids mg/l o - ‘T
| 4 Chemical Oxygen Demand (COD) mg/] m|-—-"_1’1_ |
5 | Bio-Chemical Oxygen Demand (BOD) (3days at 27° C) mg/l B ‘ . 1 :
6 il & Gresse mg/l {NT i
I A Copper as Cu mgy] = _"iiJL B
K Nicke! as Ni mg/l |BDL
5 |Lead as P mgl BT
[ [Tota] Chromium as Crmyg/l o g i_I-E-I ;l
Il |lronus Fe g/l - N
12 |Cadmiumas Cd mg'l - ___ 'Elf - = |
The condition of the seals, fastening and comainer on receipt was as follows * Intact
Sgned This Un 12/12/2023 \

™ BOARD ANALYST

Rajasthan State Pollution Contral Board
Hegional Office Alwar
D-Block. Ambedkar Magar, Alwar-301001
Phione: 0144-2372096
Fax: 0144-2372996
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- Regional Office
T RAJASTHAN STATE POLLUTION CONTROL BOARD
G.0.-1, Phase I1, RINCO Industrial Area Bhiwadi
E mail- ro.bhiwadii@gmailcom  Website ' i

RPCBROBWD-2140/ 295 & Date 52 0| 2022
Member Secretary (Group - CD)
Rajasthan State Pollution Control Board,
Jaipur

Sub:- Inspection report of industry M's Asiatic Drugs & Pharmaceuticals Pyt
Lid C-826, RIA-II, Bhiwadi , Tehsil- Tizara, District Alwar.

Ref. Industry’s application for CTO di. 21-09-2022.
Sir,
With reference to above subject, it is submitted that the aforesaid unit was inspected
by Board’s official on dt. 28-12-2022. Inspection report is being forwarded for kind
perusal and needful at the level of Head Office.

Encl.: as above. Yours Faithfully,

e

(Amit Sﬁmma}
Regional Officer,
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=

REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. GO-1, Phase-I1, RIICO Industrial Area, Bhiwadi

INSPECTI PORT
(Under Section 23 of the Water Act 1974, Under Section 24 of the Air Act 1981 and Under Section 10 of
EP Act 1986)
Unit [D- 297 Application ID- 320662

1 A Name of the industry M/s Asiatic Drugs & Pharmaceuticals Pvi. Lid

B Address of the Industry C-826, RIA-IL Bhiwadi

C  E-Mail iatic@asiaticdrugs.com

D Fax 1141616837

E Mobile 00411675435
2 Date of Inspection 28-12-2022
3 | Name and Designation of the person contacted: | Mr. 8. K. Kushwaha,

= Plant Manager

4 | Date of commencement of production: 1998 |
- Type of industry: Pharmaceuticals — API and intermediates mig.
6 | Nature of industry: ] Air! WaterHazardous
7 Sizc of industry: Large/Medium/Small Medium
8 | Category of industry: Red
9 | Status of Operation: operational/non- Operational

operational/ closed/any other-if non-

operational-reason and period of non-

operational. !
10 | List of partiners/directors/proprietor with Shri Rana Ramnik Singh

addresses:

Status of consent under the Water Act. 1974
and Air Act, 1981

Director

I. The last CTO was granted by HO vide letter dr.
22-11-2021 under Water Act, 1974 and Air
Act, 1981 for manufacturing of 6 APA
Intermediate@ 135 Ton/Annum, 7 ADCA (@
100 Ton/Annum, Amoxycillin trihydrate@
116.8 TPA, Ampicillin trihydratei@ 29.20 TPA
and Cephalaxin monohydrate@ 146 TPA
which is valid up to 30.00.2026.

2. Industry has obtained CTE expansion for mfg.
of APls from HO vide letter dt. 23-08-2022.
Now, Industry has applied for Consent 1o
Operate expansion (1175 MTPA) application
on dt. 21-09-2022 online which is under
consideration with the Board.

| *industry had obtained EC from MOEF, GOI vide

ol

"
b



letter dt. 03-12-2021 for products -API mm

existing capacity 160.6 MTPA to 1335 MTPA at
plot no, C-826 RIA Bhiwadi,

12 | Status of authorization under HWM Rules Authorization under HWMR-2016 has been
granted by HO vide lener dt. 24-06-2020 for
category 33.1, 3533, 37.3 and 5.1 which is valid
upto is valid up to 31/01/2025.

MNow, Industry has also applied for amendment in
authorization vide application on dt. 20-12-2022
with increase in  haz. wastes generation capacity of
all  four existing categories,  authorization
application for entire plant is under consideration
] with the Board.
13 | Name of raw materials with quantity (per day as per consent application
or month or annum)
14 | Name of products(s) any by-products Exiting product:-
manufactured with quantity (per day or per a. O APA Intermediateq 135 Ton/Annum,
month of per annum}) b. 7ADCA (@ 100 Ton/Annum,
¢.  Amoxycillin tribydratei@ 116.8 TPA,
d. Ampicillin trihydrate@ 29.20 TPA and
e. Cephalaxin monohydrate(@ 14.6 TPA
Product under expansion -
As per CTE order dt. 23-08-2022
15 | Water related: L
I. Source of water One bore well and one  RIICO water supply
connection
2. Status of metering arrangement on sources | provided
3. Meter reading (if meter provided) Yes,
Bore well reading — 000353KL
4. Metering arrangement for water -
consumption in various process/use
5. Water consumption process/purpose wise Domestic and other use — 3.91KLD
Industrial use - 5.94 KLD
6. Status of log book of water drawl and Maintained
consumption o=
Water consumption i liter/day Total water consumption — 22.55 KLD
{9.85 KLD fresh water (existing — 5,85 KLD and 4
KLD for expansion) and 12.7 KLD treated water
recycled in process. )

1T | Waste water generation(stream wise) per day: | Domestic waste water— 0.5 KLD existing + 1.98
KLD under expansion
[ndustrial waste water —13.4 KLD (7.7 KLD from
existing plant + 5.7 KLD under expansion)

18 | Whether the industry is connected with CETP | For treatment of domestic waste water industry has

or has provided Effluent Treatment Plant or
treatment not required?

1

provided septic tank and soak pit.

For treatment of trade ¢ffluent, industry has provided
ETP of 12 KLD, RO plant- two stage and RO reject

o
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disposal system.
19 | In case Effluent Treatment Plant (ETP) ETP, RO plant- two stage and RO reject disposal
provided, details of same (In case of multiple system.
ETP's or STP’s, please provide details for all):
A | Effluent Treatment Plant (ETP) unit ETP comprised of equalization tank,
operation/process with details and status neutralization, filter press, dosing of alum, lime
{Enclose Flow Sheet): and poly, primary settling, acration- sec. settling,
PSF & ACF, collection tank, -R.0. plani-two
stage- RO permeate tank and RO reject disposal
system with forced evaporation system and sludge
drying beds,
B | Operational Status of ETP units at the time | ETP was found operational.
of inspection:
C | Whether Separate electric metar for Yes,
Effluent Treatment Plant is provided or 206119 Kwh
Not? If, ves, then readings thereof.
[ | Whether water meter at inlet, outlet and for | Inlel1 - 05122.5KL
recycle has been provided or not? If, yes, Qutlet- (27, 00KL
then readings thereof,
RO reject line- 0169 2KL
E | Whether loghook for operation, electrie Maintained
meterwater meters’ chemicals
consumption is maintained or not?
F | Characteristics of waste water (as per site | No
observations) pH, Temperature,
Conductivity, Dissolved Oxygen
20 | Discharge of waste water (per day) Domestic waste water — 0.5 KLD existing + 1.98
KL under expansion
Industrial waste water — 13.4 KLD (7.7 KLD from
existing plant + 5.7 KLI) under expansion)
expansion)
21 | Point of discharge/ disposal of waste water and | Domestic waste water — septic tank and soak pit
ultimate receiving body. Adequacy of disposal: ’
Industrial waste water - 13.4 KLD
{after treatment through ETP— RO plant, 12.7 KLD treated
water rensed'recyeled In boiler & sooling use, and 0.7
KLD sludge & forced evaporated)
22 | Reevele of treated effluent (if any) Yes
23 | Details of recycling arrangements Industrial waste water reused/recycled in boiler
and cooling use.
24 | Metering arrangements for recycling? If, yes, | Yes, as outlet of ETP E
then meter reading
25 | Whether industry is a member of CETP? No
Provide details.
26 | CETP inlet norms NA
2T | Method of conveyance of waste water from NA
industry to CETP
28 | Adequacy of CETP for total effluent reaching | NA
CETP
29 | Details of air pollution; ;

4]
T
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A | Process Stacks-
Sr. | Stack attached | Stack Probable Details of Comment on | Whether adequate
No | to process height in | pollutants APCM adequacy of | and safe
meter & APCM infrastructural
its monitering facility
adequacy 5 provided or not?
1. | 4-Reactor Approx. | Acid Alkali scrubber | Adequate -
(Glass lined 30 mt
Reactors-2 KL | from
each) (§KL)- | G.L.
existing
2 | 67 -reactors Installation work of 15 reactors under expansion project has been completed and
under rest of installation work will be completed in next 3-4 months. Industry has
expansion provided alkali scrubber at the roof top with stack. Connectivity work of reactors
project with the scrubber was under progress.
i} | Status of energy meter & hour meter NA £
i) | Status of log book of operation and meter NA
B | Flue gases stacks-
Sr. | Stack attached | Fuel | Rated Stack Details of | Comment | Whether adequate and
Mo | to plant fuel beightin | APCM on safe infrastructural
consump | meter its adequacy | monitoring facility
tion (it adeguacy of APCM | provided or not?
thr,
Kg/hr
a | Boiler 1.2 Coal | No-operative completely, disconnected lines for operation completely.
Ton/hr -
existing 44
b | Boiler 1.2 PNG |- Approx. | Stack o
Ton/hr - 25 mir. Adequate | Not required
existing from
G.L.
¢ | Boiler 0.5 PNG |- Approx. | Stack
Ton/hr — under 25 mitr, Adequate | Not required
expansion from
G.L
d | Boiler 3 Not installed till date
Ton'hr - under
eXpansion
1) | Status of energy meter & hour meter NA
ii) | Status of log book of operation and meter | NA
C | Source of fugitive emission and measures taken to control, if any with details & adequacy: l
Sr. No. Source Probable | Details of APCM | Comment on adequacy of APCM
pollutants
NA
i) | Status of meter & hour meter A
i) | Status of log book of operation and meter NA .
D | Details of Incinerator .
A | - For Liquid | NA

ey

&
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B - For Hazardous Waste (Solid) NA

e - If Combined | NA
1) | Status of encrgy meter & hour Meter NA
i) | Status of log book of operation and meter MNA
E | Details of D.G Sets "

Rating Status of Details of Adequacy of | Whether adequate and safe
Acoustic stack stack and infrastructural monitoring facility
enclosure acoustic provided or not?

enclosure

250 KVA— | Provided | Adequate Adequate Not required

existing Ml

100 KVA | Not installed till date

DG set -

expansion

F Source of foul odour and measures taken 1 control, il any, MNA
30 | Fly ash management with all details, if applicable, NA
31 | A | Details about Hazardous Waste Management
8r. | Source of Category of | Quantity of Hazardous | Facility for Collection, Storage,
No | Hazardous Waste | Hazardous | Waste genersted as per | Treatment, Transportation and
Waste authorization Disposal
application di. 20-12-
2022 i _
I | ETP Sludge 153 930 Kg/Annum Sent to CTDF Udaipur
2 | Evaporation 173 330 Kg/Annum Sent to CTDF Udaipur
residue
£ Empty EEN| 1250 Kg/Annum Sent to CTDF Udaipur
containers’barrels
4 Used or spent oil | 1240 litYAnnum Sold w registered recycler
Verification and irrepularities/gap found in manifests No
33 | Management/Disposal of spent Acid/SolventWaste Dils, if | NA
applicahle
34 | Whether industry is a member of TSDF site or not? Yes
35 | A | Satus of logbook for hazardous waste: Yes
B | Status of display board of size 4° X 6 at the main gate Provided
C | Status of display board at the storage area Provided
36 | Electric service number Ac. no. 91060570
37 | Water service number Ac. no. 623421460386
38 | Other relevant information regarding the industry, including | No
__| complaints U T
39 | Details of water/waste water sample collected during Sample report of ETP dt. 04-11-2022
inapection iz enclosed,
40 | Details of air/ emission sample collected during inspection No
4] | Compliance of CTE/ CTOY Authorization/ Registration/ As gbove
Undertaking/ Bank Guarantee if any, EC- conditions, if
applicable:
42 | Cess Verification MA
Consumption of water in different categories for cess NA
assessment {.
T

{'Pr
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Orther observations:

During inspection, following other observations were made:-

2.

10.

11.

12,

During inspection, the industry was found operative and engaged in production of APls

(pharmaceutical products mfg.) of existing plant.

The last CTO was granted by HO vide letter di. 22-11-2021 under Water Act, 1974 and Air

Act, 1981 for manufacturing of 6 APA Intermediate@ 135 Ton/Annum, 7 ADCA @ 100

Ton/Annum, Amoxycillin trihydrate@ 116.8 TPA, Ampicillin trihydrate(@ 29.20 TPA and

Cephalaxin monohydrated@ 14.6 TPA which is valid up to 30.09.2026.

Industry has obtgined CTE expansion for mifg, of various type of antibiotics from HO vide

letter dt. 23-08-2022, Now, Industry has applied for Consent to Operate expansion

application on dt. 21-09-2022 online which is under consideration at H.O.

Industry had obtained EC from MOEF, GOI vide letter dt. 03-12-2021 for products -API

mig. from existing capacity 160.6 MTPA to 1335 MTPA at plot no, C-826 RIA Bhiwadi.

Existing plant- Industry is having total 24 reactors in existing plant, in which 4 reactors are

engaged in  chemical reactions and rest 20  reactors are  used for

mixing/cooling/crystallization/storage purposes.

Dwring inspection, only existing plant was found operational and work of installation of

machines under expansion project was under progress. Details are as under-

4. [Installation work of 15 reactors under expansion project has been completed and rest of
installation work will be completed in next 3-4 months. Industry has provided alksli
serubber at the roof top with stack. Connectivity work of reactors with the scrubber was
under progress.

b. Steam boiler of 0.5 TPH has been installed,

Expansion part is yet to be commissioned for production. During inspection, representative of

unit intimated that the 67 reactor for which CTE expansion granted by Board on dt. 23-08-2022

included 24 existing reactors i.e., out of thses 67 reactors total 39 reactors (24 reactors existing +

|3 reactors under expansion) has been installed till date for carrying out production of 1335

MTPA. It is important to mention here that the remaining 28 reactors will be used as standby by

the unit. (letter of industry is enclosed).

Source of water consumption in the industry were one RIICO water supply connection and one

bore well. Industry has provided water meter at bore well and maintained log book. Industry

has obtained exemption letter™NOC/permission from CGWA for sbstraction of 985 KLD
ground water. As per record ground water abstraction was about 3 KLD.

Water requirement was observed at industry for domestic use, cooling purposes, boiler use and

floor & vessel cleaning.

Waste water gencration was observed from process (centrifuge, washing of product), floor

washing & vessel washing, DM plant recharge, cooling tower blow down and boiler blow

down and RO reject and from domestic activities.

Industry has provided septic tank and soak pit for treatment and disposal of domestic waste

water.

Industry has provided ETP (of capacity 12 KLD), RO plant (RO 1 =3KLPH, RO-II - 2KLPH) and

forced evaporator system for treatment of entire plant trade effluent and disposal of RO rejeet,

Industry has provided encrgy meter and water meter at inlet, outlet and RO reject line of ETF and

maintained logbook. As per log book, waste water generation was about 1 KLD and ro reject

generation was about 0.2KLD. During inspection, ETP was found operational and treated waste
waler was being reused/recycled in process of gooling and boiler use.

6\‘."‘4\\1?
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13,

14.

L5,

I6.

17.
18.
19.
20.

Forced evaporation system consist of one tank of size 20x16x3 L. divided into 1wo parts. Toal
30 no. of nozzles provided at tank, steam line circulation, electric heaters in 55 line - 4 nos. (each
capacity 6 KW) have been installed/provided over solar cum forced evaporator tank  for
evaporation of ro reject waste water.

Indusiry has provided continuous effluent menitoring system (CEMS) for effluent (BOD,
COD, TSS, pH). At the time of inspection readings were BOD-12.27 mg/, COD-83.52 mg/l.
TS8-15.5 mg/l, pH-7.33.

That the industry is required 1o submit details regarding shifting over hybrid /dual fuel mode
with the all DG sets as per CAQM direction no. 56, dt, 08-02-2022. It is important to
mention that vide its order dated 16-12-2022, CAQM-NCR has exempted from installation
of RECD (Retrofitted emission controlled device) till 30-09-2023 (DG sets =298 KW w0
<800 KW,

Authorization under HWMR-2016 has been granted by HO vide letter dt. 24-06-2020 for
category 33,1, 353, 37.3 and 5.1 which is valid upto is valid up to 31/01/2025. Now,
Industry has also applied for amendment in authorization vide appheation on dt. 20-12-2022
with increase in  haz, wastes generation capacity of all existing categones, anthonzation
application for entire plant is under consideration with the Board.

Industry has provided display board at the main gate for hazardous waste information.
Industry has maintained the record of peneration and disposal of haz. wastes.

[ndustry has provided closed room for the storage of haz. wasles.

[ndustry has made agreement/obtained membership from CTDF Udaipur with expanded
capacity of haz. Wastes generation. (copy enclosed).

21. As per data submitied by the industry, production is within the existing planl consented
capacity. ...nl'-""-'l:*
(Unresh Kumar)
Aszst Environment Engineer
Recommendation:-

In Iighl of contents of this inspection report and request letter received from industry on
dt. 29-12-2022, it may be accorded consent 1o operate expansion for production of capacity of
1175 MTPA and authorization under HWMR for entire plant with specific condition that the
industry shall obtain separate CTO expansion for remaining 28 reactors and remaining machines,
and 28 rectors shall be used by unit as standby.

{ Amit Sharma)
Regional Officer




Product details
8.
No. e Quantity! Capasity
(With Unit)
1. [MEBENDAZOLE 10, TPA
2. |DICLOXACILLIN S0DIUM 10, TPA
3, |CLOXACILLIN SODILUM 10, TPA
4. |Deflazacor o, TPA
5 Dexarnethasone SodumPhosphate 10, TPA
& |Betamethasons SodiumPhosphate 0, TPA
7.  |Betamctssons Di Propionate 10, TPA
8. |Betamethasone Valerate 10, TPA
9. {Mdlgr] Prednisolone 10, TPA
10, [Methylcobalmin 10, TPA
11, |Ampicillin anhydrous 10, TPA
12, Wefadroxil Monohydrte 110, TPA
13, [Tiabendazole |10, TPA
14, [Clobetasol Proplonace 110, TPA
15, Benfothamine 10, TPA
16, [CEPHALANIN MONOHYDRATE [10.4, TPA
17, [Mefenamic Acid T oo, TPA
15 [Sultamicillintosilatedihy deate 12, TPA
19, [Levetiraceam 15. TPA
20, |AMPICILLIN TRIFYDRATE | 50.8, TPA
2. |AMOXYCILLIN TRIHYDRATE  [183.2, TPA
22 |Pregabalin M, TPA
2. |Montilucast Sodiem 13, TPA
M, |OFLOXACIN |26, TPA ']
25 |ALBENDAZOLE 30, TPA
26, |Gliclaride 0, TPA
27, [Citicollne Sodum 30, TRA
" 28, |Phenylephrine hydrochloride 30, TPA
29, [Sitagliptin 0, TPA
30, (Telmisarian 6, TPA
il. ORNIDAZOLE 140, TPA
32, CEFIXIME 5, TPA
33, F]J'LAI:IIJ_LH SODILM 5, TRA
34 [FLUCLOXACILLIN SODIUM 5, TPA
15, |CEFDINIR 5, TPA
36, |Cefuroxime Axetil 5, TPA
37 |[UDCA Ursodeosycholic acid A0, TPA
18 |Disulfiram . TPA
19, |Cefpodoxine Proxitel 7, TPA
40, NTACINAMIDE 0, TPA
41 [NIMESULIDE 90, TPA

5794
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The Group In-Charge, Wl gAY
Rajasthan State Pollution Control Board, '\1’
Jaipur (Rajasthan)
Sub : CTO (Expansion)
Dear Sir,

Further to our application of CTO expansion, we hereby submit that including standby and
supporting reactors we are using total 24 Nos. Reactor Vessels.

We have added/installed 15 Nog. of reactor vessels for expansion.
Further 15 Nos, will be installed by February, 2023,

With the help of optimal utilization and process planning of timing for production in these
reactors we will be able to meet our production capacity of 1335 TPA.

In next 4-6 months further 12/13 reactors will be added to meet standby and supporting
requirement. These will be used during maintenance and breakdown of any above reactors.
This will help us for smooth and wouble free operation and production in near future,

We hope you will find the above clarification in order and oblige us by issuing CTO
(Expansion) for which we will be highly obliged.

Thanking you,

Yours sincerely
For Asiatic Drugs & Pharmaceuticals Pvt. Ltd.

Far Asialic Drogs icals {P) Lid,

Su:end:? Kun?a: Kush arised Signatory /__\‘
(Aulocieed Signakry) oV,
Mb.9214338480

. €7 To The Regional Officer,
Rajasthan Pollution Control Board, Bhiwadi.
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(See Rule - 24)
Final Report

Report No. : 1247

Report On : 2371172022
I hereby certify that | Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Contrel of Pollution) Act, 1974 received on

the 04/11/2012 from Mr Satyavan Singh, JSO, Bharatpur ,RSPCB Bharatpur

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

1598

a sample of Waste

Water of M/S Asiatic Drugs & Pharmaceuticals Pvt. Ltd. , Plant - Asiatic Drugs Pharmaceuticals Pvt,
Ltd. [297] ,Plot No-C-826, Phase-II, RIICO Industrial Area,Bhiwadi,Alwar , Tehsil- Tijara , Dvstrict-
Alwar Collected from Outlet of ETP Collected on  04/11/2022. The Sample was in a condition it for

analysis as reported below -

I further certify that I have analyzed the aforementioned sample on Z3/11/2022 and declare the result of the
apalysis to be as below -

5. No.  |Parameters Result
| pH 7.95
2 Total Suspended Solids mg/1 26
3 Chemical Oxygen Demand (COD) mg/l 136
4 Bio-Chemical Oxygen Demand (BOD) (3days at 277 C) mg/l 20
5 Oil & Grease mg/| 3.12

The condition of the seals, fastening and container on receipt was as follows

Signed Thiz On 23711 /2022

About: bissk

 Im ﬂ-l
Il
B ALYST

Rajasthan State Pollution Contrel Board
Regional Office Bhiwadi

(.01, Phase-2, RIICO Indusirial Area,

Bhiwadi

Phone: 01493-221435

g4 |
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ﬁg\ UDAIPUR CHANBER OF COMMERCE & INDUSTRY

A B0 Y 15007 AMHE & PO iy (LTS TS BT e Prabire, Klinkog, Erhug e & Touriens if Somtbarn Hilasithani

UCCIHWM-2352002-23/ ., 43 13 December 2022

M Asintic Drugs & Pharmaceutienls Py, Lid,
€826, RICO Industrial Ares, Phae - I,
BEHIWADI - 301019

District : Alwar

i Rajosthan)

Sob ; Revigion in Memiborshup for the dizpasal of updnted guunitity of Haznrdous W aste

Rel.: 1) Chur eardier leter Mo, LCCTHWM- 3 MAZ2-237 | B dated 09=10-2022
21 Y our E-misl umad lesior dated 97- ey

Drear Siry,

As per your email dated (07-12-2022: we are herehy revising your hazardous waste disposal sratus.
Fregsently yvour HWA mamhership 5 1o dizpose [ 50 Ko Annum under culepory 37,3, 250 Kglfﬁ]m“m

under eategory 33,1 and |50 Kg/Annum under catepory 35.3 of schedule |, Mow we an: plessed 1o
revese il as under

S.Na | Type of Category Quantity /
B Hazardons Waste Sch | Code Annum
.| Conceniration or evaporation residucs i < s 033 TPA
2, | Emply harrels / containers | liners contaminaied
itk hazardous chemicals | wasies : e et
3 | Chemical sludge from wiisilo witer treatmgn 1 35.3 093 TPA

Kindly nosfe that vou need 1o remes your HWM membership annually.

W ara hE'rE'b}- udvi:-'i.nEL i e Su=ninabulity Liniied {Fonuerly known as R-‘J.I'.Ili_'r' Envire Eﬁﬂinm’a
Limited} Lidaipaarfo secepl de o SRty of sl

Ihanking you,

Yours fmthfully,

For Udaipur Chamber of Commerce & Industry
g

"

lkh Lo

I'.I-1'. Angho Kethar
Sr. Viee President

w: 1) Member Secretary, Rajasthan Stite Pallution Control Board, Jaipur
21 Reginmal Officer, Rajasthan Stede Pollution Control Board, Alwar
N M Re Sudainability Limbed tFarmorly known 2s Ramky Enviro Enpineers Limited),

Lidanpiar

O A3 TR O0H

ol o, Thwin +rimgl BT -r.l\.u:'_'{;.ll.l.l.d.ll.p..._hdl.

Ry, | E R e M) fseri, Wrtignr - 313003 [FHaL |
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— REGIONAL OFFICE ws

:H:E’:“_ﬁ’ RAJASTHAN STATE POLLUTION CONTROL RBOARD

F-470, Mewar Dndustrind Area, Near VO] Bailding, Vilaipur

RPCR/RO/ daipur! 2 2 Dale: 24,08 22

The Group In-charge (CD)
Rajasthan Pollution Contral Board,

Jaipur

Sub: Inspection report of Mfs Amzole IndiaPvtlid,, 41 UdhyogVihar
Sukher, Tehsil Girwa, District Udaipur.
Ref: HLO. letter no. 200 dated 08/07/2022.
Sir,
With reference to subject cited above, aforesaid industry was inspected
by Board officials on 20/07/2022. Inspection report is being forwarded for

information and further necessary action at the level of head office.

Yours Faithfully

Encl: Asabove. /

Regional Officer
RSPCE, Udaipur
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Inspection Report of M/s Amzole IndiaPviLtd,,
41. UdbvooVikar | Sukher, Tehsil Girwa, District Udaipur

The nlfercsaid unit was inspected oo dated 290772027 by undersigned Board officials 10

verify the reply of show cause notice dated TRANTZZOL wibmiticd by the industry on dine

I2T2022. During inspection the represemtative of the unit Shri K. 5. Mathary, Bircctor ol

concern wiw present, During Inspection indusiry wars found pperional and enpaged in

PTE'H.‘IIH'““I'I itk bl olruges and imtenmedules.C Bservations daring lFF".|'H.-"i.Z|ill|'l are as [ollows:

=n Poimt ol SUN dated URA07/2022

Riit.  Fee deposited with the CTO
application daved 030572022 is
not adeguate. The PP deposited
Ros= 1, 200 0= g ainst (he
applicable fee Rs-1 38000/

Riii)  Industry  is  manufacturing
Ammonium Sulphate @ 153 TPD
without oblaining CTE from the

Board,

CB (i NOC of CGWA for abstraction

of ground water nol submitted,

TI'u’lI.tEl.l’_‘r' has applicd for NOC of CGWA on dae

{servations during inspection

through maline system on dote | 30772022,

Industry has applied for CTE {exp.) on 210072022 for
manufacturing ammenium sulphate @ 15 TPD which is |
under consideration a1 H.O. level. The unit has already '
sbtained CTO for manufacturing of ammonium sulphate |
solution @@ 47 TPD which is valid up to 31/08/2022, and
this ammonium sulphate & 153 TPD shall be obtained

fromn \he samis,

20412200 7, copy of same i encloged.

¥ (lv).  Water halance with details of
pn WL W B WIIE CONSLIM Fl[il:l-l'l
& waste wisler pencration has

mot heen submitied,

Kiv) ' Power of alterney/authonly
Fetter! Beerd resolution naot

subimittisd

Dy Acowstic  enclosure bave  aot

e
Q%

Copy of water balance enclosed as submitted with reply.
The water peneraled from the unit is subjected to
distillution and used in cooling tower ) 8,25 KLD along
wilh Iresh water (@ 75 KLID e approsimately diluted 1o
M1,

Copy ol resolution enchased as submitted with reply.

Aeoustic enclosurne provided over DG, setof 125 KVA,
1
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provided with one [1fh s :""IH SR VA s work orcher issued Toe 30 KVA 106, el

125 KVA, one 100G, set ol 380 0 which shiall e done 30 days (eopy enchsed ),

B A amd Oe TG, st ol A0

kWA,

T Height of Sack provided with | Provided,

P sel of 5 KWA s ool
adequate,
. ndusty bas not provided e | Provided

meter ot the mler of cooling

LT

@ | Industre has not
installed OCEMS
a  per CPCB

Guidelines

%o Far s OCEMS i comcem the unit had not been directed so Tar by -
H.O. or afler the inzpection dated 21072020 and 20000/2022 by R.0O.
ollice which also does not mention any noncomplionce with relerence to
OCEMS. Also there is no conditien in last CTO granted vide letter o,
FiTechyUdaipar{Girwa)'d | 15(1 W2018-2019/1917-1919 dated
02072018 regarding above. During inspection it was found thal waste
water is nol discharred outside the process loop and sent 1o distillation
and the distillate of waste water (and not Lthe waste water) is dirzetly fed
into the cooling tower. The distillate water is recyeled imernally without
| etwing out of the system. Thot may be reason the unil has not been
directed to install OCEMS although other units were ingructed from

H.0. in 2006 and the unit wes not direciied for the same.

| [0 The levels  of

particulale maotles

(P31 at
AAOM near plant
| grea swere Tound
exceeding the
‘ | prescrbed limis.

e e —

The pammeters in analysis report of stack monitoring conducted on |
2012022 are within limils and out ol twe ambient alr monitoring |

conducted one is under lmit and the other i oul of permissible Timit ss

this was conducted near the sale and probably due to raffic, it increased.
| However, the nmbient air quality near air pellution sources was within

limit. The unit infosmed that they are depositing fee for paid moaitoring

for conducting monicning,

Recommendations: CT0 may be considered alier wking mto deliberation/comments mentioned

against each point of the

:‘:.'-!15‘5I Kumar

AEL, RSP, Udaipur

show cause notice daned (BAOTIZ022.

7~

ﬁh..u.'.E Saksemg
Regiomal O1Ticer, RRPCH,
L Jekaipaar
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ENVIRO-ACOUSTICS DESIGN SERVICES | (™ Amumis |

(&R IS0 9001-2008 Certifiod Company}

e U D L SN s acs s sl RS S S CEEEREERESESSE=T=s

Te

M/5 = Amzale India Pyt itd. DATE- 03082022
Kind attestion - Mr. Mathur 98290407 64

Location - Udaypur Rajsthan India,
SUBJECT - Proposal for Room acoustic, Acoustic fire rated doors
PROPOSAL REFERENCE NO — EADS/MS/08/22/0102

LT RS

We at EADS offers complete standard and customized solutions for all industrial and
architectural acoustics needs. With mare than 50+ vears of combined experience we have
built a very professional and advanced setup and executed maore than 360 successful
projects. Our expertise Includes

1- Indushrial Acoustics

& Architectural acoustic

3- Highway moise contral

4- And turnkey orojects design and execution with consulting and neise monitoring

Drar Sir,

With reference to the abave subject and telephoric discussion & sibe visit held with your good
selves, we are pleased to submit our Techne-Commercial offer as under:-

REQUIREMENT

1= Acousic insWation of DG set room done by means of Room Acoustics.
i 20-25 dB [A) Insertion Loss ak One meter distance from outside wall boundary or
less than 75 di (A)

JECHNICAL SPECIFICATION OF ROOM ACOUSTICS

Boom Acoustics:-Providing 2 coats of CPRY adhesive on walls and cefling make 5TP Limited
fting acoustically treated 600 x 600 x 100 mm thick lining on walls and ceiling of DG room by
means of 100 mm thick 48 kg/m3 densty Twiga/Uoyd make glass wool absorbers, 22 gauge GI
channel framework of G00mm X 600mm fixed bo walls with wall plugs and covered with Twiga
make Industrizl glass fbrald Ussue paper 50 GSM, covered with 24 gauge sfuminum perforated

F-98 Sector-B Nolda {(UMitar Pradash) 201301
0120-4545191, E-maili- iInTolesaaviroacosustics. cam
AR I PN T T T B
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ENVIRO-ACOUSTICS DESIGN SERVICES | (fvpimens

(&n IS0 S001-2000 Certifiad Company)

-E- R P P R T 3 3 -8 5 F (3 3 3 4 R R F FF SR AR SR RE N TP T F =8 SN AT TR0 AT RO 1150134 1k by

To
M =~ Amzole India Pyt Ftd. DATE- (9,08/2022
Kind attention - Mr. Mzthur GE290407 G

Lecation - Udaypur Rajasthan India,

SUBJECT - Proposal for Room acoustic, Acoustic fire rated doors

PROPOSAL REFERENCE ND - EADS/MS/08/22/0102

LELMET WSt

We at EADS offers complete standard and customized solutions for all industrial and
architectural acoustics needs. With more than 50+ vears of combined axperience we have
bulit & very professional and advanced setup and executed more than 300 successful
projacts. Our expertise Includas

1- Indusnal Acoustics

2- Archibectural acoustic

3- Righway nalse controd

4= And burmkey projects deslgn and executian with eansulting and noiga monitering

Dear Sir,

With reference bo the above subject and telephonic discussion & site visit keld with your good
selves, we are pleased to submit our Techno-Commercal offer as under:-

REQUIREMENT

1- Acoustc insulabon of DG set room done by means of Room Acoustics.
2. 20-25 dB [A) Inserthon Logs akb One meter distancs fram outside wall baundary ar
lessthan 7S dB (A)

TECHNICAL SPECIFICATION OF ROOM ACOUSTICS .

sProvidng 2 coats of CPRY adhesive on walls and ceiling make STP Limited
fixing acoustically treated 600 x 600 x 100 mm thick Fning on walls and ceiling of DG ream by
mieans of 100 mm thick 48 kg/m3 densky Twiga/Uoyd make glas wool absorbers, 22 gauge G
channel framework of 600mm x 600mm fixed to walls with wadl plugs and covered with Twiga
make irdistrial glass fibroid tissue papar 50 GSM, covered with 24 gauge aluminum perforated

F-98 Sector-8 Nolda (Uttar Pradesh) 2049 304
01 Z0-4545191, E-mail:- infofenvircacousiles.com
YA A e AL LT P Ll
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ENVIRO-ACOUSTICS DESIGN SERVICES | '™uniois |

i&n 1520 A009-2008 Cartilisd Caompany]

L el b B R R T, el s ——mmemess e EEE=E22

S S S E T EEE sy oo NN PE RS S SR E s S sSEIEESEE

0% open area’ G, Sheet, the perforated sheet shal be sretched nghtty over the frame wark
and ehall be sealed with 20mm wide natural anodized aluminum beading over all the channel
Tramework at all the joints,

Insulation -100mm thick, the inzide cavity shall be fillad with nigh quabty resin bounded

s3kg m3 Twiga Uovd glase wool absecbars of 100 mm thickness confirming IS - 8163,

Fibrxd hissue paper Twiga make (50 GSM) will be used to support the insufation materal
| Absorber Slabe),

Acoustc frg doors- 6x7 feet and 4x7 feet (CBRI test certificate shall be provided for fire test)
Supphy Bnd installaton of steel Aush fire doors with acoustic and fire rating 120 minutes 25 per
manufacturer specification and simiar to the prototype tested by CERI, Roorkee and certificate
izsued there of as per IS 3614 part 2, 1992 with overall size as per requirement.

Door frama are made with 1.6mm thick galvanized steel sheet pressed to single rebate profile of
&ize 125%60mm,

Dpor shutter are made with 14 Gauge galvanized stesd shest pressed formed to provide a
Tamm thick fully flushed double skin, Panel shall with lack seam joints at style edges and filled
With ceramic wool [ 96 kgfoum density} honey comb struckure with reinforcement at top,
Lattem and stile surrounds. The stems also nclude provision for required iron moengery and

finished with zinc, Phesphate storing primer & powder coated finish,

Hinges: 55 304 grade, ball bearing butt hinges 4"x3"xImm- Garg/Hafele make

Dead lodke L side key and other side thumb turn, TOmm cviindar- Asss Ablay/Hafele make

D handle: 55 304 grade, 19mm dia, 300mm long- Assa Abloy/Mafele make

Door closer - surface maounked, std arm Abloy/Hafele make

Concealed fMush belt: 300mm long DarmadHafele makes

Wision panel: &mm thick clear wired glass pamel 200 x 300 mm- Plinoton olass make

Smoke seal: Llxdmm

Results-
There will be noise reduction of 20-25 4B (A) from one meber distance from wall boundary of

0G Room, or less than 75 dB (R) & one meter distance. On site test shall be provide,
Piease nota that during testing we hawve to cloge all noise scurces 2t testing area.

Commerdais
[
SL.No | Particalars (Supply and Unit Oty Rate THR Amount (INR)
installation)

1 B0 kva Acoustic Enclosure | 1 ; 1 mos 1,70,000.00 INE ]

| Size 57027003000 mm . |
| | Installation Charges - 15,000,00
TOTAL 3,85,000.00 INR

F-98 Sector-8 MNoida (Uittar Pradesh) 209301
O9120-4545191, E-mmall- infolenviroacousiilces. & am
ey BRYireacoustice in
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ENVIRO-ACOUSTICS DESIGN SERVICES [ (Fipiom )
e s {An IS0 2001-2008 Cortified Company)

ElsEEE s HerEs

Terms & Conditions

Price | Ex Works _FI.'E-ll;lhl: and Gst extra, _i
Delivery 3-8 weeks after rec-elu'lnEEn with advance paymant . "‘
Sales Tax GSTE@18% Extra ' o i
Payment Terms 50% advance, 40 on delivery of acoustic lining matenal rest 10% |
after testing .
Statutory Variation In case any variation on taxes or any new levy is imposed, the
l same shall be charged extra at achual.
warranty 12 months standard warranty against any parformance or
manufacturing defect
Civil work Civil work shall be in client scope, ladder, eledricity, scaffolding
shall be provided by client
1
Regards
Mahendra
Sharma
9811940703

F-38 Sector-8 Holida [Uttar Pradesh) 201301
DAZ0-45485191, E-mail:- Infodlenviroacoustics. com
Ao srviros csuatica_ in
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Fime Chemicals

Ref: AIPL/RSPCR/2022-2023/207

Ta, Date: 20" July 2022
3¥5__

The Group In-Charge [CD], P e
) s
Rajasthan State Pollution Control Board, e —

-

Hezd Quarter, 4, Institutional Area,
Jhalana Doongri,

laipur- 302004

Sub: Consent to operyte application Dated 03.05.2022 (Unit id-22, Application id: 309700)

Dear 5r,

Please refer to your better no. F.Tech (CD-187) RPCB/CD/UID-22/289 Dated 08.07.22, we give below
answers to the queries ralsed by vou.

1, The fees was paid as per the online guidelines of the board, we have however deposited
balance of T1A000 & will request you to please send us the detalls for accounting purpose.

2. We hawve not started making ammonium Sulphate solid, We are alregdy having consent for
47 TPD of Ammonium sulphate solution which we wish to convert to Ammonium Sulphate
solid 15 TPD. We are applying for its CTE along with necessary fees separately at the earfiest.

i We have alrezdy applied to CGWA copy of application enclosed,

4. Authority letter enclosed as desired. |
[ =]
AT Lebbyesg Wibaar, Sakheed Uldespiiir - 217004 Inida
£ oyt o PMCDET = w811 204 pdAlSAT AN o e Gam e I R R L]

G L SRS TOBEFTCOSMEES
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Farves Cheamicals

Wates halance enciosed as diosiiod

LW are i Lalk with companies provlding acoustle enclosure B will make the rooms sound
procd by 30™ October 2022, In the mean tme we have replaced 380 KVA gonecator with
new generator of IR0 EVA with bullt-on scoustic encloswre, phote enclosed.

i Height of chimney of the 500 KVA 046G set has already been Increased to 4.5 M above
building as per farmula Hahiviya

il Mechanical llowmeter has been provided, however we are replacing It with
electromagnetic flowmeter & will complete at the earliest 1o ensure proper measurement,

. We have provided flowmeter at the process water generation which is used In cooling
tower, earlier the same was not required as per our CTO dated 02/07/2018. We will also put
PTZ camera with the guidance of Reglonal office by 30" September 2022,

v. s we are situated in RIICO industrial area surrounded by Marble processing units the
AAOM some time goes up due 10 heavy movement of trucks in the area, otherwise all other
parameters in our plant were within limits, Hewever we are approaching Regienal affice to
redo the test & will submit report at the earllest.

We therefor request vour good office to please renew our consent application.

With Warm Regards
Far Amzale India Pyt Limitad

For AMZEAE INDEA PYT. LTD
,x’?’j,f’
F i

¥ id aragdiing P Bujed

Kubveor Singh Matharu
CC RO, RPCE, RO Udaipur

LR Ii-llrrlup'l.lllull Saimipe Lkl i TN Bpailes
£ ot 08 MAGEF = s e Sl el ALl AT G o A sl | e
(=] R VEE R ELNLR T DT ek T
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9. mz.le

Fine Chemicals

COry OF RESOLUTION PASSED IN THE BOARD OF DIRECTORS
MEETING HELD ON 01" MAY" 2022 AT REGISTERED OFFICE
OF THE COMPANY 41, UDYOG VIHAR, SUKHER, UDAIPUR

We hereby certify that following Resolution of the Board of Directors of the {ompan)
wis passed al a meeting of the Board held on the 01.05.2022 and has been duly recorded
in the Minute Book of the Company.

“Resolved that the following persons whose signature are attested below are suthorised o

. sign all the papers and affidavits required for Hajasthan Pollution Control Board
approvals on the behalf of the Company.

1. SHRIKULVEER STNGH MATHARU oy
| P o
2. SHRISANJAY KUMAR JHA R
i
i

g Signature Attested

CERTIFIED TO BE TRUE COPY

FOR AND ON BEHALF OF THE BOARD

41, Udhyog Vihar, Sukber, Udaipur - 313004, India

hgg. &om
R zola@amaoie.com | amzolefys
i mﬁﬁﬁ;.ﬂcmﬁ : u:.r;.hn . AABCAT4D18, GETIN : JBAABCATAN B1ZU
CiN :

B

o | o, @mcte,com
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Water Balance
Input
| Dil. Mitrie Acid - 09.75 KLD
3 Process raw waler - 43,00 KLD
3, Liquor Ammonia 25% - 19.00 KL
4 Other Chemicals 050 KILD
Toal - T3I25KELD
¢ Output
1. Glyoxal 40 % - 07.20 KLD
L Dil, Acetic Acid 16-17% - 29.00 KLD
3 Ammonium Sulphate - 2850 KLD
Lig. 20-21%
. To eooling Tower - 0825 KLD
5. Drug & its intermediate - 00.30 KLD
Tuotal - TI25KLD
Met EMuent - Fern
W, umplicn e
' 8.No. | PARTICULARS (KLD) J
1. | Boilerand Cooling | 75 |
2. | Domestic ' 03
3. (rardening 03 _
4, Industrial process | 43 :
e Firy I i
Total Warer
Consumption | 124 | R0l




"I'I"ﬂﬁtt Water Generation:
S.No.  PARTICULARS |  (KLD) |
L. | Boiler snd Cooling Wil
% | Domestie 1.50
3. Industrial process 8.25
| Total 9,75
Waste Water Treatment :

The demestic waste water shall be treated with septic tank followed with soak pit.

The process wasie water (o be generated shall be treated with evaporation through
cooling tower and ash quenching,

Mo waste water shall be discharged outside premises.
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& Wim?:vnnmuntnf India

n nd Water Authority ([CGWA

fﬂ]m:‘w;: Walor Reseurces, River Dovelopment [-nd mr'v,ul Rejuvanation
pplications for lesus of NOG 10 Abstract Ground Wator (NOCAP)

295

Application for Permission to Abstract Ground Water for Industrial Use

(Application For New NOC)
Application Number ; 21-4/8048/RJINDIZ01T
i. Gonersl lnfarmation:
Water Cuality: Frasn Walol
Application Type Catogeryl Type of Application; Ghomical

(i} Hama ol Industng:

WS AMZOLE INDIAPAT, LD

[iil Location Details of the industrial Unit- (Attach Site Plan and Cartified Revenue Skatch} (5)

hddross Line 1 41, UDHYDG VIHAR
Middress Line 2 SUKHER
Address Ling 3
State: FALLSTHAM

s,  District UDAIPUR

Sub-District: GIRWA
WillngeTown: Udaipur
frea Typa 2 on-Molified
Area Type Category | Qwor Exploitad

i} Communication Address
Address Line 1; 41, UDHYOG VIHAR,
Bddeess Line It

feddross Lng 3:

State RALASTHAN
District: UDAIFUR |
4 ub-Diskrct:
Fincode: 113301

“ Phane Mumber with Area Code:
' Waile Mumber: 91 $E20040764

Fix Mumibar;
E-pail: pmzakelyshoo.com

{iv]) Satent Fratures of the Industrial Activity:
Thes omeany angaged In manufaciuring 2ty Himidazoa (ZM), 2 ity b5-Marcirmidapolo (2MNE and Ghoal

i) :_{:fd (s Details of the Existing [ Propased Indusingl |nit Premises Qramanship of the Land : Entimrn

Decuments of Qwnorship [ Laase: (%]

Land Use Details Existing (=g melar] Prepotod [(sa matar] Grand Tobal (5q moter
Grewn Bell Arsd 23500 [k ] ol (L] LA
Cipen Land 4348128 {i,00 -1].ﬂ| :.1-‘-
Head Pavad Anea 226,11 0,00 313

.-H'I
—— A / A P




= B

Rooflop area of building/

Govornment of India

Contral Grouwnd Wator Miitharity (CGWA)

Minis
try of Water Resources, River Dovelopment and Ganga Rejuvanation

Appli T
pplication for Permission to Abstract Ground Water for Industrial Use

sheds

ivi} Drainagn in the Area (River/ Nala etc)
ivii] Source of Availability of Surface Waler for
industrial Use (if any = Furnish Detalls):
{witi) Average Annual Rainfall in the Area (in mm):
{ix] Townships | Villages [Within Zkm Radius of
the Indusirial Unkt):
(¥} Whether Grouwnd YWatcr Utilizatian for:

Detaiis of Water Requ
(Faase Enclose Waler

(i Total Water Reqguiremeant

(i}

Total

{Application For New NOC)
pplication Humber : 21-4/B048/RHNIND/2017

Cate of Commencement Industng

Date of Expangien :

irement {Fresh and Recy
Elow Chart af Activitios and Reg

(a+brrodd) [rmxiday]

POLH 54

3368995

Mond

Mong

637 .00
Pl

Existing Industry
1OeOF I 80G

Wwater Requiremeant Details (Fresh Watar) im3day)

{a) Ground ¥Water

r Bermilable
Ponds elc.) {3 day]

Any Agency {m3fday}:

(b) Surface Wate
{Canal, River.

ley Water Supply from

Total Fraah Waler Requiromant

{a+bec)m3iday):
{d} Racycled wWater Lisa

Toial Walter Requiremant
(a+ b+e-sd)(m3/day)

ge [milday):

Requiremant {m3/day):

Breakup of Watar Req uirement and Lsage:

Butiv ity

Incwstrial Activity

residantial f
pomeslic
Gmgnhl‘:l‘l
Dawelspmeant
JEnwironment
|'I|l-' ritona e

Ctneer Wee
el Total

Exi=ling
Requirement
(m3/day)

11800
3,008

304

.08
124.00

clad Water Usageh
wiremant of W

Existing
124.00
000
0.0
124 0H0
0d
124.00
Proposed Total
irement Requiremant
(madday} (m3iday]
0,40 118.00
000 a4.00
.00 apo
n.od o.00
.06 124.00
=)
?ZEI'TE'?‘E”?DE"?W /

A
pplications for Issue of NOC to Abstract Ground Wator (NOCAP)

.4

0.0

ator al sach Swagel (5}

Proposad

.00
.00

0.00
o.no

0,00
0.00

M. af

gperational Days

by @ Waar

300
300

300

Toial

124 .00

.01

ib. 0
124.04

oL

124.000

Arnudl

Requiremsnt

[mm-,.-n:n
Le400 040

a0, L
paon.fc
(LR

Fr2oe.ou

[Eh el Sl
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Gavarnmanl af badin

Central Ground Water Authority (CGWA)
Ministry of Wator Resources, River Develapmant and Ganga Rejuvenation
Applications for lzgus of MOC to Absirazi Ground Waler [NOCAR]

297

Application for Permission to Abstract Ground Water for industrial Usa
[Application For New NOC)

ypplication Number : 21-4/B043/RJANDI201T
{iil Breakup of Recyebed Water Wlsago;

(m3iclay) (Days)
{a) Total Waste Water Genorated ; 45,00 300
(k] Cuantity of Treated Water Avallable 0.00
i, Reuse in Industrial Actlvity: 4500 300
iy, Reuse in Green Bel Developmeni: a0 404
i), Other Uses: 0.og i
ic] Total Treated Watar Utilized: 4300
Wi Sround Water Requirement: 124,00 {mididay]
lit]. Groundwater Abstraction Structure- Exisling:
Humber of Existing Structurss: 1
Mo,  Typeol Depth Depth  Discharge Oparatic  Bode Horso Whether
Sirsciune {Meber) io ImIHaw) nal Hours of P i ﬂt{lld
Hame J Year ' Wiater By}l Lt af with
of Diametar Ll Days Hame Fump Water
Cosnatrucion imm) [Maters [ear Meter
below
Cround
=, LWH]
i Tubowsl f- 10000/ 30,00 50087300 Submer 500 Mo
150 sibhd
Pumip
o] Groundwater Absiraction Structure- Proposed:
Humber of Propesed Sirustures; o
SHe Tups of Cepih Oepih Dischargs Operatic  Mode Horse Wihedhor
Suructure [Meatar) b {rediHo ) mal of Paaor fitked
Warma ! Yaar | Water Hours Lif of with
of Diamatar Lewvel {Day} i Marme Pump Warler
Comstruction {mirm} {Metors Days Meter
q bobow [Yemr)
Grourd
Lewvel)

(A mar)
L Fu R

13500.01
V200

(VR
tdTOC OO

Whinther Permissss
Regisiarad
wirth CGWA I 52
Details Thoneof

Mo -

Whether

Parmicslan

Hogistorad

Wil
COWA
®a

Dtails
Theronk

4 Groundwater Availability (Please Enclose a Comprehensive Report | Note on Groundwater Conditian !/
Groundwater Quality in and Around the Area) Applicable to Indusiries Consuming Greater Than 300 miiday and /

ar having a Land Area of Greator Than 2 Ha.- (5}

Consumplion less han 500m3 fday
Land area less than 2 ha,

5 Detalle of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed fo take up Rainwster Harvesting and Recharge cutsida the Industrial Unit Pramises. than
provide NOC from the Concern Authority I Agoncy where the Harvesting Measures are Proposed, if Alroady
implamanted, details may be fumished. (Atach Report on Comprehensive & Feasibbe Rainwater Harvosting !

Recharge Proposal).- (5)

Roin wator harvasting al tho plant (A report atlachod a8 annexed)

£l

7

29122017 01T PM S S,

Fege Aot



Governinont of larls @
Centeal Ground Water Autharity (CGWAL

Ministry of Waier Rnsaurces, R
v River Developmant and G A
Applications for 1ssee of NOC to Abstrict Ground '.l':':m [r?ij'::g:;?lhw

Application for Permigglon !;u .ﬂthstr:m Ground Water for Industrial Use
(Application For New NOC)

wpplication Numbaor @ 21-4/B048/RJANDIZDTT

G Euw of Reterral Letter seaking NOG from CGWA fram Contril Pallutlon Control Baare i State Poblsticn o)
h::::ﬁ:::rlrﬂbr Indian Standards § Minisiry of Environment and Forosis | Gther Coniral ! Stale Mg s sl

fiached Rafermal Letier
Mo AMached Referral Lattar Atiachmant Nama File Mame
| Stale Polificn Control Baard  CTO Cenacnt o Oporats.prf

Have You Applicd Earlior for Grovndwaier Glearance fram CGWA [ State Governmant Agancy:
H ¥ee, so Dolails thersaf with Skilus:

INDUSTRIAL USE- Belf Declaration

H'l i5 10 Coridy that the Dpla @nd information Fumished Ahave are Truo o (e Bosl ol My Rtk and Beslind FE | a0
Aware il i Aoy Parl of the Dala /inforrnation Subenitted is Fownd to be False o bfislcackmg at Any Slage the Applrato

will b Rojeciod Dut Righty.
Apphcation Pralarma is Subjoct 1 Madification from Time o Time.
apphestion shauld ba submiltad o Fegonal Oiffice.

[ gional Direcier, Central Ground Water Board Wasiam Reglon, 6-A, Jhalana Deongri, JAIFUR, RAJASTHAN, J02004

3 tpormpleds Anphcation will ba Summarly Relacled.
& nmitied Application will not be Processed il fhiz Print Oul
fogional Office,

{ Appicam has i Submil Processing Feg of Re 1000.00- [Rupacs
1 ns-Thharalkoshgow in). A recipt will be ganerad. Please fill in the
asclieslion &nd sitaeh recopl Song Wi hard copy of spplicalan.

Eharatkosh Dotails:-

af tha Signed Completa Applicatian is Submified 10

g Thausand Orily) theeugh BON Tax RECEIFT PORTAL
Tranaactics Ref Ma. and Date from o recaipd; in prini ol of

Traneacon ol -1 |||£l|"'| [.'I'_'.L'_‘G"'J 55
bprmibear s s B
L g7 S 1 5 S04

& Man-Refundable. Applicant shoald ensure and check Eligibility of Submission alRppllcalion

g:- The Processhng Foe ;
- ! Requirad Decuments before Submitting Online Application.

Attached Files!

i), Site Plan . (Rafer: 1 {il}
5.Ha Attachment Name

File Hama
{  Site Flan Sitm Plan,pd!

7 Carfified Reverns Sketch : (Rofor: 1 (i)}

pdt AlbachmeEnt Found!

7. Dogurnenls of Ownorshlp [ Leasd : (Roferz 1{v]}

o 2017 Db 1T P Pags @l
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; Conbral Grownd Waler Authority [CGWA)
Winlstry ef Water Haenurrns, Rives Davalapmont and Ganga Hojuvenplion
Applicatlons for lsuuo of NOC to Abistract Graund Wailni [NOCAP)

Apphication lor Permission to Abstract Ground Water for Industrial Use

{Application For Now NOC)
pplication Number : 21-NB04EMRINNDR01T

% Mo Alinchmeni Hama Fila Mama
1 L allcimem Lind Alkatmont Latiar -1,FOF
d aliptmend o tand Migbmai fatiar POF
i Faclory lcorco Faclory Liconce Corificatn, pd!

a) Source of Availabiity of Sucface Watar ; (Rator: 1 {vil})
bt Adbahimend T oand)
54 Eniclosn Flaw Chan af Activity and Regquirement of Wator: (Refor: 2)
5 Ho Altachment Hama Fila Marm
5 Waer balince waler Balance.pdl
i, Croundwater Availability Report : (Refer: 4)
Wi Aschrent Fourd!
1, Datails of Ramwater Harvosting | Asificial Recharge Meosures : {Rafart 5)
5 Mo Attachment Nome File Nama
i Rl abor haryesiing Rainsator harvesting.pdl
Al Authmcizaten

Mg Attachment Fourd

1. Man-Polluting Efffuent |

5 Mo Attachment Hama File Mama
| Hon palluton offuen! Air ropoet. pdf

i1} Entra Attachment |
i Aachmant Found
12}, Beanned Industrial Applicatian &
1y Adachmend Fourd|

aif 1017 0617 P Fangic tint




Government of India m
central Ground Water Autharity (CGWA)
Ministry of Waler Respurces, Rivar Development and Gango Fejuvenation
hpplications for ls5us ol NOG to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Induﬁtrinl Use

[Applir;atiun For New NOG) L) >
A fa
\pplication Mumber | 24 A/B048RJINDIZNAT xf 4
Drarbe 'Hamegﬂlwﬂuﬂ' af the appiear
Manh ' I:llﬂllth -ﬂﬁ-lﬂal Hes 1

Associntad User;  amzoleds
Submitted By Usar ! areaalpdp
Subenlggion Dete . E80 o7

+ | case sned by any sutharized signatory, the detais of the signatory with the autharization shal &€
gnctoged,

— e e
— e —— ——— T

e Bl
g a0y 0BT il aame
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Repional Office
Rajasthan State Pollution Control Board
Address | F-470, Near UCCT Building. M_LA, Udaipor (Raj. )
Email : rorpeh uriggmail.com Phone no : 294-24%1269

Ryl

No. RPCB/ROU/UI- 102/ 20 52 Date-25/01[14

Group In-charge (CDO),
Rajasthan Staie Pollution Control Board,
Jaipur,

Sub:-  Inspaction Report of M/S Golden Durgs Pyt Lid a Piot Mo C-155, Mewar Industrial
Aren, Maodr, Tehsil: Girwa, District: Lidaipur.
Refi- 1. HO Letier Mo, F Tech (CD-Haz-142¥RPCB/CD /647-649 dated 04/08/2023 and H.O,
Email dated 27,12.2023.

Sir,

In reference to the above, the aforesaid industry M/S Golden Durgs Pvi. Lad. at plot no. C-1535,
sMewar Industrizl Area. Madd, Tehsil: Girwa, Distret: Udaipur was inspected by board official on
19012024, An inspection report Is being submined for information and further necessary action,

Yours Faithfully

Encl; As above. ‘///

{ Sharad Saksena)
Regional Officer
RO, RSPCB, Udaipur
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"
FORMAT FOR INSPECTION OF INDUSTRIES WITH REGARD TO ﬂﬁimﬂhﬂnﬁﬂi AND
MANGEMENT OF HAZARDOUS WASTE

5. No. Particulars Status/Details
1 Mame of Industry M/s Golden Drugs Pvt. Lid. .
2 Complete Postal Address | C-155, MIA, Road No.-2, Madn, Udaipur.Rajasthan, Pin-313003
of the Industry 5
3| Website NA {
Telephone No.- 0294-2490411
4 Tel and Fax Number Fax “NLA.
5 Longitude and Latitude Longitude: 73.753217 And Latitude: 24.580401
6 E-Mail _amﬁanmmﬁ@wﬁmm.nng
i D|p (M| M|Y|Y|[VY]Y
3
7 Date of visit 1 19 J0 [1 12102 |4 o L
MName b g
Contact Person. Name, | BLLIRIEIN] [RT [PTO[RTO[AIT[T] [ [ [ [ | [ 1]
§ | Desgustionsd Conlset | onaan
No [UINTTTT] TefefAle] T T T T T T T T 7 1] [ [ ]
o Contact No. i
S ofafeafofofafifals[a] T-T T T T T T T 11 _ |
Name and Designation of 5. No. Name of Person Designatigy
0 the officials visiting the 1. Payal Pancholi Supdt. 5.0, ﬂ
Unit
Process description in brief
for each product. Also :
atbich process Bow Details are enclosed
10 | diagram indicating raw .
materials and sources of 3
hazardous waste generation Yo Q
along with mass balance
11 | Year of Commissioning March - 20138
{3 | Preduction (in MT or KL/ 8. No. Produet MT/Day or Month or Annum Operational Status
Day) of cach product 1, Tinidazole 14.00 TPA Operational
X s

C
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~ ~
Date of Issue —
DD M M|Y |Y |Y|Y
0 1 0| 712 |0 |2 [3
13 Status of Consent under the
Water Act, 1974 Validity
DD MM Y|Y|Y|Y]|.
3 |0 |0 |6 [2 |0 |2 [38 \
~ f
Date of Issue L
DD MIMY|Y|Y|Y
14 Status of Consent under the Bl Ll lls [BEEls
Water Act, 1981 Validity
DD MMV VIV V).
3 0 i 6 |2 |0 |2 |8 i
Date of [asue o nﬁ.
DD MM Y|Y|Y|Y
213 |0 |8]12]1011)|8
Status of Authorizati Aty
atus o rization r
under the Hazardous Waste | _w -_“__ _Mﬂ ﬂa ._m. “. W. M .
(Management, Flancling & | it has applied for Authorization under HWMR on 21/4/2023 mentigh following waste and also add e
ranshoundary Movement) | . rore category 1.e. Spent Catalyst 18.1 (&3 MTA. 4
Rules, 2008 (HWM Rules, | Mode of Treatment &
2008)/ Hazardous & Other || 8. No, Name of HW Category | Quantity | oot
. Wastes (Management & isposal/Recycling/Reuse etc.
Transboundary Movement) L. | Process Residue and Waste 28.1 27.00 MTPA CTDF Udaipur
St 000 FHEER e 2| S Cibon (Phs 283 | 300 MTPA CTDF Udaipur |
Rules, 2016) and desails of I dustelas) : | | - g
Hazardous Waste (HW) _ . ; b i
authorized .3 | Off Specification Products 284 3.00 MTPA] CTDF Udaipur ﬂ”
(Please also attach copy of | ™4™ "Ryac evpired, discarded and off- 385 | 5.00 MIPA CTDF Udaipur ,_
authorization} | specification drugs/Medicines
3 Chemical sludge from wasle 353 15.00 MTPA CTDF E.n_m_.mn:n
w water rreatment
) 6. | Used or spent eil 5.1 200 KLA § CTDF Udaipur
o Nl

&



Copy of authorization enclosed

16

Mame and Categories of
HW penerated and their

regpective quantity

{Please specify all types of
HW generated from the
unit along with category as
per Schedule I or II of the
HOWM Rules, 2016)

The details of various categories of hazardous wastes peneration and their gquantity, as verified by the
inspecting team during the inspection are 45 below in Table- 1:

_.__.

S. | Various | Nameof | HW HW Actual quantity of | Actual quantity of
No. | Product HW generatio | generation | products produced or | HW generated
ion {with n {in as per the _ inputs used 1l
Plant/ | category | Tonne) | consented || During | During During
Process ] per tone | capacity current | previous curreni During
atthe | generste | of the of the financial | financial || financial | previous
facility din consente | product || year(as | year vear (as financial
Tonne d (Tonne _ on date v || on date of year
and their | product | per day of | | of - inspection
quantity month or .Em.._umn.:n )
per annum) | | n)
Tonne 18] (7
of Pr {Inp | Pr |Inp
inputs® od |t |od |ot
& ue uet
ﬁ v
(%)
(1) (8)
() (4) (5)
(3}

1. | Manufa | Chemica | Approx Approx | 50. [60. |9, | 145 9 Ton 3,00
cturing | | sludpe | 2,00 900 TPA |00 |00 | 50 | _n_..__ MT/Annum
of (35.3) TonAnn | HWon |To |To | To | Gen/

Tinidaz | And um the A | A | o | Ann
ole Spent productio | nnu | nnu | A | um
carbon nof3500 [m |m |mn
(28.3) TPA u
9.00 m
Ton/An .
num |
* Please give name and guantity of each of the inputs for each rows amﬁ_%m__u:m table case of

recycling/utilization/ pre-processing/co-processing units, the inputs would & include HW being procured an

used in deriving products

C

o

AT -
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Note: Column (3) and (4) are to be derived as per mass balance and verified n:mumlmm inspection. Column
(6} and (7) are to be derived from Column (3) or (4), as applicable

Captive

M

17 | Recyeling/Utilization/ - ﬂ.
Incineration/Secured Land i
filling facility details o

1. Storage facility details and capacity:
(1) Lined/ unlined-: Lined
(11}Open/ Covered and safe from rain water intrusion; Covered
(iii)Capacily : Size : 16° (H)X 50" (W) XB86" (L)
(iv)In case of incinerable hazardous waste storage, ecomment on nﬁEﬁ:ﬁEﬁ of CPCB guidelines; N.A. m
2. Details of HW Stored i
[Table 2: Details of HW Stored|
S | Mame& | Actual HW | Previous Stock Actual Balance (in | Latest Date of
MNo. | Category | generatedin | (in Tonne) stored | Quantity (in Tonne) Transfer of HW
) of HW [as | Tonne [sum | in storage shed | Tonne) found | (Column 13 | 1o authorized
o M“_:M”“.m”w.n“m—..—vﬁuﬂnﬂmfni per af Column | (at the _umm...:._:m:m stored on the 1 + Colamn recyeler/ co-
i R _m.m (10) | Column | (8) and (9) of of previous day of 14} processor/ TSD
Pee g (3) of Table 1] financial year) imspection Fi etc.
Table 1]
12) {13) (14} (13) (16}
(1) _ . \
1. | Chemical 12 MT NA L7MT LT MT 21.11.2023
Sludge .
and Spent h
Carbon o h
|
3. Comments on whether HW is being sent to authorized recycler/co-processor TSDFfete. timely in
compliance with Rule 9 of the HOWM Rules ; Yes
1. Details of the authorized actual user*/common TSDF, as applicable, whom HW sent:
. Table 3A: Details of authorized actual user and TSDF
Categonies and quantity of Y
1% | HW sent 1o authorized 218 MNamea & Name of SPCB/PCC | Activities for which dwthorization | Name & categories
actual user/ common TSDF || No. | address of the who granted granted to the authorized of HW for which
o authorized authorization to the TSDF/Actual user (specify authorization
™ common authorized among transportation’ recveling/ granted 1o the
L (17) | TSDF/Actual | TSDFiActualuser | utilization'pre-processing/co- authorized | |

T
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5\
(-
| User* and authorization processing/incinerationsecured | TSDF/ Actual User*
o, with its validity land filling)
(18) (21)
(e {20}
L Udaipur RSPCB. Secured land filling NA
Chamber of | F(HSW)/Udaipyr({M
Commerce & | avli)7152(1)/2023- 5
Industry 2024/6218-6220 -
(UCCD dated 27/12/2023

20

* Actusl user includes occupier who procures and processes HW for reuse, recycling, recovery, pre-
processing, utilization including co-processing.

2. Details of HW sent to the authorized actual user and TSDF, as applicable, since previous financial year
{as per daily/annual record and manifest document Form 10): Please apglicable data in Table 3B as attach
with this format separately.

Compliance w.r.t. labeling,
manifest system, records,
annual returns ete,

Observations:-

1. Adequate packing of HW: Packed in bags

2. Labeling of HW containers in form 8 : Not observed during inspection, the representative advised to
mainiain the same,

3. Compliance of all Manifest Documents and sending/receiving of the same to concerned when HW are
being sent (refer Rule 19 of the HOWM Rules, 2016); Satisfactory b

3. NOC from the concerned SPCB/PCC if HW are sent for disposal to other State/UT: Not applicable

4. Transportation HW only by authorized sender or receiver; Yes - ﬁ
"

6. Intimation to both the SPCBs/PCCS before handing over the waste to the transport incase HW is sent fo
recycling or utilization including co-processing : Not applicable,

7. Prior intimation to SPCBs/PCCs of the states/UTs of transit incase of interstate transportation : Mot
applicable

8. Transportation of HW and compliance with Rules under Motor {nsmn_mm Act, 1988 : Vehicle is provided
by UCCI L

9. Daily records maintenance in Form 3 : Yes maintained

10. Timely submission of annual returns in Form 4 to the SPCB/PCC : Yes

C

21

Safety facilities provided at
storage facility

Sr. No. Safety Faclity
1 Personal protective Equipments provided to labours
z fire fighting system provided

22

Environmental Monitoring

Yes, during inspection 2 AAQM. 1 Stack, ] Noise monitoring were conducted and results are found within
the preseribed standard. !
Copies of analysis reports are enclosed, -

0

—
-

L i

-



9

‘ Details of HW contami Nil N

yy | mated sites, if any, within et @)

and outside the industry

| premises |

24 | Remarks The details of hazardous waste is based on the material balance provided by the unit representative.

3 e~
L~ Payal Panch
Supdt.5.0.

Recommendations:- B, T _T?Ai Koo sl Pt s A

_..r.ﬁ..rn.._..n F

____w._u.ﬂl o A

o 1.r.“F..._u.._..r._".......:_"l
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wv Table 3B : Details of HW sent authorized actual user and TSDF listed in Table 3A since previous financial vear till date of inspection

' HW sent for Recycling/Utilization/Pre-processing' Caw processing/

S.Mo,| Name of | Quantity recycled’ Utilized/ Total Quant]
HW & Disposed in captive facility (in Incineration’ Secured Landfilling in Tonnes and to whom HW of ha !
Category | Tonme) . recycled!

{as per Incinerated | Secure | Recyecled | Recyel | Utilizati | Pre- Co- Incine | Secu | Sentto | Utilized _ dous
column 2 d fUtilized | ing on poc | Proces | ration | red whom | incaptive | waste
of the Landfil _ essing | sing Land | (please | facility | store
Fable 2) | ) filling | specify S.| and senl within
% | No. of to other he
" | Table 3A) authorize - m
d facility el
(Sum of (as per
M_M.._:E_._ column
t0 33) 15 of the
Table 2)
@ 33 (24) (25) (26) (27) (28) (29) @30 | (1) G| 6I (34) (3 mm
1. Chemical NA NA MNA NA NA NA NA NA [9.00 MT| NA Q.00 MT | 10.7
Sludge and
Spent
Carbon
* Comments on difference between (Column 15 of Table 2/Column 35-Column 34) uicﬂ.th_w
’ \
N G
) \
L
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Hazardouws waste stored

L&




1545 313

=
=
o
ar
1
=2
&
2
- |
=
=
3




Section-IUProject Description

Flow Diagram (Tinidazola)

At R0 Rasgher I I
MSGL 1500 ik, | GMP Plant I
I Rar I
Rasaetar

Layer sepgraion I ~LOH | MSGL I
: I | soooLR I
I I
I I
ekl i’ P— | i
?—ﬂﬂﬂﬂ I CF -

. L L P, | Caniiiuge Tinisiaznls
I 40 hnch I
[ s [ _ I
aggran =i o ] = 1
L= | ey ety | Grnans ||
- s B ¢ vmm 1
Washing vkt fo 1
ETF |
MCD | ) _ Piascicing _-
i i
sow
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R o
ji g § .:'i.l':.-’f. .f'.:f'»";c,::",# F I
Y
Ref. No- GDPLZRIEHS/06T7 L
The Regional Office, Frage;- 28,06,2023 § :‘5 I
Kajasthan State Polluton Central Board, : - ’-.\;_fi f ,
i o
F- 470, Near UCCL Building, MIA, N6 el
i
Lidaipur (Raj.) 313003 7 h}
Sobject:- Submission of annoal wtums (Form- 4] of hazedomss waste Tor the perdod
From Apnl 1, 2022 1o March 3§, 2023,
Respected Sir, 3\
This s weference o the aforesuid subjeet and authorizimtion grnied by he Igjnslhan
State Pollation Contral Boad (REPCE).
We arc subouting here with snnual miems (Form- 4) of hazsdeus waste e the
period Troms Aprdl |, 2022 1o March 31, 2023 for our Golden Drues Py, Lid., Modr,
Udaipur, Fajosth . ‘;1
Thanking yoeu .
Far- Gakden Dvugs Pvi Lid,
For Gotden Drugs Pyl Lig at
-’.‘-'-‘l'l?ul--f- '
- 4
hutfiarises Sinatory
Authonzed Signatory -
Eicl: Hozardous Waste For- 4
CC: Head oflice, Rajasthan Stote Pollution Coutrol Board, .‘:}
Jaipe
e bl s e T vt = i, T S Tior A
y R 8 il s e, Eepiey (EEEIRE
Pt AV A 113 [ k I T 1 =1 ol (4]
i i i B4 PRI R el B L +: NGk oA Ea P o e J i
TElhs & L l__'-" it
PR | e N L TR 1 L i e T o o ] b BEFINE g, i —yrat g -
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A}
L
FORM 4
[See rules G(5), 13(8;, 16(6) and 20(2)]
FORM FOR FILING AMMNEUAL HETURNS ™
L)

Mo be subnitted w State Pollutive Contral Boand by 0% day of Jung of owe iy yeill lor the
preceding period April- 2022 10 Maels 20233
L. Mume and sddress of fcility : Goklen lJn;-;-.s Pl L

2, Aurthoriseiion No. and Date of issue: RPCEHW M0 8201 WHSW/HEW/ IS, Daed 13030201 4
3 Mame of the suthorfied person and: Mr. Hiren B Porohil

Full address with telephone, Fux 0 C-135, MIA, Maodri, Udaipur, Rajastha n?EUUH

M bz e Beeindl el o G2kl L, 4m4_m[mm_s_a..:|

¢ Bl rengd@geldendrugs.dn

4, Produetion during the year (Product wise), Whoever Applioble

Pradeet Produeton (MT 5
Tinidnzole 05 [

Part A To be filled by hogardous wasle perermors

L. Total quantity of waste gererntod aulismy wine®

Wagte Ededule (£lat) Quandity (T}
@ ETRY MEE Shedie | {25.3) 15w
& Spent Caurbon 1283 1T -

2. Cheant ity dispatehed
(1) ta Disposnd Giedl ity

Winle Schedule ¢t CAuag ety [MFT)
e  EIP/ MEE Shadpge l|.55:'1'| 2405 Y
e Spent Carhon [{28.3) 40073 -

(i) i Recyeder or coprocessors of Pre-processors Ml

(i) Others: Nil
3. Quaytity ulllised ln-house, i uny

Wste Scheduhr (Cat.) Cluansity {It'&}
°  EIP{MEE Shalge 1{33.3) TNA
o Spent Catbon | {24.3) A

.
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4. Quantity in storage at tee eivih af e yew'

|_ Waste Schodule (£t O dity (M)
e TR MER Shudge 1353 T
a Spent Ciabon 1{28.3) | T

Tari B. T be Glled by Treatment, slorage andl disposul Facility operziars

1, Tott] quantity received: Mol App icnble

7. Quantity in stocle at the by i of e years Mol Applicible .,;’
3, Quantity ireated: Mot Appd icoble

4, Quantity disposed in landfilke as seeh wnd alten enlment: Mot Applivable

5. Qusntity hecinerated (17 uppileable): Mol At icatte

&, Quantity processed sller Mean speeified ghove: Kol Applicable

7. Chuamtity In stuvage al the o g plihe venr: Mol Agplienbie 'h}

Pt €. 'To be filled by recyeiers or co-prusessots o atler usees

1. Quan tity of waste recebved deriog the years Mol Appl icable
(i} Domeshic sonces

Ly Tuyporiedd (i applicalic]

b
L
2. Cuianfity 1n stk o he beginning of e yeur: Maoi Applicable
3. Quantity meycled o ep-processed o usesls Mo Frpplicn ble
4, Quantity of producls dispatehed (Whevever spplicabiel Mot Applicabie
5, Ouantity of waste generated: Mol Applicalils
A

6. Quamilty of wasie dispos pal : Mot Applicsble o

7, Chaunel ity te-exporied (rherever applicabile): Mot Applizable
&, Quay ity In storage st the end of the yeav: Mot Applicable
Frar aiskeasn Kings L. Lt
1
pusiigrised SigneTy
'
Signatere of the Oecupive o
Operator of the disposal facility
Drate: 280 82023 )

Plgee: Udaipoer, e jastha

.
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MARHFESST FOR HACARDOC O AMD 'TF'HFF WAGTE

-

T e eme [T el sl AL OR.
tetue b wilcane: b mail =

LAY (L T L I ) T & R o 1}4} !,h-ﬁ.:v:lrrb’_,wll.ﬂ.ﬂl,*l{} 1}‘-_\{1:"' IFELI.-P'
(e my 3eany

e i = T e P L e

2 | coosichin's etk srtasticin oo, i 9k 1Y
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Maintaining Records of Haeardous amd Other Wastes
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Maintaining Records of Hazardous and Other Wastes
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Mainmaining Records of Hazardous and Other Wastoes
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Muaintaining Records of Hazardous and Cther Wastes
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Maintaining Records of Hazardous and Other Wastes
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Report No. : 6293

Report On - 24/01/2024
| hereby centify that | Ms Payal Pancholi, State Board Analyst duly appointed onder sub Section(2) of
Section 2% of the Alr (Prevention & Control of Pollution) Act. 1981 received on the 23/01/2024 from Ms
Payval Pancholi, SUPDT SCIENTIFIC OFFICER, Udaipur ,RSPCE Udaipur a sample of Ambient Air
Quality of M/S Golden Drugs Pvi. Lid. , Plant - , , Tehsil- Girwa , Distriei- Udaipur Collected
from AAQM at main gate of the unit. Collected on  19/01/2024. The Sample was i a condition fit for
analysis as reported below -

FORM - X m&

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD AMALYST

Fl

(See e=10

me) O O W W

| further certify that 1 have analyzed the aforementioned sample on  24/01/2024 and declare the result of the
analysis to be as below :-

5. No. |Parameters Result
1 Particulate Matter (PM10) pg/m3 o6
Z Sulphur Dioxide as SO2 ug/ma 5.1
3 Oxides of Mitrogen as NOx pg'ms 18.6
The condition of the seals, fastening and container on receipt was as follows : Intact .
Signed This On 2470172024 ﬁﬁ_@ 5
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Udaipur
: F /470, Madri Ind. Area, Udzipur *
Phone: 0294-249]1269
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FORM - X Mﬂ

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD AMNALYST

OO OO g 0o o
Report No. © 6294

Beport On © 240172024
| hereby certify that | Ms Payal Pancholi, State Board Analyst duly appointed under sub Section(2) of

Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 23/01/2024 from Ms

Payal Pancholi, SUPDT SCIENTIFIC OFFICER, Udaipur ,RSPCE Udaipur s sample of Ambient Air
CQuality of M/S Golden Drugs Pvi. Ltd. , Plant - , , Tehsil- Girwa , District- Udaipur Collected
from AAQM at boiler plant of the unit. Collected on 19/01/2024. The Sample was in a condition fit for

analysis as reported below -

| further certify that 1 have analyzed the aforementioned sample on 24/01/2024 and declare the result of the
analysis w0 be as below ;-

5. No.  |Parameters Result
1 Farticulate Matter (PM10) pg/m3 94
2 Sulphur Dioxide as 502 ug/ma 5.0
3 Oxides of Nitrogen as NOx pg/ms 17.6
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 24/01/2024 e
] | vl

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Udaipur
) : : * y * F /470, Madri Ind. Area, Utlaipur .
Phone: 0294-24%1269

€
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—_— REGIONAL OFFICE Ms

e —
W RAJA/STHAN STATE POLLUTION CONTROL BOARD
F-470, Mewar Industrial Area, Near UCCH Building, Udaipur

RPCB/RO/Udaipur/ 4 2 15 Deder 19.06.23

The Group In-charge (CD)
Rajasthan Pollution Control Board,
Jaipur

Sub: Inspection report of M/s K. Pharmaceutical Pvt. Lid., B-257 (A),
Road ne. 12, M.LA., Madri, Girwa, District Udaipur.
Ref: H.O. letter dated 05/06/2023 and units reply.
SIT,
With reference to subject cited above, aforesaid industry was inspected
by Board officials on 15/06/2023, Inspection report is being forwarded for

information and further necessary action at the level of head office.

Yours Faithfully

Encl: Asabove. —

e
Regional Officer
RSPCB, Udaipur
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rmaceutical Pyvi. Ltd., B-257 (A ). Road no. 12, M.ILA.
Madri, Cirwa, District thmg

Aforesaid industry was inspected by Board Officials in compliance of HLO)Y, letter ne.

F.Tech(CD-TREVRPCB/CINITY dated 05.06.2023 Lo verily the reply of show cause nolice

submitted by the mdustry on date 08062023, During inspection ShriWaseem Murtazs,

Director of concemn was present. Observations during inspection are as Tollows: -
L | Indusiry

is -:n'gug,m:i' in Industry has installed online PTZ camera which is yet

| manufaciuring drag intermediales

0 be connected to RPCB server. Representative
(ind covered under 17 category | informed that industry has submitted connectivity fes
industries  and i3 therefore | Rs-25.000/- (Rupees twenty five thousand only)
required o sl online | through DI} no. 685023 Indian Overseas Bank in
| continuous emissioneffluent | favour of Member Secrctary RSPCB. Hepresentative
monitoring  system  and  install | informed that efflueni gencration B8 very less so
PTZ camera & -electromagnetic mdustry requested to exsmpt from installation from

flow — meter with 24 %7 |online flow meter. Thers is no discharge from the |
connectivity to  State  Board | resctors of the unit bul waste water is generaied from

. SEIVErS,

the washing activities of the plamt and machinery
which is zlso not on regular basis and hence r.he!
quanturn of discharge is also very less.

Industry has applied for authorization under Hazardous
Waste Menagement Rules-2016 on daie 05.04.2023
copy of application enclosed.

The slwdge generated from washing activities as
mentioned is point no. 1 is the only hazardous waste
generated from the unit, The unit has submited copy
of membership of Common Hazardous Waste Disposal
Facility Udaigr,

Industry has provided covered hazardous waste storage |
room with proper display Board.

Industry does not have valid
hazardous
under

Wasie

waste  authorization
Hazardous and Other
and
Transboundary Movement) Rules
2016 whereas last authorization
expired on 31.07.2014.

{(Management

3 Industry  has provided
harardous wasle storage room for
storing hazardous waste generated

from the selar evaporation tank.

i

Industry has installed 0.6 TPH |
'HSD  fired Boiler  withou

Industry is having HSD fired Boiler with stack height
of 11 meters from Gl. Representative reported -
capacity of Boiler as 0.6 TPH. Boiler is mentioned in
constnd to operate letter doted 051020018, However
capacity 18 not mentioned, Capacity of Boiler is

&

| obtaining  valid comsent  to

establish/operate from the State
board.

@2’#.



- mentioned as 600 Kl in inspection report ¢h11hB= Is

| 26082018
| - . 4
Phe water consumption of the unil ineluding domestic

woaboul 20,000 Liters/Month as per the PHED hil)

which comes oul 1o be 650 Jiters Per day only, Thy

solar evaporation tank is ol size approx. 23 feet X20

feet X2 feet which is For cquipment washing wasie

waler only which is also not generated regularly. Alsn

the unit has installed P1Z camera of over the same,

The water balance figure of unit has been amended by

the unit vide letter dated 15/06/2023 and discussed

during inspection on date 15/06/2023.

| 3 For waste water trealment and in:!ustr_!,- has provided solar evaporstion tank for
disposal, industry has only | disposal of tade efffuent generated  from  the

provided one solar evaporation process/equipment washing,
iank which is inadequate,

|6 | Industry hes installed DO et | Industry has constructed room around the D.G. sef in

without  providing  acoustic | control the noise generated from D.G, set,
| | enclosure,

' 7 | Adequate pollution  control | As the reactors are closed loops reactors, industry has
| measures for process emissions | installed serubber with adequate stacks of 11 meters
| jare not installed  including | over two glass lines reactors for controlling emission if
| scrubber  with adequate  stack | any and scrubbing liquid is recycled back into the
height. reactors vessel. The other reactors vessels do pot have

| exothermic reactors and hence no Emissions are as
such generated, However, Tor safety a vent has heen
provided.

Recommendation: -The unit has started process of filing application for E.nv'immnamal Clesrance
under ELA  notification 2006, Consent o operate  issucd  vide  lefjor no
FTech)Udaipur{Girwa)/ 1825(1) 2013-2014/1288-1289 dated 01711/2013 for products to which
Environmental Clearance under EIA nofification 2006 was not required. CTO may be renewed

along with authorization for products mentioned in consent to operate dated 01/11/2013,

(-

Agtha Sharma {Shiv Kumar) Sharad Saksena
JSO, RPCB Udaipur AEE, RSPCB, Udaipur Regional Officer. RSPCB, Udaipur
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Mlastesripis ol M b Mhamaessibival Pwi, D 10357 i) Koand swe, 12, MLLA. Madn,

G, Dhstowt Dl

i

Uil Fired Bioler

Stack of Bedler approx |1 meter from GL




—— "{l

7

Kegionpl office
Rajustham State Pallution Coniral Banrd
Address: F-470, Mear UCCH Building, M.LA. Udaipur ( Raj )

Email : rorpebidaipur@gmnil.com
Ne. RPCB/ROUY Ul-1925/ 2 I6Y Date:- ﬂff-] o j—l 23

The Group In charge (CD),
RSPCE

Jaipur

Sub: - Inspection Report of M/s Mankind Pharma Limited, Plot No. SP1-3, RIICO
Industrial Area, Kaladwas, Tehsil- Girwa, Districs- Udaipur.
Rel- HO. Show cause notice issued vide letter no. F. Tech (CD-675)RPCB/CDY1297-
1299 dated 12.01.2023.

Sir,

With reference to shove it is to be submitted that M/s Mankind Pharma Limited, Plot No,
SPA-3, RIICO Industrial Area, Kaladwas, Tehsil- Girwa, District- Udaipur on dated 01.02.2023.
The inspection report is being submitted for information & further necessary action.

Encl:-As Above
Yours Faithfully,
T

;i"{

{Sharad Saksena)
Repional Officer
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RAJASTHAN STATE POLLUTION CONTROL BOARD, UDAIPUR

Inspection Report
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- HA) Show cause nodice issued vide letter no. I Tech (CT-67SYRPCBCTING 2971299 dated

12.01.4023
Name of the Industry

Mis Menkind Pharmu Limited

b. Address of the industry Plot Mo 5F1-3, RIICO Industrial Area | [;Ea!adu-:r.s.
Tehsil-Girwa, Districe-Udaipur
|5 E-mail Mrabhash, chmdha:y@m&ni]ndpha:m;n_njl__ -_-'|
_ d. Fax
. Mobile | 828306673 1
L E Tnlrphnrm (1124 - 2873900
2 Date nf1mpec1m:1 a 01.02.2083 -
3. Name and Desi gnation of the person Mr. Prabhash Choudhary, Senior General Manager 1
contacted EHS [HOD}
4. Date of commencement of production Yet to be commissioned N ]
: S, | Type ﬂflhl.‘luﬁl:r}' I?.Cabegm}-' {Bulk Drugs, Formularion, Steroids)
. "'-larure-:rfmdunﬁr Air, Water & Hazardous
7. Sizeof industry: Large/Medium/Small Large
| 8. | Category of industry - ' Red
|| Red/Orange/Green/Other
9. Surus of operation: operational/non- Yetto be commissioned (Finishing work was going
operational / closed/any other- if non- on)
cperational reason and period of non-
operation
10. | List of partners/directova/proprietor with | May be obtained from office record submirted with
address - consent application
11. | Status of consent under the Water Act, Consent to Establish (Fresh)
1974 | Unit has ohtained Consent to Fstablish vide HO Letret
12. | Status of consent under the Air Act, 1981 | No.-

F{SCMG)/UdalpurGirwa)/380{1)/2021-
2022:4104-4106 dated 22.11.2021 for the period from
24/07/2021 vo 30/06/2026 for the following producis-
1. BULK DRUGS (GENERAL API) Active
Pharmaceutical Ingredients - 200,00 TPA
2. BULK DRUGS (STEROID API)

Dycrogesterome & Its Granules - 105.00 TPA

3. BULK DRUGS (STEROID API) Progesterone
Product - 190,00 TPA

4. FORMULATIONS - Dydropesterone tab {10
mg)} (Brand Name Dydrobeon)- 72.00 CRORE |
NOS. PER ANNUM

5. FORMULATIONS - General Formulations-
10.00 CRORE NOS. PER ANNUM

6. GENERAL STERQIDS-10.00 TPA




== — i =~

Unit has applied for consent (o operate on £

vide unit 113-112450 & application [d-32744B for |
product o= per the CTE and same i under
consideration of H.O.

Status of E.C.-

The industry has obtained Environmental Clearance |
from State Level Environment Impact Assessment |
Authority, Rajasthan wvide letter no. F1{4)/ SEIAA/
SEAC- Raj/Sectt./Projec/Cat. 5{F)B2{ 18051 )/2019-20 |
dated 05.06.2020 for

1. Bulk Drugs (General API)

A. General Active Pharmaceuticals Ingredients- 200
TPA, |
1, Bulk Drugs (Sternid APT)

A. Progesterone- 190 TPA

B, Dydrogesterane & It's Gramules- 105 TPA
- General Steroids- 10 TPA

3. Formulations

A. Dydrogesterone tzb (10 mg) Brand Mame-
Dydroboon}- 71 Crore Units

B, GGeneral Formulation- 10 Crore units

13. | Satus of suthorization under HWM
| Rules
[ [
[ [
[

Unit has applied under Hazardous and Other Wastes |
\Management and Transboundary Movement)
Amendment Rules, 2016 on dated 20012023 vide
unit Id- 112450 and application Id- 330604 and same
5 under consideration of H.O. prescreening eell.

i Mame of raw materials with quantity (per
| day or per month or annum)

As per CTO application dared 20.12 2007 -

5 No. [RM_NAME FHO% Warure (Solid, | |
ith Uniy  [Liquid, Gas)

1-Fiperiding-1-
eyvrlohexens I-'iUU.TP.A

2, FROGESTERONE |I90,TPA  Folid

e | Ethelene Glyenl B0, THA, Liquid

Liquid

4 [Acetone W00.TPA  |Liguid
5, tbopeopyl aleohal (810, TRA Liquid
3 i:'le'.I';m Ether im.'rm Liquid
7, [Collidine |ll'i,TPA

Ligquid

diestiyl isopropy)
85 TPA  |Liquid

{Fther

g —



9. [Hexane 20, TPA Liguid 3_53
10 Sediem bisulphite 4% TPA [5alid
11.|Hydrogen chlorid= 1150, TPA  |Gas
12HC 750, TPA  [Liquid
13.|Hyflo Sapercell 13 TPA tolid
14| Acetic acid 0, TPA Liguid
15./Mitric acid 10, TPA Liquid
16.5alfuric acx o0, TPA Liquid
17 |Activated Carbon  [30, TPA Solid
18 [Sodinm thiosulphate [40, TPA Kolid
Sl eamonare  [SOTA ol
20S0DIUM CHLORIDE [200, TPA Fold
21 [TOLUENE 330, TPA  |Liquid
22 5odium Hydroxide 140, TFA Holid
23/ Erlyy] acetate rﬁu.'m. Liquid
24 Tristhylorthoformate 300, TPA  [Liquid
20-
25.[Hydroooymethylpregn 350, TPA Sodid
i5- 1, d-disned-one.
26.{Meathanol TRA Ligjuid
27 [Triethylamine r:':m Liquid
28 |Erhanol 10, TPA Liquid
29 [Lutidine 20, TPA iquid
30 | Aceronirile 550, TPA F-F.::m
31 [Dichlorometsne 4600, TPA Ihcpud
32Sodium hypochlorite 100, TPA  [Liguid
(COLLOIDAL ]
33 ANITYDROUS 0.43, TFA  [Salid
ILIGA dicxide 1F/HP
CTOSE
ineehiaill L N 2
LACE0
MAGNESIUM
35 STEARATE Fh. 09, TPA  [Salid
Eur./IP




MAIZE

srARCHBFh.Eur/ IF

HYPROMELLOSE

37 CPS
PH.EUR/IFHPMC

1.75. TPA Solid

S
(30,6, TPA 1.Gu:s].ul

B4, TPA [Salid

38 |Levonnrgestrel
HQTPIrr A - Mefepristane |18, TEA Saolid
40 Part B - Misoprostal (18, TPA Solid

41 Jlﬂ'ﬂmgﬂtnﬂ&'_
Echylnyloesiadiol

1.2, TPA Soled

42 Marethisterons 6, TPA Salid
43Mifepeisterone 18, TPA alid
44, [Dydrogesterane 12, TPA Solid
Lavothyroodine _
B oditom USP £, TPA  [alid
46./Genenal Excipients (20, TPA  (Solid
47_Levothyronine 0,12, TPA Salid
I z
FAmEmanin aquoas S
bolutions 200, TRA  [Liguid
Lactose Manohydrate _
B owluc 50 552, TP [Solid
Maiee Starch Maize

50.f5tarch B Pharma
Grade

Ta:r.t. PA  |Solid

Hypramelloss ) )
ﬂ'th;m Rl 21, TPA Bolid
Colloidal silicon
52,
Sicreids Aerosi] 200 L6, TEA Ealid
Plagnesium Stearate
51- -
Ligmed MEZy [P TRA Folid

Opadry White Y5-1-
0w

L& TPA  [Solid

[Methylene chioeids =—
= Dichlceomethage |0 WPA  [Liguid
ALUMINIUM FOIL, _
Eﬁ'nFR]HTI-_'i} 7648, TPA  [Solid

57 [PWDC FILM CLEAR

154.224, TEA, [Sclid

3B, /MONC CARTON

7.2e+ 007,

NI::SIAN‘N‘IJMISD}.{

_—
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15, | Name of product(s) and by-products

manufactured with quantity (per day or

month or annum)

1. | Water relatod:

. Source of water
[ 1

Slatus nl' reter nEg arFangement on

SOUroey

3. Meter roading (if meter prm'ldﬁdil

-

Mutering arrangement for water
consumption in various process/use
5. Waler consumplion process/ purposs

A I

6. Status of log book of water drawl and
EonsumpLion

17,

ey

"?dvt!rﬁﬂﬂ f{lﬂnﬂ o

Wisle: wuter generation (Stream wise) per

7 20+ 0006
SO BTN 8 BETE ! Emlid
NCSJANNUM 3 Sé
CLMRRIIGATED T2,
'y i
Huoxes NEEARNUME
- 5000, , S
fol A TADPE PLATN MIL:.."ﬁNNHM{wId
fatLLL] F.n'u E'I- o '.H:IH-,]-.
1 ol id
FRINTED NCE SANNLM[
BOPE TAPE ~ [so00, i . 1
q : oolid
PRINTED NCS./ANNLIM
6 [HHSE CleanTea [liguid Fuel
65 J0xygen ges/ zero ale (600, NMYHE. (Gas
6. [Nitragen F-III. NM¥HR. [Gas

1. BULK DRUGS (GENERAL API) Active
Pharmaceutical Ingradients - 200.00 TPA

2. BULK DRUGS (STEROID API)
Dydrogesterone & Its Granules - 105.00 TPA

3. BULK DRUGS (STEROID API) Progesterone
Product - 190.00 TPA

4, FORMULATIONS - Dydrogesterone tab {10
mg) (Brand Name Dydroboon}- 72.00 CRORE
NOS, PER ANNUM

3, FORMULATIONS - General Formulations-
10.00 CRORE NOS, PER ANNUM

6. GENERAL STEROIDS-10.00 TPA

Ground Water (Bnrewrﬂl 03 no, }

Installed at 01 Borewsl]

Unit has renmﬂf installed water meter on bore-well

Received meters on site and will be installed shy Shﬂl’-l.l‘_pl'

Boiler/Cooling-195 KLD
Domestic- 3 KLD (Fresh)
Industrial Process- 5 KLD
Other (Spent Solvent) -12 KLD
Plant yet 1o be commissioned

144 [Tulul trade effluent- 224 KL D, Domestic
effuent- 20), As per water balance and information
provided by representative




i Fffluent Treatment Plan (2

!&_ﬁhﬂgmdﬂtr}_ﬁ: connected with | Unit has prwrdﬂdmifsu‘*; oo 2007 .
Plants, =

sded Effuent Treatment | KLDY, RO EI!S%B

e ATFD, MVR Plant- 40 L

7
Plant cr treat ment nol required? Gk
1. Ffftuent Treatment Plant (ETP) Details are a3 per pirt

: I'L CaAe
provided, details of same {In case of

multiple ETP's or STP's. Please provide

details bor all): — adE effluent
A Effluent Treatment Plant (ETP) unit | A. To - dﬂmﬂﬂf duE;::ilta:'ﬂimm A
operation/processes with details and industry has m:lIEI E
775 KLD conmsting:-
Screen Chamber
il & Grease Trap
Collection cum equalization tank- 2 Nos.
Neutralization tank
Flash Mixer
Flocculater
Primary Clarifier
Primary Treated Water Tank
Anaserobic up low filter
Buffer tank
Aeration Tank-1
Secondary Clarifier-1
. Aeration Tenk-2
Secondary Clarifier-11
Filter Press (1 Volute and 1 plate)
Treated Water Tank
Sand Filter
Activated Carbon Filter
Cartridge Filter
Ultra-Filtration Unit- 6§ Modules
Treated Water Tank
R.O. I* stage- 3 Modules Horizontal
. B.O. II* stape- 2 Modules Horizontal
RO stage- 1 Meodule Horizontal
MVR- 40 KLD
- Stripper Column- 20 KLD
aa. MEE Flant- 40 KLD X 1No, Triple effect
B bb. ATFD Plant- 01 No.
B. I.T_:Jpe:an?na.] status of ETF unite at the | ETP nonfunctional, as plant yet 1o be commissioned |
time of inspection
C. Whether separate elactric meter for
Efffuent Treatment Plant is provided

stamas (enclose Mlow sheet)

=

e e oo

P B g 4 FrB® noaw o ppg e e

ETP nonfunctional, as plant yet to be commissioned |

or not! I, yes, then readings thm-i J
I._—JI?J )

N



20,

ey 5»84

D. Whether water 1 Theter ar mlét outler
and for recycle has been provided or
uut:'__r_r yes, then readings thereof,

| E. Whether log logbook for operation,
electric meter/water mevers/
chemicals consumption is meinined
or not?

F Lhara-:tenmca of w:m:. water {as per
site ohservation)

pH. Temperature, Conductivity,

_ Dissalved ved Oreygen

Meters found ot site and installation work wam
on

ETP nonfunctienal, as -p_lam vet 10 be commissioned

ETP nonfunctional, as plant yet to be commissioned

ﬂnachargc of waste warer (per day)

21.

|12, Re
17,

Point of daacharge.l’dmpmat of waste water |

and ultimate receiving body. Adeguacy of
 disposal:

Unit has provided Effluent Treztment Plant, RO
Plants, MEE, MVR followed by ATFD which reveals

installation and availability of ZLD based treatment
Faciliry

Recycle of treated effluent (if any)

hsperpﬁintnu, 194,

 Deails of recycling arrangemen:s

ETP. RO up te 11" stage, MEE and MVE

24, | Metering arrangement for recycling? If

yes, then meter reading

Meters found at site and installarion work was going
on

25. | Whether industry is 8 member of CETF? | N.A,
Provide details. |
26. | CETP inlet norms M.A,
47. | Method of conveyance of waste water MN.A.
from industry to CETP:;
28, | Adequacy of the CETP for total effluent | N.A.
| reaching CETP
29. | Details of sir pollurion: B
A. | Process Stacks/Flue gas stack
| Whether
adequate
and safe
& Stack E.ut:h height | i - > ml*ra::um
No “‘::Em :m polluams | APOM | adequeyorapc | W
facility
provided or
not?
e Cyel |
Boiler-5 ABLEES Farticulate LTE May adjudged atter Ves
: TPH P mattet, R " stack monitoring
GL stack
NOx
1) | Status of energy meter & hour meter
i) | Status of Jog book of operation gag-metpr | —-—

| Status of log book, of operation @’



| B.. | Flue gases stack/process stack

SR O 0 Wy
|‘ ey |@8

Stack adequate |
heig and safe
Rated fuel | htin Commant on | infrastructu
8r. Stack consumptio | mate Details of adequacy of ral
No | attached o | Fuel o (t/he, r& APCM APCM monitoring
plant Kg/he) i Facility
! adleg provided or
| | uacy | not?
— Same 58 point no. 79 A .
1) [ Stamus of energy meter & hour meter | -=--- -
i) | Starus of log book of operation and meter | ---— _
C. | Source -:-f fogitive emission and measures taken 1o control, if any with details & adequacy:
8. No. | Source Probable Details of APCM | Comment an adequacy of |
. pollutants APCM
MN.A,
i) | Stanus of energy moter & hour meter NA
| i) |Stamsnflcghm}:ﬁl'np-emﬁuuandmetﬂ NA
D | Details of ncineraror: NA .
Details of D. G. Sets
Bating Stamsof | Details of Stack | Adequacy of stack | Whether adequate and safe
Acoustic and acoustic infrastructural monitoring
enclosure anclosrse facility provided or not?
| E |2050KVA | Approx. 30 | Aspernorms | Stack adequate | Provided but needs
' X2 mirs from improvement. The representative
‘ GL advised to provide adeguate
ladders and he ensure 1o provide
. the same,
" F | Source of foul odour and measures taken o ::untml il any, Flant ].?-Et-m be commissioned
30 | Fly ash management with all details, if npp!mnbl: Flant yet to be commissioned
4 A | Details aboutr Hazardous Waste Managemcnt As per Authorization application dated
I 10.01.2023 applied vide unit Id- 112450 and application I1d- 330604
g | Sowceol o B e Puctty for Callecton, By, |
No Hazardous Hazardous Waste Hazardous Waste Treatment, Transportation and
Waste generated/ storage Disposal
| |ETPShdge  [353 1800 TPA Co processing in Cement Kiln/Co
| incineration/CTDF Udaipur
Process 28.1 1800 TPA Co processing in Cement Kiln/Ce
2. | Residues and incineration/CTDF Udaipur -
wastes
3 Used orspert | 5.1 4TPA Sales 1o Registered Recycler
| ol § et @_&  CTDF Udaipur




|

9 Spent Eatal:.-'n PE 2 10TPA Housefsalio L i 19
A redyclers/ T "3 5
| 3, | Spent Carbon | 283 2TPA CTDF Udsipur/Balotra /o
. processing in cement kiln
g | Spent Solvent | 28.4 25 TPPA Reusefsales Lo repislered
' . recyclers CTDF
e R : :
1e Expire ; ; o processing  wt Cement
s Date Expired 85 0.5 TPA o p 0
| Products Industry! CTDF Udsipur
| Off | 284 9 TPA Co processing at  Cement
g. | Specification Industry! CIDF Udaipur
Products |
Empry barrels | 33.1 ~ |woTPA Reuselsales 1o registered
9. | and containers recyclersCTDF
1 and Liners .
Comtaminated | 33.2 2 TPA Reuse'sales w0 registered
10, | PO LR O recyelers/ CTDF
| other cleaning
| material |
i Oil and grease | 354 1 TPA Sales to Registered Recycler’
- skimming CTDF Udaipur .
2 Spent Carbon or | 36.2 2TPA CTDF Udaipur/Utilization for co
| filter medinm processing in cement plant
| 32 | VeriBication m::l:in:gﬁii_n:-ﬁm-r gap found in manifests Plant yet to be commissioned

- - Management/ Disposal of Spent Acid/ Solvent/ Waste Oils, if
 applicable

| Whether industry is 2 member of TSDF site or not?

Unit has obtained membership |
from UCCI and membership ne.
1532,

A | Status of loghock for hazardous waste: Plant yet to be commisgioned
'35 | B iE{;tﬁ.;anisplaj'bparthize-i‘xé' at the main gate | Yes E——
| C | Status of display board at the sterage area Yes
36 | Electric service number 130123026788
Water service number MN.A.. As source of the water at the |
97 unit s borewells- 3 Nos.
Other relevant information regarding the indusiry, including | Plant yet to be commissioned
il complaints -
| 30 Detaile of water/ waste warer sample collected during |

inspection

40 | Details of air /emistion sample collected during inspection
Compliance of CTE/ CTO/ Autherization/ Rrgu:rmn-n-"
41 | Undertaking/Bank Guarantee if any, EC- conditions, if
applicable:

.;"L.E EELEELTJDI'H!'d a]:rr.w;:

Cess verification

Not applicable after 01.07.2017
onwards,

42 :
spint_ (@
il



|| b | Bpuecilie non compliangen i uny, abmervenl lllllriu'.l_hrqu-flu.a:-: m

Uher lindingy/ obaervations; ,
b Plant was vet 1o he comminsioaned and Hnal fniabing work/ connecions s e
2. Source of the water ot the unit Is bore-welly 3 Nou and unit hay obtained NCX from
COWA, {Copy enclossd an annexarne [).
A Unst haw fnstalled 3 storape tanks Toe water having capacity LAR K1, cueh 1 For storage of
Ruw water g 2 for Fire), _
4 Uit has installed 4 storage winks (Acetone 1, Toluene- 1, Methanal -1 and 1150 1} having
55 KL copucity each and unit s obtained prior approval licen: from PHESO. (Copy
enclosed as annexure 1) and 5 tanks (3 X 25 K1, 2 X 50 KL) for storage ol IPA amd now
petroleum solvents which not requines PESO permission.
5 Inchustry hos installed KT of 275 KLD capacily for combined treatment el incdustrial as well
an domestic offtuent generated from plang having provision of enacrobic treatment for high
GO efMuent and Aerobic for low COD eifluent
6. Industry has insalled filler Press- 2 Nos. (1 Volute and 1 plate).
ETT areued water through Pressure Sand Filter and Activated Carbon Filter passing
through Degasser and then fed into UF, RO. up to 1 stage and reject shall be disposed
through MVR and AT

For extremely high COD effluent’ waste batch disposal unit has installed Stripper Column-
KLY and MEE Plant- 40 KLD X 1No. Triple effec,

9 Unit has installed 5 TPH Bio fuel briquette fired boiler with cyclone and Stack approx. 3
meLer as a pollution contral measures,

10. Unit has obtained Erection All Risks [nsurance including PLI and same is valid up w

14.1.2024. (Copy enclosed as annexure-11),

11. The representative informed that they have installed total 34 reactors (Including stainless

steel and Glass) in plant i.e. APL, Steroid section,

12. For fumes generated from the reactors In API block unit has installed 2 Alkafing scrubhery
and 2 acidic scrubbers.,

13. Photographs taken with the help of mobile during inspection with GP$ coordinates
enclosed as annexure- 11 for teady reference.

14. DCEMS equipment’s for effluent parameter i e. pH, TS5, BOD, COD, flow for emission PM
wire fﬂu{'l.ﬂ at Fite,
4 -
(CGarima Choudhary) (Kunj Bihari Paliwal)
IEE, RSPCH, Udsipur 50, RSPCE, Udaipur
Recommendation:- Consent o operite may be considered subject 1o adequacy of fee and

documents with the specific condition that- “The works under progress

shall be verified by R.O,
alter completion along with menitoring’ sampling within 2 week after

tommissioning of plant.

Hegigna] Officer
RSPCB, Udaipur
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NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

| Project Name: Manking Phama Limited |
. Froject Address: Piol Mo Spi=3.. Rilos Industrisl Area, Mear Village Kaladwas

Vilkage: Kalsrwas Block; Girsa

DistricT; Udaipur Stabe: Fagasthan
| Pin Code;

Communication Address: Plot Mo 208, Okhla Industial Estata Phase - 3, . South, Delhi - 110020
| Addrass of CEWE Reglonal Office . Central Grownd Waber Board Western Ragien, B-a, Jhalsna Doangn, Jalpur,

Rajasthan - 302004
1. NOC No. CEOWAMNCCANDORG 30221 HBES
2. Application Mo, 21-4N 51 ERIMNDAFI2 3. Categony: Crificad
(GWRE 2020)

4 Progcl Status: Menw Projact E. NOC Typa: M

6. Valid from; ZHOW20EE 7. Valid up te: 21082026

8. Ground Yiater Abstrachon Permitled

Fresh Water Sailing Water Dewatering Total

ryigay miyEar mfday myear miday melyear mHday miiypear
21500 Ta4TE00
0. Delails of ground water abetracton (Dewsiering siruclures

Total Exlsting Mo.:0 Total Propesed Mo.id
DW DCB Byw TW MP MPu OW DCHB Bvy TW MP MFu

Abstraction Sruches® 0 ] 0 ] i} ] 0 ] 3 o ] a
0 Dhig Wk, DCB-Dug-com-Sare Well; BA-Bors Well, TH-Tubs 'well, WP-Lina Fit P u-Wine Fumpa
10, GEround Water Absirachion/Restoration Charges paid (Rs. ). 470850.00
11. Wumber of Pazermeters(Oboservelion weBsito b No. of Piazometars Morétoring Mechanism

constructed’ manitered & Monitoring machanism.
Mamaal DWLR™ DWLR With Telemeatry

=LA - Digilal Waler Leyel Resoider 1 i 1 i)
[Compliance Conditions given over|eaf)

This s an aue geraraied dooument & need vl &5 b Sighad.

18010, ST ETW, T e, E e . ppsonn 1 R0, Jecmmaga Hase, Massingh Read, N Debi-00001
Phani (011) 21383561 Fax 23380051, 21KAGM S
Wehdlie: cpma-noc.prv.in

o e e e
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1605ANnexure-4 (Colly)  head oftice (cn

Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
O Phone: 141-5159600 Fax: 0141-5159697
N
Registered
FileNo : F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

Order No: 2021-2022/CD/6622

Date: Mar 22022 12:19PM

Unit Id : 11438
M/s Lokhith Healthcare Pvt. Ltd.(Old Name Zyden Gentec Ltd.)

Plot No. 13, Bhimpur Industrial Area , JhalawarRoadKota
Tehsil:Ladpura
District:Kota

Sub:

Ref:

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 09/02/2021 and subsequent correspondence.

Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your API plant situated at Plot No 13, Bhimpur Industrial Area @ BHIMPURA INDUSTRIAL
AREA , Jhalawar Road Kota Tehsil:Ladpura District:Kota , Rajasthan, subject to the

following conditions:-

1 That this Consent to Operate is valid for a period from 09/02/2021 to 31/01/2026.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Page 1 of 10

Signature Not Verified

Digitally sign‘
Thakuria |
Date: 2022.03.0 :
Reason: SeIfAtt.st bd
Location:
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Head Office (CD) mﬂ

Rajasthan State Pollution Control Board

—W 1 3 31 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
O Phone: 141-5159600 Fax: 0141-5159697
N
Registered
FileNo : F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097
OrderNo: 2021-2022/CD/6622
Date: Mar 22022 12:19PM
Unit Id : 11438
Particular Type Quantity with Unit

2- (2- thienyl) ethyl 4 Methyl Product 36.00 TPA
Benzene Sulffonate
2- Acetyl Thiophene Product 6.00 TPA
2,5 DICHLORO THIOPHENE Product 3.00 TPA
2-Bromo Thiophene Product 3.00 TPA
4 - (34 - Dichloro phenyl ) 3 Product 144.00 TPA
4dihydro 1 2 nephthalene
4-Methoxy Acetone Product 132.00 TPA
4-Methyl-2- Cyanobiphenyl Product 3.00 TPA
ACECLOFENAC Product 3.00 TPA
Ambroxol Hydrochloride Product 3.00 TPA
DROTAVERINE Product 6.00 TPA
GUAIFENESIN Product 120.00 TPA
Mebeverine HCI Product 3.00 TPA
Methocarbamol Product 6.00 TPA
Modafinil Product 3.00 TPA
Thiophene-2-carboxaldehyde Product 3.00 TPA
Topiramate Product 6.00 TPA

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 2 of 10

Signature Not Verified

Digitally sign‘
Thakuria |
Date: 2022.03.0 :
Reason: SeIfAtt. stgd
Location:




1 601 Head Office (CD) 3 75

Rajasthan State Pollution Control Board

—W 1 3 31 3
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
O Phone: 141-5159600 Fax: 0141-5159697
N
Registered
FileNo : F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097
Order No: 2021-2022/CD/6622
Date: Mar 22022 12:19PM
Unit Id : 11438
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 3.200 NIL 3.200
Septic Tank and Soakpit
Trade Effluent 11.000 8.000 3.000
Forced Evaporation

5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
One coal fired Boiler( 1TPH) ADEQUATE STACK
HEIGHT, Cyclone,
Scrubber
S02 600 mg/NM3 at
6 percent dry 02
Particulate 1200 mg/NM3
Matter
NOx 300 mg/NM3 at
6 percent dry 02
One coal fired Thermic Fluid ADEQUATE STACK
Heater( 2LAC KCAL/HR) HEIGHT, Cyclone,
Scrubber
S02 600 mg/NM3 at
6 percent dry 02
Particulate 150 mg/NM3
Matter
NOx 300 mg/NM3 at
6 percent dry 02
Page 3 of 10

Signature Not Verified

Digitally sign‘
Thakuria |
Date: 2022.03.0 :
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Date: Mar 2 2022 12:19PM
Unit Id : 11438
One D.G set( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
One D.G set( 85KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

6 That the API plant will comply with the standards as prescribed vide MOEF notification
No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality
Standards.

7 That the trade effluent shall be treated before disposal so as to conform to the standards

prescribed under the Environment (Protection) Act-1986for disposal Into Inland

Surface Water . The main parameters for regular monitoring shall be as under

Page 4 of 10

Signature Not Verified

Digitally sign‘
Thakuria |
Date: 2022.03.0 :
Reason: SeIfAtt.st bd
Location:




1 609 Head Office (CD)

Rajasthan State Pollution Control Board

377

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e ]
O Phone: 141-5159600 Fax: 0141-5159697
N
Registered
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Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1

0il and Grease

Not to exceed 10 mg/1

Biochemical Oxygen Demand (3 days at 27°C)

Not to exceed 30 mg/1

Mercury ( As Hg)

Not to exceed 0.01 mg/1

Lead (asPb)

Not to exceed 0.1 mg/1

Hexavalent Chromium ( as Cr+6 )

Not to exceed 0.1 mg/1

Copper (as Cu)

Not to exceed 3.0 mg/1

Zinc (asZn)

Not to exceed 5.0 mg/1

Sulphide (asS)

Not to exceed 2.0 mg/1

Phenolic Compounds (as C6H50H )

Not to exceed 1.0 mg/1

Phosphate

Not to exceed 5 mg/1

Ammonical Nitrogen

Not to exceed 75 mg/1

Chromium (total)

Not to exceed 2.0 mg/1

Bio-assay Test

Minimum 90% survival after
96 hours with at 100% effluent

Chemical Oxygen Demand

Not to exceed 250 mg/1

pH Value Between 6.0 to 8.5
Methylene Chloride 0.9 mg/1
Benzene 0.1 mg/1
Xylene 0.12 mg/1
Chlorobenzene 0.2 mg/1

8 That this consent to operate is valid for the operation of bulk drug(API) plant
the manufacturing of products mentioned at condition no.-2 of this consent.

Page 5 of 10

Signature Not Verified

Digitally sign‘
Thakuria

Date: 2022.03.02-42:
Reason: SeIfAttd

Location:

for




Head Office (CD) ms

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
— e Phone: 141-5159600 Fax: 0141-5159697

Registered

FileNo : F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

Order No: 2021-2022/CD/6622
Date: Mar 22022 12:19PM

Unit Id : 11438
9 That the total capital investment of plant as per the C.A certificate submitted is
Rs.748.63 Lacs. which includes the cost of land, building, plant & machinery and
miscellaneous assets only. In case of any increase in total capital investment
additional fee as per the fee notification dated 25/02/20121shall be required to be

deposited.
10 That the industry shall comply with all the conditions imposed in Environmental
Clearance issued by SEIAA, Rajasthan imposed vide letter no:

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/ Cat..5(f) B2(251)2019-20 dated 11/05/2020.

11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

12 That total water consumption shall not exceed 23 KLD( Domestic use4.00 KLD +
Boiler/Cooling wuse- 10.00KLD + Process use-6.00KLD + Washing- 2.0KLD and
Plantation- 1.0 KLD) which shall be met from ground water(15.00KLD) and
recycled water(7.00 KLD).

13 That industry shall submit the copy of NOC/ permission issued by the CGWA for the
abstraction of ground water @ 15.00 KLD within three months of issuance of this
consent.

14 That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).

15 That the waste water generated from process and washing(6.0KLD) shall be
treated through Effluent Treatment Plant(ETP) of adequate capacity wupto the
norms mentioned at condition no. 8. The treated waste water from the ETP shall be
further treated through forced evaporation system and the entire treated waste
water(3.00 KLD) alongwith cooling/boiler blow down(5.0 KLD)shall be wused in
boiler/cooling tower(7.0 KLD) and for plantation(1.0 KLD) within the premises.

16 That the domestic waste water (3.2 KLD) shall be disposed off through scientifically
designed septik tank followed by soak pit.

17 That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.

18 That the industry shall maintain zero liquid discharge status outside the premises
all the time.
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19 That the industry shall maintain metering arrangement for ground water
abstracted, water used for different purposes and measuring of effluent generated,
treated, used & disposed and ETP inlet & outlet. The daily log book shall be
maintained.

20 That the sludge generated from the ETP shall be disposed off scientifically through
waste disposing facility in accordance with the provisions of the Hazardous &
Other Waste Rules, 2016.

21 That a log book for operation of ETP shall be maintained and record of daily
consumption of chemicals and running hours of ETP shall be maintained. Also
record of periodic cleaning/change of filter media of pressure sand filter should be
mentioned in log book.

22 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying of liquids.

23 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

24 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

25 That industry shall provide & maintain stack of adequate height & acoustic
enclosure with D.G. sets of 85and 125KVA capacity as per standards prescribed
under the Environment (Protection) Act, 1986 and Air Act, 1981.

26 That the industry shall maintain stack of required adequate height(not less than
30.00 mtrs from G.L) and adequate air pollution control measures at coal fired
boiler of 1.0 TPH capacity, one coal fired thermopack of 2.0Lac kcal/hr capacity
and reaction vessels to achieve the prescribed norms as mentioned at condition
no-5 and notified by MoEF&CC, New Delhi.

27 That safe and adequate infrastructure facility for stack emission monitoring shall
be maintained with stack of coal fired boiler of 1.0 TPH capacity and one coal fired
thermopack of 2.0 Lac kcal /hr capacity.

28 That the industry shall comply with the Effluent & Emission standards for Bulk
Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New
Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

29 That the industry shall take separate consent to operate for the boiler of 2.0 TPH
capacity once it is installed.
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30 That industry shall maintain the centralized air cleaning system i.e fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

31 That effective control measures shall be provided & maintained to control fugitive
emissions during processing, transportation, packing etc.

32 That industry shall provide and maintain the continuous online(24x 7)
emission/effluent monitoring system along with flow meter & PTZ cameras in
accordance with guidelines issued by Rajasthan State Pollution Control
Board/Central Pollution Control Board and ensure its connectivity with CPCB &
RSPCB server for transmission of data.

33 That industry shall provide & maintain wall to wall carpeting in vehicle movement
areas within premises to avoid re-entrainment of road dust.

34 That industry shall undertake regular cleaning and wetting of roads for control of
fugitive dust emissions.

35 That industry shall maintain good house-keeping all the time.

36 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

37 That the industry shall maintain separate energy meter at ETP. The daily record of
the energy meter readings shall be maintained in separate log-book.

38 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipment's, that in case of non functioning of the
pollution control equipment the production process stops automatically.

39 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016and Public Liability
Insurance Act,1991.

40 The industry shall obtain license for storage of hazardous chemicals/gases from
Petroleum & Explosives Safety Organisation (PESO) or any such competent
authority(if applicable).

41 That industry shall maintain green belt in 33% of the plot area using concept of the
social forestry and will develop green belt outside the project premises in adjacent
areas wherever adequate land is not available within the industrial premises.

42 That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

43 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.
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Date: Mar 22022 12:19PM
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That emission/effluent found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of Water Act and under section 37
of the Air Act.
That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.
That the industry shall submit quarterly compliance compliance report of consent
conditions to this office as well as RO,RSPCB, Kota.
That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

53 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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54 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
Case the Project Proponent is not a bulk consumer even then the used batteries shall be

returned to the authorized dealers or recyclers only.
g That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]
(A): Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kota to ensure the
compliance.

2 Master File.

Group Incharge[ CD ]
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OrderNo: 2022-2023/Kishangarh/12958 Date: May 20 2022 1:47PM

Unit Id : 84907
M/s PARTH FORMULATION PVT LTD
G1-31(I&H)RIICO IND.AREA,GEGAL , GEGAL Tehsil:Ajmer
District:Ajmer
Sub: Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974.
Ref:  Your application for Consent to Operate dated 01/05/2022 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to
date and rules & the orders issued thereunder 1is hereby granted for your PARTH
FORMULATION Private Limited plant situated at G1-31IH, RIICO IND AREA,GEGAL RIICO
INDUSTRIAL AREA , GEGAL Tehsil:Ajmer District:Ajmer , Rajasthan, subject to the following

conditions:-

1 That this Consent to Operate is valid for a period from 01/05/2022 to 30/04/2032 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity with Unit
MEDICINE FORMULATION Product 1.00 DETAILS AS PER
TABLETS/CAPSULES/SYRUPS) ANNEXURE -

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit

5 That the industry shall apply for Consent in prescribed application form with
requisite fee before 120 days from expiry of this Consent or commissioning the plant
whichever is earlier.

6 That 33% area of the total area of industry’s premises shall be covered by tree
plantation.

7 That the industry will comply with the standard as prescribe by MOEF Notification
No. GSR/826(E) Dated 16.11.2009with respect to National Ambient Air Quality
Standards.

8 A Sign Board showing the name, address and capacity of the industry as well as
validity of the consents should be displayed at the entrance of the site.

9 That the industry shall maintain effective operation and maintenance of installed
pollution control measures so as to achieve the standards prescribed under EP Act,
1986.

10 That this consent is being issued on the basis of information submitted by the unit.
The consent may be automatically revoked incase of any wrong information found
after that.

11 That any incorrect information submitted in the consent application form of
declaration shall make the industry liable for legal action under Section 42 of the
Water and Section 38 of the Air Act.

12 That the industry shall ensure that noise from the unit does not exceed the
prescribed noise standards for Industrial area i.e. 75dB (A) Leq during day time
and 70dB (A) Leq during night time to meet the prescribed ambient noise
standards. Day time is reckoned between 6 AM to 10PM and night time is reckoned
between 10 PM to 6 AM.

13 Unit shall maintain zero liquid discharge status inside/outside the plant premises.

14 That no trade effluent will be generated from the process. The domestic effluent, if
any shall be treated through septic tank/ soak pit

15 That suitable air pollution control arrangements will be installed to control fugitive
air emissions generated from the process of handling of raw materials.
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Unit Id : 84907

16 That the industry shall obtain and provide NOC from CGWA for water to be
procured from outsourced tankers, if required in future for compliance of
NGT/Supreme Courts’s directions/orders.

17 The Total Project cost shall not exceed to Rs. 106.43 Lacs , which includes cost of
Land Building and Plant & Machinary and accordingly unit has remitted Consent
to Operate fees of Rs. 37500/- under Water Act, 1974 (Slab 100Lacs - 200 Lacs
Orange Category) balance fees of Rs. 9375/- has been adjusted against additional
fees as per Notification dated 26/05/2016.

18 That, not withstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under section 27(2) of the Water Act to
review anyone or all of the conditions imposed here in above and to make such variation

as it deems fit for the purpose of Water Act.

19 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

20 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of theWater Act or the Rules

made thereunder.

21 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

22 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

23 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

24 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.
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o5 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

26 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and to such other conditions as may, from time to time ,

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,

non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and Project Proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Kishangarh ]

(A): Copy to:-
1 Master File.

Regional Officer[ Kishangarh ]
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Annexure-5 Rajasthan State Pollution Control Board 387

(CO” ) Headquarter, 4, Institutional Area, JhalanaDoongr, Jmpur—"ﬁﬂlﬂﬂd
y Phone; 0141-5159699, 515%604 E-mail; mnember-scereta irpclinic,
. TallFree Helpline No.: 1B001806127 Ext, 7
Registered A/D
F. Tech (CD — 16)/RPCH/ CD! 6-118 it 2 '!}5 lz.t-.::'.q

M/s Lokhith Healthcare Pvi, Ltd.,

Plot no. 13, Bhimpura Inclustrial Area, Jhalawar road,
Tehsil — Ladpura, District - Kola.

(Email, - lokhithhealthcarepvilid@gmail.com)

Subject: Show cause notice for inlended revocation of Consent lo Operale under Scclion 25/26 of the
Walcr (Frevention & Control of Pollution) Act, 1974 & Scction 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and for intended revocation of Authorization undcr Rule. 6 of
the Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 2016.

Reference. - (i) Consent to Operate issued vide letter dated 02.03,2022.
(i) Authorization issued vide letter dated 29.04.2024.
(1) Complaint received against the industry.
(iv) Inspection of the industry on 24.04.2024.

Sir.

1. Whereas, the Waler (Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as
the “Water Act”) & the Air (Prevenlion and Control of Pollution) Act, 1981 (hercinafter referred
o as the “Act”) (hereinafter referred Lo as the “Air Act®) have come into force in whole of the
Stale of Rajasthan, with effect from 23.03.1974 & 16.05.1281, respectively.

2. And whereas, the Water Act has been cnacled to provide for the prevention & control of water
pollution and for maintaining and restoring the wholesomeness of water, Whereas the Air Act
has been enacted to provide for the prevention, control and abatement of air pollution.

3. And whereas, Rajasthan Stale Pollution Control Board (hereinafler veferred to as the *Board®) has
becn conferred powers [0 take such sleps as arc nocessary for prevention and control of air and
water pollution.

4. And whereas, under the provisions of Section 25/26 of the Waler Acl provided thal no person
shall without the previous Consent of the State Board, establish or take any steps to establish, any
industry, operation or process or any treatment and disposal system or any extension or addition
thercto, which is likely to discharge scwage or trade cffluent into a stream or well or sewer or on
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Rajasthan State Pollution Control Boar

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
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tand or bring into use any new or altered outlel for the dischiarge or sewage or trade cifluent or
begin o make any new discharge of sewnge o Irade efffuent,

And whereas, under (e provisions of Section 21 of the Air Acl, no person shall without the
previous Consenl of the Slate Board, establish or operate any industrial plant in an air pollution
control arca, which is likely (o cause air pollution in the environment,

And whereas, the Environmen (Proleclion) Acl, 1986 (hereinafier referred 1o as ‘the Acl’), came
into foree in whole of the country with effect from 19.11.1986,

And whereas in exercise of the powers conferred under the said Acl, the Governmenlt of India
had made the Hazardous Waste (Management & Handling) Rules. 1989. These rules have,
however, been superseded by the Hazardous and other Wastes (Managemenl and Trans-
boundary Movemenl) Rules, 2016 vide MNotification dated 04/04/2016 except in respect of
things done or omitted to be done before such supersession (hereinafier referred lo as the Rules).
And whereas the occupier and the operator of a facility/industry, under the rules you have duty
to take all steps 1o ensure that the aforesaid hazardous wastes are handled without any adverse
effects to human health and the environment as abso treat and dispose of such wastes in
dccordance with the procedure and in compliance with the standards prescribed under the
rles

And whereas, the industry is being operated in the name & style of M/s Lokhith Healtheare Pyl
Ltd., (hereinafier referred 1o as the industry”) at Plot no. 18, Bhimpura Industrial Ared, Jhalawar
road, Tehsil = Ladpura, District — Kota and is engaged in the APl manufacturing and the process
is such that it generates polluted rade/domestic effluent & Air cmissions and hazardous waste
And whereas, Consent to Operate under Section 25/26 of the Waler Act & Section 21 of the Air
Act was granted vide this office arder no. 2021-2022)C0/6622 dated 0Z03.2022, which is
valid up 1o 31.01.2026. You were liable to comply with the conditions stipulated in consent
lelter.

And  whereas, Authorization was accorded fo  the ndustry  vide order no

* F(HSW)/Kota(Ladpura)/2689(1)/2022-2023/286-288 dated 29.04.2074.

12
13.

And whereas, a complaint was received against the indusiry.
And whereas, the industry was inspected by the Board Officials on 24.04.2024 to verity the
contents of the complaint and following non-compliances have been ebscrved during
inspection,-

(1} The sludge drying beds were found damaged.

(i) No metering arrangement has been provided with the recycling line of the ETP.
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= (irijSome of the hazardous wasles gencrabed from (he nchisley were found disposed directly
'i on land, in a haphazared manner,

|:i1.':|'T'|'|.E process stinck attachod 1o 2 nos. of glods lined reactors wisa foune damaged
14, And wherens, it is thus cvident that the indusiry has falled 1o comply with the conditions
stipulated in the Consenl 1o Operale letier dated 02.03.2022 and Authorization letter dated
29042024,
15. And wiiereas. (he above stated non-compliances have been viewed sericusly by the Stale Board.
16, Therefore, in view of above, the State Board inlends o,
a) Revoke consent to operate granted vide letter dated 02.03.2022 under Section 25/28 of the
| Water (Prevention & Control of Pollution) Act 1874 & section 21/22 of the Air (Prevention

& Control of Pollution) Act 1981.
b) Revoke Authorization granied vide letter dated 79.04 2024 under Rule-6 of the Hazardous

and Other Wastes (Management and Trans-boundary Movement) Rules, 2016.
If you have any objection against intended actions, you may submit your reply to this office

along wilh supporting documenisfevidence with a copy Io the Regional Office of the Board al Kola

5 latest by 05.07.2024, failing which the aforesaid actions shall be confirmed without any further
|

notice.

Yours sincerely.
i
!
Group In-charge (CD)
F. Tech (CD - 16)/RPCH/ CD Dale,

Copy to following for information/necessary actions.—
a) Regional Officer, Regional Office, RSFCE, Xota o verify reply of this show cause notice, if
received within stipulated time.
b) Master File, Group CD, RSFCE, Jaipur.

Groun - }

/e,
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RPCHROMKishangarh/P-54  Tef Date: g 7ot — S Y

A Parth Formubation Pvt Lad
G1-31(1 & 1) RICO Ind. Area, Gegal,
Tehsil & District- .r\jl'l'l er-305023

Sub: - Show Cause Notice for intended revocation of consent 1o operate under section 25/26 of
the Water Acl. 1974 & closure directions under section 33A of the Water Act, 1974.

Ref: - (i) Board's letter no. F(Tech)/Ajmer(Ajmery2815(1)/2017-18/385-86 dated 20.05.2022
(i1} Inspection of unit conducted on 07.06.2024

I. And whereas, the Water (Prevention & Cantrol of Pollution) Act, 1974 (hereinafter called as
the “Water Act™) came into force in the whole of the State of Rajasthan with effect from
23.03.1974.

3, And whereas, the Water Act to provide for the prevention and control of water pollution and
for the maintaining and restoring the wholesomeness of water.

3. And whereas, keeping this in view, the Rajasthan State Pollution Control Board (hereinafter
called as the “Board™) has been conferred power 1o take such sieps as are necessary for the

prevention, control & abatement of water pollution.
4. And whereas, vou are operating a Medicine Formulation unit in the name of M/s Parth

Formulation Pvt Lid, G1-31(] & H) RICO Ind. Arca, Gegal. {hereinafter called as the
‘industry”)

s And whercas, the industry was issued Consent to Operate under provisions of Water Act,
1974 vide lener dated 0.05.2022 with certain conditions, which stands valid upto

30.04.2032.
6. And whereas the industry was inspected by officials of the Board on dated 07.06.2024,

during whieh, it was observed that:-
a) No treatment facility wus installed for effluent generated from washing of vesscls

used in process, laboratory, floor washing & RO reject.
b) Water meter has not been provided on the bore well,
¢) Data regarding fresh water consumption, waste water generation/recycling were not

being maintained.
d) 03 Outlet points for discharging of waste water were observed at the boundary wall

of the nnit and waste water from one outlet was being discharged into RIICO drain.

7. And whereas, above stated non-compliances and violations of the provisions of the Water
Act have been viewed seriously by the Board.

(¥ Scanned with OKEN Scanner
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Therefore, in order to prevent [urther pollution being caused by the industry and for non
compliance of the provisions of the Water Aet, the Roard intends to revoke the consent to operate
& issue following directions under the provisions of the Water Act, 1974,

(i) The industry is directed to be close down immediately.
(i)  The authorities responsible for supplying of electricity and water to
industry are dirccted to immediately disconnect the facilities,

In view of the abave, this show cause notice is being issued as to why consent 1 operate
issued vide letter under reference be not revoked and intended directions may not be confirmed?
In case, if you wish 1o submit any objection / clarification to the intended revocation of consent
to operate and the intended directions for closure, you may submit your reply along with the
supporting documents latest by 20.06.2024 to this office failing which the consent to operate
may be revoked & directions for closure may be confirmed by the State Board without any

further notice to vou in the matter,

Y ours sincerely

.l
(Nidhi Khandelwal)

SEE & Regional OfTicer

Copy to - Maﬂz« file

SEE & Regighal Officer

(¥ Scanned with OKEN Scanner



